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[Diwan Bahadur Sir A. Ramaswami Mudaliar.j 

other day, remained neutral and did not go into the Lobby, because he 
also thought he was an Official Member ? Surely, my Honourable friend 
knows all that. I do not know why—we are all accustomed to lose 
our motions or amendments—but my Honourable friend seems to have 
taken it as a personal insult that this House, the non-official side of it, 
should have voted against him. His quarrel then is with the Nominat- 
ed and Elected Members, including my friends of the Nationalist Party 
who remained neutral and certainly not with me. 

I have only one more word to say. I do not want the impression to 
go out from ¢he proceedings of this day that there has been any lack of 
consideration on the part of the Government or of any Member of this 
House for the fate or the welfare of Indian seamen. I am most anxious 
that it should be clearly understood that this Bill has been promoted, 
not to exonerate any particular employer, but really to give relief to 
Indian seamen, to put on record as early as possible that he will be en- 
titled to have such relief. I want that impression to go out and it is 
for that reason that I have ventured to make this statement in reply 
to the Honourable Member. 

Mr. President (The Honourable Sir Abdur Rahim): The question 
ig ? 

“ That the Bill be passed.?? : estan sis BELEN Oe meet 

The motion was adopted. "0 . ४ 
Mr, President (The Honourable Sir Abdur Rahim): There being’ 

हे other business before the Assembly, the Assembly is adjourned sind 
ie. 

Fhe Assembly then adjourned, sine die:
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Consideration of — 

Clause 2. . 576, 588, 698, 700, 70l, 
702. 
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Karol Bagh, Delhi. 738-39. 

BIHTA— 

Question re experiments made at 
Jamalpur to find out the causes of 
the railway disaster. 445. 

BIJNOR— 

Question 7९ delay in the delivery of 
mails at ——. 448-49. 

BILL(S)— 
Ajmer-Merwara Municipalities Regu- 

lation (Amendment)— 

Assent of Governor General. 73. 

Chittagong Port (Amendment)— 

Assent of Governor General. 74. 

€oal Mines Safety (Stowing)— 

Assent of Governor General. 74. 

€ode of Civil Procedure (Amend- 
ment). 

Introduced. 50. 

Considered and passed. 35l-52. 

Passed by the Council of State. 744. 

Commercial Documents Evidence Bill— 
Presentation of the Report of the 

Select. Committee. 278. 

Considered and passed. 427-30. 

Passed by the Council of State. 744. 

Contempt of Courts (Amendment)—— 

Motions to consider and to circulate. 
596-600. 

Circulated. 600. 

Cotton Ginning and Pressing Facto- 
ries (Amendment)— 

Assent of Governor General. 73. 

Criminal Law Amendment —— 

Assent of Governor General. 74. 

Defence of India— 

Introduced. 362. 

Motions to consider and to refer to 
Select Committee. 397-426. 

Referred to Select Committee, 426. 
Presentation of the Report of the 

Select Committee. 49. 

Motion to consider. 540-72. 

Consideration of— 

Clause l. 767-70. 

Clause 2. 572-88, ‘686-704. 

PILL(S)—conetd. 

Defence of India Bill—contd. 
Consideration of—contd. 

Clause 5. 70%क5. 

Clause 6. 74. 

Clause 7. 7I4. 

Clause 8. 74-26. 

Clause 9. 726-34. 

Clause 0. 734-36, 744-50. 

Clause 3. 750-64, 77-72. 

Clause 47. 764-66. 

New clause 8, . 766: 

Motion to pass. 772-93. 

Passed. 793. 

Destructive Insects and Pests (Amend- 
ment) —— 

Assent of Governor General. 73. 

Dissolution of Muslim Marriages —— 
Assent of Governor General. 73. 

Employment of Children (Amend- 
ment). —— 

Assent of Governor General. 73. 
Hindu Women’s Right to Divorce —— 

Motion. to adjourn debate. 7I-74. 
Motion to refer to Select Com- 

mittee. 74-27, 592-96. 

Negatived. 596. 

Hindu Women’s Right to Property 
(Amendment) 
Motions to consider and to circulate. 

603-05. 

Circulated. 605. 

Indian Aircraft (Amendment) —— 
Introduced. 5490, 

Considered and passed, 793, 
Indian Air Force Volunteer Reserve 

(Discipline) —_, 

Introduced. 684. 

Considered and passed. 832-35. 
Indian Arbitration ——, 

Introduced. 49. 

Heterred to Select Committee. 367- 

Appointment of certain Members to 
the Select Committee. 80I. 

Appointment of Mr. F. E. James to 
the Select Committee in place of 
Mr. A. Aikman. 874-75, 

Indian Bar Council (Amendment) —— 
Motions to consider and to circu- 

late. 600-03. 

Circulated: 603. 
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PILL(S)—contd. 

Indian. Carriage by Air (Amend- 
ment) ——. 

Introduced. 397. 

Considered and passed. 49I-92. 

Indian Census —— 

Introduced. 50. 
Motions to consider and to refer to 

Select Committee. 322-43. 

Motion to refer to Select Committee 
negatived. 343. 

Consideration of ‘clauses. 343-45. 

Motion to pass. 345-48. 

Passed. 348. 

Passed by the Council of State. 
744. 

Indian Cotton Cess (Amendment) —— 
Assent of Governor General. 73. 

Indian Income-tax (Amendment) —. 
Assent of Governor General. 73. 

Indian Merchant Shipping (Amend- 
ment)— 

Assent of Governor General. 73. 

Indian Merchant Shipping (Amend- 
ment) —— (Khan Pahadur Shaikh 
Fazl-i-Haq Piracha)— 

Introduced. 605. 

Indian Merchant Shipping (Second 
Amendment) —— 

Assent of Governor General. 73. 

Indian Oaths (Amendment) —— 

Appointment of Members to Select 
Committee. 464. 

Presentation of the Report of the 
Select, Committee. 540. 

Considered and passed. 86-5. 

Indian Patents and Designs (Amend- 
ment) —— 

, Assent of Governor General. 73. 

Indian Penal Code (Amendment) —. 
Introduced. 605-06. 

Indian Railways _ (Amendment) —— 

(Insertion of new section 42-8.)-- 

Motion to continue. :48-449. 

eee to Select Committee. 349- 

.... Presentation of. the Report of the 
- Select Committee. 397. 

Considered and. passed. 506. 

PILL(S)—contd.. 
Indian Rubber Control (Amend- 

ment) ——, 

Appointment of a Member to the 
Select Committee. 449. 

Presentation of the Report of the 
Select Committee. 306. 

Considered and passed. 492-94. 

Indian Salt (Amendment) ——. 

Introduced. 50. 

Considered and passed. 348-49. 

Passed by the Council of State. 
744. 

Indian Soft Coke Cess Committee 
(Reconstitution and Incorporation}— 

Assent of Governor General. . 74. 

Indian Succession (Amendment) ——. 

Assent of Governor General. 74. 

Indian Tariff (Amendment) —— 

Assent of Governor General. 75. 

Indian Tariff (Second Amendment) — 

Assent of Governor General. 74. 

Indian ‘Tariff. (Fourth = Amend- 
ment) —— 

Introduced. 36I. 

Considered and passed. 426-27. 

Passed by the Council of State. 744. 

Indian Tea Cess (Amendment) ——.. 

Introduced.  49-50. 

Considered and passed. 352-53. 

Passed by the Council of State. 744. 

Insurance (Amendment) ——. 

Assent of Governor General. 73. 

Insurance (Second Amendment) ——. 

Introduced. ~ 685-86. 

Considered and passed. . 858-4, 

Medical Diplomas —. 

Introduced. 50. 

Considered and passed. 362-67. 

Passed by the Council of State. 744. 

Motor Vehicles —— 

Assent of Governor General. 73. 
Motor Vehicles (Amendment) ——. 

Introduced. 685. 

Considered and passed. 835-37. 

Muslim Intestate Succession ——. 

Introduced. 605. : 
कं to Select Committee. 606- 
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BILL(S)—concld. 
Panth Piploda Courts 

ment) ——. 

Introduced. 540. 
Considered and passed. _ 793-95. 

Press -and Registration. of Books 
(Amendment) —— ८ 

Introduced. 606, 

Registration of Foreigners ——. 

Assent of Governor General. 74. 

(Amend- 

Registration of Trade Marks’ —. 

Introduced: 685. 

227 आल, to Select 00णग्रं#००,... 84- 

Repealing and Amending ——. 

Presentation of the Report of the 
Select Committee. 397. 

Considered and passed. 506-08. 

Standards of Weight —— 

Assent of Governor General. 73. 
Sugar Industry (Protection) ——. 

Assent of Governor General. 74. 

Workmen’s Compensation - (Amend- 
ment) —— 

Assert... . Governor General. 73. : sear a Sa ea 
rkmen’s Compensation (Second 
Amendment) ——. 

Introduced. 80. 

Motions to consider and to refer 
to Select Committee. 875-89, 

Motion to refer to Select Committee 
negative. 888, 

Motion to consider adopted. 889. 

Consideration of clauses. 889-97. 

Motion to pass. _ 897-900. 

Passed. 900. 

BOMBAY— 

Question re appeal in the Bandra 
Passenger —— Collision Case. 65- 
66. 

POMBAY— 

Question re— 

Circular re production of stamped 

authority for appearance on be- 

half of income-tax assessees in 

and ‘Sind, ete. 6-5. 

Revision of the scale of pay | of 

mechanicians called for interview 

at ——. 225-27. 

BOMBAY PRESIDENCY— 

Question re Joint Inspecting Assist- 
ant Commissioner of Income-tax for 
Sind and Northern Division of ——. 
227-28. 

BOYLE, MR. J. D.— 

Indian Census Bill— 

Motions to consider and to refer to 
Select Committee... 325. 

Question re— 

Conversion of the Anglo-Indian seat 
in the Legislative Assembly from 
a nominated to an elected one. 
744, 

Question (Supplementary) re— 

Inadequate representation of Mus- 
lims in the lower gazetted service 
on the North - Western Railway. 
854-55. 

Workmen’s Compensation 
Amendment) Bill— 

Motions to consider and to refer to 
Select Committee. 885-86. 

(Second © 

BOZMAN, MR.G. S— 

Medical Diplomas Bill— 
Motion for leave to introduce. 50. 

Oath of Office. 4, 435. 

PRANCH LINES— 

Question re abolition ० first class. 
accommodation on ——. 2-24. 

BRICK(S)— 
Question re purchased for the 

construction of the Hardwar Rail- 
way Station. 35. 

BRIDGE(S)— 

Question re— 

Closing of the vehicular traffic 
over the Lansdowne —— between 
Rohri and Sukkur. 56. 

Lease of land at Patpore Cabin near 
Jumna ——, Delhi. 56. 

Railway land leased out at Pat- 
pore Cabin near Delhi Jumna 

53. 
Replacement of the Gorai —— on 

the Eastern Bengal Railway. 56- 
57. zg i || 

Toll collected on Ramganga and 
Kosi ‘between Moradabad and 
Rampur. 455. 
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BRINDABAN— 

Question. 7९ repairs of _monumental 
serai. and ——°* near village Raver- 
khedi in the Central Provinces. 
488-89. 

BRITISH ARMY OFFICER(S)— 

Question re allegations against —— 
travelling to Europe in 8. 8. “Conte 
Biancamano”’. 69: 

PRITISH COLONY(IES)— 

See ‘Colony (ies)”’. 

BRITISH DOMINIONS— 

See ‘‘Dominion(s)’’. 

BRITISH INDIA— 

Statement (laid on the table) re noti- 
fication prohibiting the emigration 
of unskilled labourers from to 
Ceylon for the purpose of unskilled 
work. 308. 

BRITISH INDIAN TROOPS— 

See ‘‘Troops(s)’’. 

BRITISH TROOPS— 

See ‘“Troop(s)”’. 

BROADCASTING STATION(S)— 

Question re— 

Certain information in respect of 
at Delhi and Lahore. | 5l0- 

42. 

Opening of the —— at Dacca. 438- 

Relay of programmes by the Delhi 
» 3-5, ~ 

BUILDING(S)— 

Question re publications regarding 
planning, etc., and cost of construc- 
on of ——, etc., of New Delhi. 53- 

BUILDING PLAN(S)— 

Question re delay in disposing of the 
—— in the Karachi Cantonment. 
6i4. 

“PUNDER BOAT’? DISASTER— 

Resolution ze appointment of a com- 
Mittee on the ——. 268-77. 

BURMA— 

Motion for Adjournment re compensa- 
tion for Indians who suffered during 
— Riots. 7l. 

Question re persons wounded in —— 
riots sent to hospital. 874. 

BUSINESS— 

See “Statement of Business’’: 

BUSS, MR. L. C.— 

Resolution re payment of contribu- 
tions from Railway Revenues to 
General Revenues. 32. 

CADRE(S)— 
Question re— 

Filling up of vacancies in the sub- 
ordinate —— in certain workshops 
of the Eastern Pengal Railway. 
447-48. 

Filling up of vacancies in the sub- 
ordinate in Workshops ० 
certain Railways. 442-43. 

Strength of Muslims and Hindus in 
certain —— in certain Postal Cir- 
cles. 55. 

CALCUTTA— 

Question re allegation against the 
Chief Clerk in the Eastern Bengal 
Railway Office at ——. 522. 

CAMPBELL, MR. D. €.— 

Oath of Office. 65. 

CANDIDATE(S)— 

Question re selections of for ap- 
pointment in the North Western 
Railway offices. 676. 

CANTONMENT(S)— 

Question re— 

Delay in disposing of the building 
plans in the Karachi. —— 64. 

House Scorer ine tax in Kasauii 

Lease ead sueisss of land in Kohat 
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CANTONMENT BOARD— 

Question 7e income and expenditure of 

Ahmedabad ——. 40-43. 

CAROE, MR. 0. K.— 

Oath of Office. ॥. 

Resolution. re. Provincial Autonomy 

for Baluchistan. 628-3l,, 644. 

CARRIAGE(S)— 

Question re— 

Purchase or manufacture of new 

—— for horses on the Assam Ben- 

gal Railway. 38. Z 

Surcharge for a berth in air-condi- 
tioned 7: 0 7 

CARRTAGE BY ATR (AMENDMENT) 
BILL— 

See “Indian ——’ under ‘‘Bill(s)”. 

CASTE(S)— 

Question — re of Sikhs supplying 
soldiers for the Indian Army. 393- 

94. 

‘CEYLO- 3 
{geal aay ts 5 आहत 

Question 7e-scheme of replacement: of 

Indian by Sinhalese labour in ——. 

“489-90. 

CENSUS BILL— 

See “Indian ——’’ under ‘‘Pill(s)’”’. 

CENTENARY -CELHBRATION(S)— 

Question re drama pbroadeasted from 

Lahore on the occasion of the —— 
of Maharaja Ranjit Singh. -950. 

CENTRAL GOVERNMENT— 

Resolution re deduction of the amount 

of proyincial employment tax from 

the income-tax payable to the ——. 
257-68. 

See also ‘Government of India”’. 

CENTRAL PROVINCES— 

Question re repairs: of monumental 
serai and Prindaban near village 
Raverkhedi in the ——. 488-89. 

CENTRAL SECRETARIAT— 

See “Secretariat”. ‘ 

CENTRALLY 
AREAS— 

Question re— 

Legislation. for the prevention of 
traffic in women and children in. 

ADMINISTERED 

the ——. 34... 

Removal of ‘illiteracy of adult’ popu- 
lation in the ——. 08-69, 

System of compulsory primary edu- 
cation in the ——.  69-70. 

CEYLON— 
Statement (laid on the table) re noti- 

fication prohibiting the emigration 

of unskilled labourers from British 
India to —— for the purpose of 
unskilled work. 308. 

CHAIRMAN(MEN)— न 

Nominations to the Panel of ——. 77. 

0प्र७ प्र #, MR. KULADHAR— 

Question re— 

Area in New Delhi set apart for 
fruit cultivation. 59. 

Notice regarding purchase of spec- 
tacles in Dr. Shroft’s Charitable 

: Eye Hospital, Delhi. 69. 

-- Replacement of the Gorai Bridge on. 
ts Le ig 222 Railway. 56-57. 

CHARITAPLE EYE HOSPITAL— 
See ‘‘Hospital(s)”’. 

CHATFIELD COMMITTEE— 

Question re Report of the ——. 65- 

44. 

CHAUDHURY, MR. BROJENDRA 
NARAYAN— 

Question re— 

Accidents in coal mines and coal 
raisings in mines. 26. 

Amount spent-on municipal ameni- 

ties of New Delhi. 

Higher rate of deaths in mines in 

Assam. 36. 

Persons wounded in Burma riots 
sent to hospital. 874. 

Publications regarding — planning- 

ete., and cost of construction of 
buildings, etc., of New Delhi. 
53-54. 

Purchase or manufacture of new 
carriages for horses on the Assam 
Bengal Railway. 38. 
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erie 
GHETTIAR, MR. T. 8. AVINASHI- 
LINGAM— 

Question re— 

Abolition of first class accommoda- 
tion on Branch Lines. 2-24. 

Grievances of ticket collectors on 
the North Western Railway. 60. 

Persons in Government service of 
countries prohibiting the entry 
of Indians in their services. 463. 

CHIEF CLERK(S)— 

See ‘‘Clerk(s)’”- 

CHIEF ENGINEER— 

See ‘“Engineer(s)”’. 

CHIEF MINING ENGINEER— 

Question 7९ recruitment of Muslims in 

the office of the ——, Railway 

Board. 667. 

CHILD(REN)— 
Question re— 

Facilities for education of the —— 
of Indians in British Dominions 
and Colonies. 27-30. 

Legislation for the prevention of 
traffic in women and —— in the 
centrally administered areas. 34. 

CHITTAGONG PORT (AMEND- 
MENT) BILL— 

See “Pill(s)’”’. 

CHOWKIDAR(S)— 
Question re investigation into cases of 

breaches of discipline and insub- 
ordination agains; —— on the 
North Western Railway. 49. 

CIRCULAR(S)— 
Question re re production of 
stamped authority for appearance on 
behalf of income-tax assessees in 
Bombay and Sind, etc.—6ll-3. 

CITIZENSHIP— 
Question re denial of rights of —— to 

Indians in Malaya. 3l. 

CIVIL PROCEDURE (AMENDMENT) 
BILL— : 

See “Code of ——” under “‘Bill(s)’’. 

CIVIL SURGEON— 
Question re creation of the appoint- 

~ ment of additional —— f i; 742.43, al ‘or Delhi 

CLASSIFICATION— 

Question re —— of selection posts in 

the Ticket Checking Branch on the 

East Indian Railway. 287-88. 

CLEANER(S)— 

Question re promotions of ——, fire- 
men and shunters on the North 

Western Railway. 653. 

CLERICAL STAFF— 

See “Staff”. 

CLERK(S)— 

Question re— 

Allegation against the Chief bend 
in the Eastern Bengal Railway 

Office at Calcutta. 522. 

Direct recruitment of ——, etc., on 

the North Western Railway. 682. 

Exemptions given to —— for pro- 

motion to assistants’ grade in the 
Central Secretariat. 25-26. 

Head —— in the personnel branches 
of Divisional Offices on the North 
Western Railway. 526. 

Indian employed in the Royal 
Air Force Units. 539. 

Muslim —— in certain Branches of 
the Establishment Office of the 
Divisional Superintendent, How 
tah. 664. 

Muslim —— in the Offices of the 
District Controller of Stores “and 

ri the General Stores, Saidpur, Hast- 
ern Bengal Railway. 448. 

Muslim Office Superintendents and 
head —— on the North Western 
Railway. 529. 

Non-appointment of Muslim —— in 
Kone eae aa Workshop, astern 
Pengal Railway. 439-40, 454. 

Position of Muslim —— on the re- 
organisation of the Personnel 
Branch of General _ Manager’s 
Office on the Bastern Bengal Rail- 
way. 850. 

Promotion of and __ goods 
markers on the North Western 
Railway. 2-4. 

Selection of routine —— for promo- 
tion in the Railway Clearing Ac- 
counts Office. 45-53. ५ 

Vision test. of —— on the East 
Indian Railway. 37. 
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CLOW, THE HONOURABLE. SIR 
ANDREW— 

\ 

Consideration of the Report of the 
Public Accounts Committee. 802, 
804, 805, 806, 85. 

Demand for Excess Grant in Heep ect 
of Working Expenses—Main- 
tenance and supply of Locomotive 
Power. 

Indian Aircraft (Amendment) Bill— 
Motion for leave to introduce. 540. 
Motion to consider. 793. 
Motion to pass. 793. 

Gndian Carriage by Air (Amendment) 
Bill— 
Motion for leave to introduce. 397. 

Motion to consider. 49-92. 

Motion to pass. 492. 

Wndian Railways (Amendment) Bill 
(Insertion of new section 42-B.) —— 
Motion to’ continue. 48, 49. 

Motion to refer to Select Com- 
mittee. 349, 350. 

Presentation of the Report of the 
Select Committee. 397. 

Motion to consider. 506. 

Motion to pass. 506. — 

Motion for adjournment re Majdia 
Train Disaster on the Eastern 
Pengal Railway. 7]. 

Motion re Report of the Pacific Loco- 
motive Committee. 5-I59, 64, 
478, 479-83. 

Motor Vehicles (Amendment) Bill— 
Motion for leave to introduce. 685. 
Motion to consider. 835-36. 
‘Motion to pass. 836, 837. 

Resolution re— 

Amendment of the resolution on 
road development. 796. 

Appointment of a committee to in- 
quire into the affairs and general 
administration of the East Indian 
Railway. 620, 62I-23. 

‘Payment of compensation to the 
Bengal Provincial Railway by the 
East Indian Railway. 648, 

Statement laid on the table re— 

Net earnings of recently construct- 
ed Railway lines. 74-75, 

Objects on which the Aviation share 
of the Petrol Tax Fund was ex- 
pended during the दि 507. ig year 938-39. 

COAL MI NES— 

Question re accidents in —— and 

coal raisings in mines. 26, 

COAL MINES SAFETY (STOWING) 

BILL— 

See “Bill(s)’’- 

COAL RAISINGS— 4 

Question re accidents in coal mines and 

—— in mines. 

ODE OF CIVIL PROCEDURE 

(AMENDMENT) BILL— 

See ‘‘Bill(s)””- 

COLLECTOR(S)— 

Question re military forces requisi- 

tioned by the —— of Badaun. 222. 

COLLISION(S)— 

uestion re appeal in the Pandra 

a Passenger Boat —— Case. 65-66. 

COLONY (IES)— 

Question re facilities for education of 

the children of Indians in British 

Dominions and ——- 27-30. 

COLOUR TEST— 
Question १९ —— of employees on 

State Railways. 37. 

COMMERCIAL DEPARTMENT— 

Question 7९ appointments in the Trans- 

portation (Traffic) and —— of State 

Railways. 293-94. 

COMMERCIAL DOCUMENTS EVI- 

DENCE BILL— 

See ‘‘Bill(s)’’. 

COMMISSIONER OF INCOME-TAX— 

Question re Joint Inspecting Assist- 

ant —— for Sind and Northern 

Division of Bombay Presidency. 

227-28. 

COMMITTEE(S)— 

Appointment to the —— on Petition. 

396. 

Motion re— 

Consideration of the Report of the 

Public Accounts ——. 494-98. 

Report of the Pacific Locomotive ——. 

5I-64, 466-83. 
Presentation of the Report of the 

Public Accounts ——. 396. 

B2
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COMMITTEE(S)—contd. 

Question. re— 

Report of the Chatfield. ——. 6]3- 
4. 

Report of the —— on the Simla 
exodus. 223-24. 

Report of the XB Engine ——. 445. 

Wilson —— on Indianisation of 
Army. 389-9. 

Resolution re— 

Appointment of 8 —— on the 
“Bunder Poat’’ disaster. 268-77. 

Appointment of a —— to inquire 
into the affairs and general ad- 
ministration of the East: Indian 
Railway. 65-23. 

COMMUNAL. COMPOSITION— 

Question 7¢ —— of persons: recruited 
in the General Manager’s Office on 
the Eastern Bengal Railway, - 848. 

COMMUTED, VALUE OF. PEN- 
SIONS— 

Demand for Excess Grant in respect 
of ——. 504. 

COMPANY (IES)— 
Resolution re non-Indian —— and 

protective tariffs. 233-57. 

COMPARTMENT(S)— 
Question re measures for safety of 
women travelling in third class ——. 

COMPENSATION— 

Motion for Adjournment re —— for 
Indians who suffered during Burma 
Riots. 7. 

Questioa xe discrimination in the pay- 
ment of to Indian and Euro- 
pean’ seamen. 36]. - 

Resolution “re payment of —— to the 
Bengal Provincial Railway by the 
East’ Indian Railway. 647-48. 

COMPETITION (S)— 

Question re of the Imperial Bank 
of India with local banking. 396. 

COMPLAIN T(S)— 

Question re— 

against shouting of wares on 
the North Western Railway. 64. 

— Designation of Officers on State 
Railways authorised to make —— 
Magistrates, 867. 

COMPULSORY PRIMARY EDUCA- 
TION— 

See ‘Education’. 

CONCESSION (S)— 

Question re special —— given to 
Anglo-Indians in the Railway, Posts 
and Telegraphs and Customs De- 
partment. 39-92. 

CONFIRMATION— 

Question re —— of staff of the publi- 
city organisation on State Railways: 

CONGO— 

Question re prohibition to defend 
Indian merchants. under trial in 
——. 280-82. 

CONSOLIDATED ALLOWANCE— 

See ‘‘Allowance(s)’’. 

CONSTITUTION— 

—— of a Reserve in the Air: Force. 
395. 2 

JONSTRUCTION— 

Question re— 

Bricks purchased for the of the 
Hardwar Railway Station. 45. 

Publications regarding planning, 
ete., and cost of of build- 
ings, etc., of New Delhi. 53-54. 

“CONTE BIANCAMANO” §. S.— 

Question 7¢ allegations against Pritish 
Army Officers travelling to’ Europe 
in —. 69. 

CONTEMPT OF COURTS (AMEND- 
MENT) BILL— 

See ‘Bill(s)””. 

CONTRACT(S)— 

Question 7e given on the North 
Western Railway. 872. 

CONTRIBUTION (S)— 

Question 7९ utilisation-of certain —— 
for the benefitof Indian seamen. 
360. 

Resolution re payment of —— from 
Railway Revenues to General Reve: 
nues.. 508-22. 

7
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CONTROL— 

Question re— 

Steps taken to free certain inspec-. 

tors from the —— of the Railway 
Board. 0-l. 

Women on nursing staff of hospitals 
under Government in Delhi 
Province. 35. 

CONTROLLER OF STORES— 

Question 7९ filling up of vacancies of 

labourers under the District 5 
Halishakar, Eastern Bengal Rail- 
way. 440. 

CONVERSION— 

Question re— 

— of the Anglo-Indian seat in the 

Legislative Assembly from a nomi- 
nated to an elected one. 744. 

©O-OPERATIVE CREDIT SOCIETY— 

See ‘‘Society(ies)’’. 

COTTON— 

Question re scheme » of —— subsidy 
introduced in the United States of 

_ America. 355-56. Rees 

COTTON GINNING AND PRESS- 
ING FACTORIES (AMEND- 
MENT BILL— 

See “Piil{s)”. 

COUNCIL OF STATE— 
Speech delivered to the —— and the 

Legislative Assembly by His Excel- 
Jency the Viceroy. 43-34. 

COUNTRY (IES)— 
Question +e persons in Government 

service of prohibiting the entry 
of Indians in their services. 463. 

COURTS (AMENDMENT) BILL— 

See “Panth ~Piploda —’ under 
“Bill(s)”. 

CRIMINAL-— LAW AMENDMENT 
BILL— 

See “Bill{s)*. 

‘CRISIS(SES)— 

Statement by the Leader of the House 
regarding the International ——. 
279-80. 

CROFTON, MR. D. H.— 
‘Oath of Office. 2. 

CROSS-EXAMINATION(S)— 

Question 7८ Railway servant’s right of 

—— of witnesses in departmental 
enquiries. -59-20. 

CROSSED INDIAN POSTAL 
ORDERS— 

See ‘Postal Order(s)’’. 

CULTIVATION— 

Question re area in New Delhi set हु 
apart for fruit ——. 59. 

CURRENCY— 3 

Demand for Excess -Grant in. respect 
of ——.. 497-98. 

CUSTOMS DEPARTMENT— 

Question re special Concessions given 

to Amglo-Indians in the Railway, 

Posts and Telegraphs and ——. 

39-92. 

D 

DACCA— 

Question re opening of the broadcasting 
station at ——. 438-39. 

DAILY-RATED STAFF— 

See ‘Staff’. 

DAIRY FARM— 

Question re leasing out of Eile took 
ball ground between the Peshawar 
Sadar polo ground and the . 70. 

DALAL, DR. R. D.— 

Consideration of the Report of the 

Public  Arcounts Committee. 807, 

808. 

Indian Census Bill— 

Motions to consider and to refer to 
Select Committee. 328-29. 

DALHOUSIE— 

Question fe grievances of a Hindu 

candidate seeking admission for 
training as an artificer on H. M. 
L §. “——", 23 

DARBHANGA, MAHARAJA OF— 

Question ve certain allegations against 
the servants of the —— while tra- 
young from Lucknow to Delhi. 
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DAS, PANDIT NILAKANTHA— 
Question ze Garratt engines purchas- 

ed by Railways. 48-9. 

DATTA, MR. AKHIL CHANDRA— 

Contempt of Courts (Amendment) 
Bill— 

Motions to consider and to circu- 
late. 596-97, 599-600. 

Defence of India Bill— 

Motions to consider and to refer to 
Select Committee. 399. 

Motion to consider. 542-46, 547, 
556,, 570, 57. 

Consideration of— 

Clause 2. 573-74, 577-78, 579, 580- 
8i, 583, 584, 585, 586-87. 

gine 2. 689-9, 694-95, 702, 703- 

Clause 9. 726-29. 

Clause 3. 755. 

Clause l. 767, 768. 

Hindu Women’s Right to Property 
(Amendment) Bill— 

Motions to consider and to cir- 
culate. 603. 

Indian Bar Councils (Amendment) 

Bill— 
Motions to consider and to cir- 

culate. 609-0l, 603. 

Motion for Adjournment re— 
Government of India’s decision on 

questions of Indian defence, 374, 
3उ8-82. 

Majdia Train Disaster on the East- 
erm Pengal Railway. 7. 

DEATH(S)— : 
Question re higher rate of —— in 

mines in Assam. 36. 

DECISION(S)— 
Motion for adjournment re Government. 

of India’s —— on questions of 
Indian defence. 36i, 374-88. 

DECLARATION(S)— 
Statement (laid on the table) re —— 

of exemption under the Registra- 
tion of Foreigners Act. 464. 

DEFENCE(S)— 
Motion for Adjournment ve Govern- 
ment of India’s decision on_ques- 
tions of Indian ——. 36, 374-88. 

DEFENCE CO-ORDINATION DE- 

PARTMENT— 

Question १९ functions of the ——- 

589-90. 

DEFENCE OF INDIA BILL— 

See ‘‘Pill(s)’’. 

DEHRA DUN— 

Question re accident to the 
press. 9-30. 

Ex- 

DELHI— 
Question re— 

Allegations against the staff em- 
ployed at Bholi Bhatyari Tank 
near Karol Bagh, ——. 738-39. 

Application of revised scales of pay 

to certain staff in the Divi- 
sion of the North Western Rail- 
way. 66. 

Appointment of Honorary Surgeons 
and Physicians in the Irwin Hos- 
pital, ——. 68. 

Blasting of rocks by gun-powder in 
Karol Pagh, . 740. 

Certain allegations against the ser- 
vants of the Maharaja of Dar- 
bhanga while travelling _ from 
Lucknow to —. 38. 

Certain information in respect of 

broadcasting stations ab and 
Lahore. 50-2._ 

Consultation with the —— Improve- 
ment trust by the —— Municipal 
Committee. 48. 

Creation of the appointment of 
additional Civil Surgeon for ——. 
742-43, 

— Joint Water and Sewage 
Board. 54-55. 

Disposal of land by the —— Im- 
provement Trust. 66-67. 

Increase in the rents of Nazul land 
in —. 74. 

Installation of sanitary fittings, etc., 
in Karol Bagh, ——. 740-4. 

Lease of land at Patpore Cabin 
near Jumna Bridge, ——. 56. 

Notice regarding purchase of spec- 
tacles in Dr. Shroff’s Charitable 
Eye Hospital, ——. 69. 

Postal Registration  acknowledg- 
ment Receipts returnable to the 
Divisional Superintendent’s Office, 

866. 
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DELHI—contd. 
Question re—contd. 

Provision of water and drainage 

system in Karol Bagh, ——. 737- 

38. 

Railway land leased out at Pat- 

pore Cabin near —— Jumna 

Pridge. 53. 

Relay of programmes by ip 

Broadcasting Station. 3-5. 

Ticket checking staff in the —— 

and Lahore Divisions of the 

North Western Railway. 869-70. 

Unsatisfactory sanitary condition of 

Naiwala. in Karol Bagh, ——. 

74-42, 

Women on the nursing staff of hos- 

pitals under Government control 

in Province. 35. 

DELHI-DEHRA DUN EXPRESS— 

Question re diversion of the —— via 

Moradabad. 868. 

D. U. K. SECTION— 

‘Question re— 

Inadequate number of trains on the 
of the North Western Rail- 

way. 292-93. 

Inconvenient timings of trains on 
the —— of the North Western 
Railway. 290-92. 

DEMAND FOR EXCESS GRANT IN 

RESPECT OF— 

Ajmer-Merwara. 605-06. 

Andamans and Nicobar Islands. 498. 

Commuted value of Pensions. 504. 

Currency. 497-98. 

Executive Council. 496. 

Geological Survey. 496-97. 

Joint Stock Companies. 497. 

Lighthouses and Lightships. 496. 

Mines. 497. 

Open Line Works. 504. 

Other Scientific Departments. 497. 

Railway Board. 498-99. 

Stationery and Printing. 498. 

Superannuation Allowances and Pen- 

sions. 498. 

Working Expenses —— Mainten- 

ance and supply of Locomotive 
Power. 

DEMAND FOR EXCESS GRANT IN 

RESPECT OF—contd. 

“Working Expenses—Maintenance of 

Carriages and Wagon Stock. 50. 

एाठपंएह_ Expenses—Maintenance of 

Structural Works. 499. 

Working Expenses—Miscellaneous Ex- 

penses. 50I-04. 

DEMANDS FOR EXCESS GRANTS— 

GENERAL BUDGET— 

Ajmer-Merwara. 86. 

DEPARTMENTAL ENQU TRY (TES)— 

Question 7e— 

Allowing of police officials to sit at 

—— on the North Western Rail- 

way. 44. 

Railway servant’s right of cross- 

examination of witnesses in ——- 

59-20. 

DEPUTATION(S)— 

Question re —— to the Engineer-in- 

Chief to represent the grievances of 

Muslims. 222: 

DESTRUCTIVE — INSECTS AND 

PESTS (AMENDMENT) BILL— 

See ‘Pall(s)”’. 

DETENTION— 

Question ve persons under —— in the 

Andamans, etc. 25. 

DISASTER— 

Question 7e experiments made at 

Jamalpur to find out the causes of 

the Bihta Railway ——. 

Resolution 7८ appointment of a com- 

mittee on the ‘“‘Bunder Boat’? ——- 

268-77. 

DISCIPLINE— हि 

Question re investigation into cases of 

breaches of and insubordina- 

tion against chowkidars on the 

North Western Railway. 39. 

DISCRIMINATION (S)— 

Question re— 

—— in the payment of compensa- 

tion to Indian and European sea- 

men. 36l. 

Racial —— about visiting of में, M. 
S. “Norfolk”. 55. 
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DISPENSARY(IES)— 

Question re— 

‘Opening of more Ayurvedic and 
Unani in New Delhi. 743. 

Purchase of medicines for the New 
Delhi Ayurvedic and Unani ——. 
358. 

DISSOLUTION OF MUSLIM MAR- 
RIAGES BILL— 

See ‘‘Bill(s)”. 

DISTANCE RESTRICTION (S)— 

Q 
passengers in the 

East Indian Railway Mails. 669-70. 

DISTRICT (S)— 
Question __ re reservation of certain 

posts and for Europeans in 
the Indian Medical Service. 487- 
88. 

DISTRICT CONTROLLER OF GEN- 
ERAL STORES, OFFICE OF 

Question re Muslim clerks in the 
offices of the District Controller of 
Stores and the , Saidpur, East- 
érn Bengal Railway. 448, 

DISTRICT 
STORES— 

Question re filling up of vacancies of 
labourers’ under the ——, Halisha- 
har, Eastern Pengal Railway. 440. 

CONTROLLER OF 

DISTRICT CONTROLLER OF 
STORES, OFFICE OF THE— 

Question re Muslim clerks in the —— 
and the General Stores, Saidpur, 
Eastern Bengal Railway. 448. 

DIVISION(S)— 

Defence of India Bill— 

on the motion to amend sub- 
clause {2}.of clause 45... - 755. 

Hindu Women's Right to Divorce 
Bill— 

—— on the motion to adjourn the 
Debate. —— on the motion to 
refer the Bill to a Select Com- 
mittee. 75-74. 

—— on the motion to refer to Select 
Committee. 595-96. 

DIVISION (S)—contd. 

Resolution(s)— 

— on the Resolution re payment 
of contributions from Railway 
Revenues to General Reyenues. 
32i-22. 

‘on the Resolution re Provincial 
autonomy for Baluchistan. 646- 

DIVISIONAL OFFICE(S)— 

Question re— 

Head clerks in the personnel bran- 
ches of on the North West- 

ern Railway. 526. 

Promotion of stenograph=rs in —— 
of the North Western Railway. 
453-54. 

DIVISIONAL SUPERINTEND- 
ENT(S)— 

Question re— 

Absence _ of Musiim on the 
North Western Railway. 677. 

al of non-gazetted railway 
staff against the order of ——-~ 
872-73. 

‘Muslim clerks in certain Branches 
of the Establishment Office of the 
——, Howrah, 664. 

Organisation of establishment offices 
of the —— on the East Indian 
Railway. 26. 

Postal Registration Acknowledg- 
ment Receipts returnable to the 

's Office, Delhi. 866. 

motion of Muslims in the office 
५ Howrah. 665-66. 

Pr 5 
cf the 

DIVOER'S BIDL‘S)— 

See “Hindu Women’s Right to ——” 
under “‘Pill(s)’’. 

DOCK— 
Question re scheme for the registra- 

tion of labour. 360. 

DOCK LABOUR— 

See “Labour’’: 

DOMINION (S)— 

Question re facilities for education of 
“the children of Indians in British 
—— and Colonies. 27-30. 
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DRAINAGE— 

Question re provision of water and 
— system in Karol Bagh, Delhi. 
N737-38. 

DRAINAGE SCHEME— 

Question 76 —— at Lhaksar station on 
the Hast Indian Railway.—36-37. 

DRAMA(S)— 
Question re broadeasted from 

Lahore on the occasion of the cen- 
tenary celebrations of Maharaja 
Ranjit Singh.  520: 

DRAUGHTSMAN(EN)— 

Question re recruitment of tracers and 
on the Eastern Bengal Rail- 

way. 848-49. 

DRIVER(S)— 

Question re— 

Examination of illiterate —— and 
shunters sent for training to the 
Walton Training School. 652-53. 

Running of passenger trains by 
Grade II on the North West- 
ern Railway. 653. — - ee 

DROWNING— 
Question re fatalities by accidental 
-—— ‘in the Native Jetty, Karachi. 
435-36. 

DUTY (IES)— 

Question re— 

Carrying of their families by gazet- 
ted railway officers on —— passes 
while on tour. 873. 

Protest against the levy of a stamp 
on Authorisations by income- 

tax assessees. 228-29. 

E 

EARNINGS— 

tatement on the table re net 
67 7 tly constructed Rail- 

way lines. 74-75. 

EAST INDIAN RAILWAY— 

See ‘‘Railway(s)’. 

EASTERN BENGAL RAILWAY— 
Bee “Railway(s)’’. 

EDUCATION— 
Question re— 

Facilities for —— of the children 
of Indians in British Dominions 
and Colonies. 27-30. 

Introduction of Wardha Scheme of 
in Paluchistan, 490-9, 

System of compulsory primary —— 
in the Centrally Administered 
Areas. 69-70.- है 

EFFICIENCY SECTION— 

Question re exclusion of Muslims 
“from the —— of the Moghalpura 
workshops. 524. 

EGYPT— 
Question 7¢ British Troops sent to 
—— and Singapore. 394. 

ELECTRICAL BRANCH— 
Question 7९ preponderance of non- 
Muslims inthe of the North 
Western Railway. 57, 673-74. 

ELECTRICAL DEPARTMENT— 

Question re Muslims in the —— of 
the - Rawalpindi Division of — the 
North Western Railway. 857-58. 

EMIGRATION— 
Statement (laid on the table) re 708 

fication prohibiting the —— of un- 
skilled labourers from British India 
to Ceylon for the purpose of un- 
skilled work. 308. 

EMPLOYEE(S)— 
Motion for adjournment re grievances 

of Muslim on the Eastern Ben 
gal Railway. 72. 

Question re— 

Admissibility of foreign line passes’ 
fo-reuined —— of State Railway. 

Area under a Medical Gffier for 
rendering treatment to railway 

Colonr test of —— on State Rail- 
ways. 37. 

in Port Trusts. 9-20. 

on the Eastern Bengal and the 
East Indian Railways. 443. 

Enquiry against certain Muslim —— 
of the Ticket Checking Branch of 
ite Eastern Bengal Railway. 53- 
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EMPLOYEK(S)—contd. 

Question re—contd. 

European, Anglo-Indian and Indian 
in Port Trusts. 65. 

Foreign passes for retired railway 
285. 

Grievances of 
patam Port. 456. 

Holidays granted to —— on the 
Eastern Pengal Railway. 847. 

Insolvent on the Eastern 
Bengal Railway. 444. 

Revision of pass rules for railway 
283. 

of the :Vizaga- 

Suspension _ of on the North 
Western Railway. 284. 

EMPLOYMENT OF CHILDREN 
(AMENDMENT) BILL— 

See “Bill(s)”. 

EMPLOYMENT OFFICERS— 

See ‘‘Officer(s)’’. 

EMPLOYMENT REGULATION(S)— 

See ‘Regulation(s)’’. 

EMPLOYMENT TAX— 

Resolution re deduction of the amount 
of provincial —— from the income- 
tax payable to the Central Govern- 
ment. 257-68, 

ENGINE(S)— 
Question re— 

Garratt _— purchased by Rail- 
ways. 8-9. 

Search Light fixed in front of ——. 
45l. 

ENGIN EER(S)— 

Question re appointment of a Muslim 
as Establishment Superintendent in 
the Office of the Chief ——, North- 
ern Command. 2i9. 

ENGINEER-IN-CHIEF— 
Question ve deputation to the —— to 

represent the grievances of Muslims. 
2. 

ENGINEERING DEPARTMENT— 
Question 7e Muslims recruited in the 

of the East Indian Railway. 
532-33. 

ENQUIRY (IES)— 

Question re —— against certain’ 
Muslim employees of the Ticket 
Checking Branch of the Eastern. 
Bengal Railway. 5534. 

ESSAK SAIT, MR. H. A. SATHAR 
H.— 

Defence of India Bill— 

Motions to consider and to refer , 
to Select Committee. 400, 402, 

Question re— 

Introduction of Wardha Scheme of 
education in Baluchistan. 490- 

Stoppage of increments of Muslims: 
in the Archeological Department. 
34. 

Supersessions of Muslims in the 
Archeological Department. 34. 

Resolution 7¢ non-Indian companies 
and protective  tarifis. 233-34. 

ESTAPLISHMENT OFFICE— 

Question re— 

Muslim clerks in certain Branches. 
of the — of the Divisional Super- 
intendent, Howrah. 664-65. 

Organisation of —— of the Divi- 
sional Superintendents on the 
East Indian Railway. 26. 

Representation of Muslims in the 
—— of the Works Manager of 
the Saidpore Workshop, Eastern. 
Bengal Railway. 446-47. 

ESTABLISHMENT SECTION(S)— 

Question re— 

Functions of the —— of the Moghal- 
pura Workshops. . 53. 

Paucity of Muslims in the —— om 
the North Western Railway. 850- 
Sl. 

ESTABLISHMENT 
DENT— 

See “Superintendent(s)’’. 

SUPERINTEN-. 

EUROPE— 

Question re allegations against British: 
Army Officers travelling to —— in 
8. 8.7 “6078 Biancamano”. 69. 
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EUROPEAN(S)— 
Question re— 

——, Anglo-Indian and Indian em- 
ployees in Port Trusts. 65. 

Reservation of certain posts and 
districts for —— in the Indian 

_ Medical Service. 487-88. 

EUROPEAN REFRESHMENT 
ROOMS— 

See “Refreshment Room(s)’’. 

EUROPEAN SEAMAN(MEN)— 

See ‘‘Seaman(men)’’. 

EXAMINATION(S)— 

Question te— 

— of illiterate drivers and shun- 

ters sent for training — to the 

Walton Training School. 652-53. 

New .rules for for recruitment 

of Inspectors and Head Clerk:to 
Superintendents of Posts Offices, 

ete. 6l. 

EXECUTIVE COUNCIL— 

Demand for Excess Grant in respect 
ee : 

EXEMPTION (S)— 
Question .re —— under the Registra- 

tion of Foreigners Act. 

tatement (laid on the table) ve declar- 
ation of under the Registra- 
tion of Foreigners Act. 464. 

EXODUS— 

Question re— 

Curtailment of the of the Goy- 
ernment of India Offices to Simla. 
797. 

Report of the committee on the 

Simla 223-24. 

EXPENDITURE— 

Question १९ income and —— of 

Ahmedabad Cantonment Board. 

40-43. 

EXPERIMENT(S)— 

Question 7९ —— made at Jamalpur to 

find out the causes of the Pihta 
Railway Disaster. 445. 

EXPERT(S)— 4 

Question re foreign —— in the Gov- 
ernment of India Secretariat and 

* its attached offices. 3-33. 

EXPRESS— 

Question 7९ accident to the Dehra 
Dun ——_ 9-0. 

EXPRESS TRAIN(S)— 

See ‘‘Train(s)’’. 

EXTENSION— 

Question re —— of the Hours of Em- 

ployment. Regulations to railways. 
42-2. 

EYE HOSPITAL— 

See ‘“Hospital(s)’’. 

F 4 

FACILITY(IES)— 

Question 7¢ —— for education of the 

éhildren of Indians in British 
Dominions and Colonies. 27-30. 

FAMILY (IES)— 

Question re— 

Allowances paid to the —— of cer- 
_ tain persons. 69. 

Carrying of their by gazetted 
railway officers on duty passes 
while on tour. 873. 

FATALITY(IES)— 
Question re by accidental drown- 

ing in the Native Jetty, Karachi. 
435-36. 

FAVOURITISM— 
Question ve alleged —— to Hindu~ 

staff of the Ticket Checking Branch 
of the Eastern Bengal Railway. 54- 
5. 

FAZL-I-HAQ  PIRACHA, KHAN 
BAHADUR SHAIKH— 

Indian Merchant Shipping (Amend- 
ment) Bill— 
Motion for leave to introduce. 606. 

Question re— 

Appointment of a Muslim as Estab- 
lishment Superintendent in the 
Office of the Chief Engineer, 
Northern Command. 29, . 

Deputation to the Engineer-in-Chief 
to represent the grievances of 
Muslims. 222. 

Direct recruitment of clerks, etc., 
on the North Western Railway. 
682; 
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GIDNEY, LIEUT.-COLONEL SIR 
HENRY—contd. 

Indian Census Bill— 

Motions to consider and to refer to 
Select Committee. 325-26. 

‘Medical Diplomas Bill— 

Motion to pass. 365-66. 

‘Question re conversion of the Anglo- 
Indian seat in the Legislative Assem- 
bly from_a nominated to an elect- 
ed one. 744, 

GOODS MARKER(S)— ‘ 

ti promotion of clerks an 

5 te North Western Rail- 

way. i2-4. 

GORAI— 

uestion re replacement of the —— 

2 Bridge on the Eastern Bengal Rail- 

way. 56-57. 

+GORWALA, MR. A. Di— 

Oath of Office. 3. 

+GOVERNMENT— | 

Question re women on the nursing 

staff of hospitals under —— control 
in Delhi Province. 35-36. 

OF INDIA— GOVERNME 

Question re— 

Curtailment in the duration of the 
stay of the —— Offices in Simla. 
HUE 

Foreign experts in the —— Secre- 
tariat and its attached offices. 3l- 

Observance of certain Sikh holidays 
in the —. 232, 

See also ‘‘Central Government”. 

GOVERNME SERVANT(S)— 

Question re lent to Indian States. 
CYA 

GOVERNMENT SERVICE— 

Question re persons in of coun- 
tries prohibiting the entry of Indians 
in their services. 463. पर 

GOVIND DAS, SETH— 

Question 7e race prejudice against 
Indians on certain ships. 973-74. 

GRADE(S)— 

Question re— 

— of Assistant Station Masters, on 
the East Indian Railway. 523. 

Promotion of subordinate staff to 
higher on the North Western 
Raliway. 673. 

GRIEVANCE(S)— 
Motion for Adjournment re —— of 

Muslim employees on the Eastern 
Bengal Railway. 72. 

Question re— 

Adulteration of ghee and —— of 
shopkeepers in New Delhi. 45. 

Deputation to the Engineer-in-Chief 
to represent the —— of Muslims. 

of a Hindu candidate seeking 
admission for training as an arti- 
figee on H. M. I. 8. “Dalhousie’’. 

of employees of the Vizaga- 
patam Port. 456, 

—— of ticket collectors on the North 
Western Railway. 60. 

GUARD(S)— 

Question re— 

Allowance to working on Sun- 
days on the East Indian Railway. 

Promotion of Assistant Station 
Masters and in the Morad- 
abad Division of the East Indian 
Railway. 868-69, 

Rest to —— on the East Indian 
Railway. 57. 

GUN POWDER— 

Question ve blasting of rocks by —— 
in Karol Bagh, Delhi. 740. 

GUPTA, MR. K. 8.--- 
Question re— 

Appointment of Honorary Surgeons 
and Physicians in the Irwin Hos- 
pital, Delhi. 68, कै 

Certain staff in the Vizagapatam 
Port. 46, 47. 

Complaints against shouting of wares 
on the North Western Railway. 

Denial of rights of citizenship to 
Indians in Malaya. 3i. 

Foreign experts in the Government 
of India Secretariat and its attach- 
ed offices. 5-55. 
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== MR. K.. S.—contd. 

Question re—contd. 

‘Grievances of employees of the ’ 
Vizagapatam Port 456. 

Legislation for the prevention of 
traffic in women and children in 
the Centrally administered areas. 

“Maintenance cadre of the Vizagapa- 
tam Port. 46, 

‘Pilots in the Vizagapatam Port. 47. 

H 

SHABIBUR RAHMAN, DR.— 

Question re— 

Muslim clerks in certain Branches 
of the Establishment Office of the 
Divisional Superintendent, How- 
vah. 664-65. 

“Promotion of Muslims in the office 
of the Divisional Superintendent, 
Howrah. 665-66, 

Oath of Office. 4. 

SALISHAHAR— 

Question re filling up of vacancies of 
labourers under the District Control- 
ler of Stores, ——, Eastern Bengal 
Railway. ‘440. 

HARDWAR— 
Question re— 

Bricks purchased for the construc- 
tion of the —— Railway Station. 

Measures to cope with the traffic 
during the Mahabarni mela at 

35. 

HEAD CLERK(S)— 
Question re— 

New rules for examination for re- 
cruitment of Inspectors and 
to Superintendents of Post Offices, 
ete. 6l. 

Posting of —— and their sub-heads 
on Railways. 674-75. 

See also “‘Clerk(s)’’. 

HEADQUARTERS OFFICE— 

Question re representation of Muslims 
in the Personnel Branch- of the 
North Western Railway ——. 689. 

HEGDE, SRI K. B. JINARAJA— 

Question re— 

Exemptions given to clerks for pro- 
motion to assistants’ grade in the 
Central Secretariat. 25-26. 

Inconviences on stations of the Shah- 
dara-Saharanpur Light Railway. 
59-60. 

HIGH COMMISSIONER FOR 
INDIA— 

Statement (laid on the table) re accep- 
tance of tenders by the ——. 684. 

HIGHER GRADE(S)— 

See ‘‘Grade(s)”’. 

HIND (S)— 

Question re— 

Alleged favouritism to —— staff of 
the Ticket Checking Branch of the 
Eastern Bengal Railway. 544-5. 

Grievances of a —— candidate seek- 
ing admission for training as an 
artificer on H. M. I. 8. ‘Dal- 
housie’’. 23. 

Strength of Muslims and —— in cer- 
tain cadres in certain Postal Cir- 
cles. - 55, " 

HINDU WOMEN’S RIGHT TO 
DIVORCE BILL— हे 
See “‘Bill(s)”’. 

HINDU WOMEN’S RIGHT TO PRO- 
PERTY (AMENDMENT) BILL— 
See “‘Bill(s)’’. 

HOLIDAY(S)— 
Question re— 

granted to employees on the 
Eastern Bengal Railway. 847. 

Non-grant of —— on certain Muslim 
festivals on the East Indian and 
Eastern Bengal Railways. 295-96. 

Observance of certain Sikh —— in 
the Government of India, 232. 

HOME MINISTER(S)— 
Question re resolutions passed by the 
— of Provincial Governments. 

HONORARY PHYSICIAN(S)— 
See “Physician(s)’’. 

HONORARY SURGEON(S)— 
See “Surgeon(s)’’. 
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Stes |e HUDSON, MR. D. C.— 

Question re on the railway pre- Oath of Office. I. 
mises. 52. * * 

HORSE(S)— हे ae i 

Question 7९ purchase or manufacture sR UOTE eS 

of new carriages for —— on the Question rz removal of —— of adult 

Assam Bengal Railway. 38. 

HOSPITAL(S)— 
Question re— 

Appointment of Honorary Surgeons 
and Physicians in the Inwin ——, 
Delhi. 68. 

Notice regarding purchase of spec- 
tacles in Dr. Shorff’s Charitable 
Eye , Delhi. 69, 

Persons wounded in Burma riots 
sent to ——. 874. 

Wowen on the nursing staff of —— 
under Government control in Delhi 

~ Province. 35. 

HOUR(S)— ; 

Question ve application of the —— of 
Employment. Regulations to Van 
Sorters on the North Western Rail- 
way. 86!-62. 

HOURS OF EMPLOYMENT REGU- 
LATIONS— 
Question ve extension of the —— to 

5 railway. i-2. 

HOUSE SCAVENGING TAX— 
Question re in Kasauli Canton- 

ment. 70. 

HOWRAH— 
Question re— 

Muslim clerks in certain Branches of 
the Establishment Office of the 
Divisional ~ Supetintendent, ——. 
664-65. 

Promotion of Muslims in the office of 
the : Divisional Superintendent, 

665-66. 

HOWRAH DIVISION— 
Question re— 

Ignoring of the claims of Muslims 
for promotions in the of the 
East Indian Railway. 660. 

Ignoring of the claims of Muslims 
in the Ticket Checking Branch in 
the of the Hast Indian Rail- 
way. 660-6I. 

Muslims in certain posts in the —— 
of the East Indian Railway. 658- 
59. 

population in the Centrally Adminis- 
tered Areas. 68-69. 

IMPERIAL BANK OF INDIA— 

Question ze competition of the —— 
with local banking: 396. 

IMPERIAL ESTABLISHMENT— 

Question re— 

Savings due to the transfer of 
British troops to the 63. 

Transfer of British Indian troops to- 
the ——. 224-25. 

IMPROVEMENT TRUST— 
Question. re— 

Consultation with the Delhi —— by- 
the Delhi Municipal Committee. 
8. 

Disposal of land by the Delhi ——.. 
66-67. 

INCOME— 

Question re and expenditure of 
Ahmedabad Cantonment Board. —40-- 
43. 

INCOME-TAX— 

Question re— 

Joint Inspecting Assistant Commis- 
sioner of for Sind and North- 
ern Division of Bombay -Presi- 
dency. 227-28. 

Location of the -—— office in 
Benares. . 25. 

Protest against the levy of a stamp: 
duty on authorisations by —— 
assessees. 228-20. 

Territorial re-distribution for 
purposes of certain places. 70. 

Resolution 76 deduction of the amount 
of provincial employment tax from 
the payable to the Central Gov- 
ernment, 257-68. 

INCOME-TAX DEPARTMENT— 

Question re— 

Employment of Muslims in the ——, 
Punjab. 

Pay of peons in the United Provin- 
Cede oan. 
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INCOME-TAX OFFICER(S)— 
See ‘“Officer(s)’’. 

INCREMENT(S)— 
Question re stoppage of —— of Mus- 

lims in the Archzxological Depart- 
ment, 

INDIAN(S)— 
Motion for Adjournment re compensa- 

tion for —— who suffered during 
Burma Riots. 7. 

Question re— 

Denial of rights of citizenship to 
— in Malaya. 3]. 

European, -Anglo-Indian and —— 
employees in Port Trusts. 65. 

Facilities for education of the child- 
ren of —— in British Dominions 
and Colonies. 27-30, 

— holding locomotive foreman’s 
and inspector’s posts on the North 
Western Railway. 520-2l. 

—— in Abyssinia. 8-9. 

selected for the Indian Medical 
Service. 230. 

Persons in Government service of 
countries prohibiting the entry of 

in their services. 463. 

Race prejudice against —— on cer- 
tain ships. 973-74. 

Representation from —— in South 
Africa about recent legislation. 
67. 

Scheme of replacement of —— by 
0 अस्त labour in Ceylon. 489- 

Tribal raids and —— kidnapped. 
296-306. 

INDIAN AIRCRAFT (AMENDMENT) 
BILL— 
See “Bill(s)”. 

INDIAN AIR FORCE VOLUNTEER 
RESERVE (DISCIPLINE) BILL— 
See “Bill(s)”’. 

INDIAN APPRENTICE(S)— 
See ‘‘Apprentice(s)’’. 

INDIAN ARBITRATION BILL— 
_ See “Bill(s)’’. 

INDIAN ARMY— हे 
See ‘‘Army”’. 

INDIAN BAR COUNCILS (AMEND- 
MENT) BILL— 
See “Bill(s)”. 

INDIAN CARRIAGE. BY AIR 
(AMENDMENT) BILL— 
See ‘‘Bill(s)”. 

INDIAN CENSUS BILL— 
See “Bill(s)”. 

INDIAN OLERK(S)— 

See ‘‘Clerk(s)’’. 

INDIAN COTTON CESS (AMEND- 
MENT) BILL— 
See “Bill(s)”. 

INDIAN DEFENCE— 

See ‘‘Defence(s)’’. 

INDIAN INCOME-TAX (AMEND- 
MENT) BILL— 

See ‘‘Bill(s)’’. 

INDIAN MEDICAL SERVICE— 
Question re— 

Indians selected for the ——. 230. 

Reservation of certain posts and dis- 
tricts for Europeans in the ——. 
487-88, 

INDIAN MERCHANT(S)— 
See ‘“Merchant(s)’’. 

INDIAN MERCHANT 
(AMENDMENT) BILL— 

See ‘‘Bill(s)’’. 

SHIPPING 

INDIAN MERCHANT SHIPPING 
(SECOND AMENDMENT) BILL— 

See “Bill(s)”’. 

INDIAN OATHS (AMENDMENT) 
BILL— 

See ‘‘Bill(s)’”’. 

INDIAN PATENTS AND. DESIGNS 
(AMENDMENT) BILL— 

See “‘Bill(s)’. 

INDIAN PENAL CODE (AMEND- 
MENT) BILL— 
See “Bill(s)””. 

INDIAN POSTAL ORDERS— 

See ‘Postal Order(s)’’. 
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a RAILWAYS (AMENDMENT) 

BILL— 

See “Bill(s)”. 

INDIAN RUBBER CONTROL 
(AMENDMENT) BILL— 

See ‘‘Bill(s)’’. 

INDIAN SAILOR(S)— 
See “‘Sailor(s)’’. 

INDIAN SALT 
BILL— 

See “‘Bill(s)’’. 

INDIAN SALT INDUSTRY— 

Question re safeguarding of the ——. 
9. 

(AMENDMENT) 

INDIAN SEAMAN(MEN)— 

e ‘‘Seaman(men)’’. 

INDIAN SOFT COKE CESS COMMIT- 
TEE (RECONSTITUTION AND 
INCORPORATION) BILL— 

See ‘Bill(s)’’. 

INDIAN STALLS— 
See “Stall(s)’. 

INDIAN STATE(S)— 

Question re Government servants lent 
to ——. 37. 

INDIAN SUCCESSION 
MENT) BILL— 
See ‘‘Bill(s)’’. 

INDIAN TARIFF (AMENDMENT) 
BILL— 

See ‘‘Bill(s)’’- 

INDIAN TARIFF (SECOND AMEND- 
MENT) BILL— 

See. ‘Bill(s)’. 

INDIAN TARIFF (FOURTH AMEND- 
MENT) BILL— 

८. “Bill(s)’’. 

INDIAN TEA CESS (AMENDMENT) 
BILL— 

See “‘Bill(s)’’. 

INDIAN TRADESMAN(MEN)— 

See ‘“Tradesman(men)”’. 

INDIAN TROOPS— 

See ‘‘Troop(s)’’: 

(AMEND- 

INDIANISATION— 

Question re Wilson Committee) on —— 
of Army. 389-9. 

INDIGENOUS STARCH INDUSTRY- 
(IES)— 

See ‘‘Industry(ies)’’. 

INDIGENOUS SYSTEM OF MEDI- 
CINE(S)— 

See “‘Medicine(s)””. 

INDUSTRY (IES)— 

Question re— 

Protection of indigenous starch 

Safeguarding of the Indian salt 
——. 9. 

INFERIOR SERVANTS— 
Question re revision of pension rules 

of 

INFERIOR STAFF— 

e ‘Staff’. 

INGOLDBY, MR. E.— 

Oath of Office. 2. 

INSOLVENT EMPLOYEES— 

See ‘“‘Employee(s)’”. 

INSPECTING ASSISTANT COMMIS. 
SIONER OF INCOME-TAX— 

See ‘“‘Commissioner. of Income-tax’’. 

INSPECTOR(S)— 

Question. re— 

Employment of for certain pur- 
poses on railways and check on | 
irregularities. re recruitment | of 
minority communities. 530, 

Indians holding Locomotive Fore- 
man’s and ——’s posts on the 
North Western Railway. 520-2I 

Introduction of the designation of 
Railway Ticket Court. —— on 
State Railways. 866. 

New rules for examination for re- 
cruitment of —— and Head Clerks 
to superintendents of Post Offices, 
etc. 

Representation of “Muslims in ‘thé 
Traffic —— posts on the North 
Western Railway. 852-53 

Steps taken to free certain —— 
from the control of the Railway 
Board. 40-7 
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|  - NSUBORDINATION— 

Question re investigation into cases of 
breaches of discipline and —— 
against chowkidars on the North 
Western Railway. 39, 

INSURANCE— 

Question re— 

Delay in the supply of application 
forms for appointments of Ac- 
counting Assistants ‘under the 
Superintendent of ——. 70. 

‘Sickness —— scheme for Indian 
seamen. 

TNSURANCE (AMENDMENT) 
BILL— 
See “Bill(s)’’. 

HNSURANCE (SECOND AMEND- 
MENT) BILL— 

See ‘‘Bill(s)’’. 

INSURANCE RULE(S)— 
See “‘Rule(s)’’. 

INTEREST— 
Question re rate of —— allowed for 

Provident Fund, etc. 44-45. 

INTERNAL TROUBLE— 

Question re use of foreign money to 
create —— in India. 535. 

INTERNATIONAL CRISIS— 

Statement by the Leader of the 
House regarding the ——. 279-80. 

INVESTIGATION— 

Question» re into eases of breaches 
of discipline and in subordination 
against chowkidars on the North 
Western Railway. 39. 

INVOICE TYPIST(S)— 

See ‘‘Typist(s)’’. 

IRREGULARITY(IES)— 

Question re employment of Inspectors 
for certain purposes on railways and 
check on ++- re recruitment of 
minority communities. 530. 

IRWIN HOSPITAL— 
Question re appoirtitment’ of Honorary 

Surgeons dnd Physidians in the ——, 
» Delhi. 68: 

ISMAIL KHAN, HAJI CHAUDHURY 
MUHAMMAD— 
Question re occupation of second 288७ 

Ladies Waiting Room by males at 
Kalka. 670-7. 

ITTEHAD— 
Question re publication of railway 

notices in the —— of Patna. 294. 

J 
JAMALPUR— 

Question re— 

Experiments made at —— to find 
out the causes of the Bihta Rail- 
way Disaster. 445. 

Scale of pay of time-checkers in the 
— Workshop. 48, 

JAMES, MR. F. E.— 

Defence of India Bill— 

Motions to consider and to refer to 
Select Committee. 408, 4, 44- 
5. 

Motion to consider. 555-58, 56l. 

Consideration of clause 9, 752. 

Motion to pass. 782. 

Indian Air Force Volunteer Reserve 
(Discipline) Bill— 

Motion to consider. 833-34. 

Motion for Adjournment re Govern- 
ment of India’s decision on questions 
of Indian defence. 377-79. 

Motion re Report of the Pacific Loco- 
motive Committee. 62-65. 

Motor Vehicles (Amendment) Bill— 
Motion to consider. 
Motion to pass. 837. 

Question re— 

Exemptions under the Registration 
of Foreigners Act. 59. 

Scheme of replacement of Indian by 
Sinhalese labour in Ceylon. 489- 
90. 

Resolution re— 

Deduction of the amount of provin- 
cial employment. tax from the 
income-tax payable to the Central 
Government. 258-59, 262-63. 

Non-Indian companies and _protec- 
tive tariffs. 235-38, 239, 253. 

Workmen’s मम 2 (Second 
Amendment) Bill— 

Motions to consider and to fefer to 
Select Committee. 887. 

o2
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ae EHANGIR, SIR COWASJI— 

Defence of India Bill— 

Motion to consider. 555, 562. 

Nomination of —— to the Penal of 
Chairmen. 47. 

Question (Supplementary) re scheme of 
replacement of Indian by Sinhalese 
labour in Celyon. °490. 

JETTY (IES)— 

Question re fatalities by accidental 
drowning in the Native —, 
Karachi. 435-36. 

JINNAH, MR. ७. A— 

Hindu Women’s Right to Divorce 
Bil 

Motion to adjourn the Debate. 77 
72. 

Motion re Report of the Pacific Loco- 
motive Committee. 6l, 63, 64. 

Resolution re payment of contributions 
from Railway Revenues to General 

Revenues, 38-9, 320, उ2. 

JOINT STOCK COMPANIES— 

Demand for Hxcess Grant in respect 
of ——. 497. 

JOINT WATER AND SEWAGE 
BOARD 

Question re Delhi ——. 54-55. 

JOSHI, MR. N. M— 
Appointment of —— to the Committee 

on Petitions. 396. 

Defence of India Bill— 

Motions to consider and to refer 
to Select Committee. 400, 47-2. 

Motion to consider. 547, 548, 549, 
550, 552-55, 558. 

Consideration of clause 2. 573, 585. 

Hindu Women’s Right to Divorce 
Bill— 

Motioin to adjourn the Debate. 
72. 

Motion to refer to Select Committee, 
480, 48I, 82, 89, 95, 204, 20- 
6, 593. 

Indian Census Bill— 

Motion to consider and to refer to 
Select Committee. 337-39, 

Medical Diplomas Bill— 

Motion to pass. 365-366. 

JOSHI, MR. N. M.—contd. 

Motion for Adjournment re— 

Compensation for Indians who suf- 
fered during Burma Riots. 7l, 

Government of India’s decision om 
questions of Indian defence. 387. 

Motion re Report of the Pacific Loco- 
motive Committee. 472. 

Point of order raised by as to 
whether. during the discussion of 
non-official Resolutions, the Govern- 
ment of India ought not to take part: 
in the discussion and indicate their 
attitude at an early stage. 239. 

Question re— 

Collection of statistics of labour: 
356-357. 

Discrimination in the payment of 
compensation to Indian and Euro-~ 
pean seamen, 36]. 

Practices amounting to serfdom or 
servitude in agriculture. 232-33. 

Removal of illiteracy of adult popu- 
lation in the Centrally Administer- 
ed Areas. 68-69. 

Reports of the shipping masters in 
Indian ports. 360. 

Revision of pension rules of inferior- 
servants. 23l-32. 

Scheme for the registration of dock: 
labour. 

Sickness insurance scheme for Indian 
seamen. 

Steps taken to free certain inspectors 
from the control of the Railway 
Board. 0-l. 

System of रो primary educa- 
tion in the Centrally Administered 
Areas. 69-70. 

Utilisation of certain contributions 
for the benefit of Indian seamen.. 
360. 

Question (Supplementary) re— 

Indians in Abyssinia. 9. 

Military forces requisitioned by the- 
Colector of Badaun. 222. 

Provision of uniforms, etc., to 
Indian sailors on Steam Naviga- 
tion Companies, 486. 

Report of the committee on the Simla. 
exodus. 223-24 

Transfer of ‘British Indian troops to» 
the Imperial establishment, 225. 
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JOSHI, MR. N. M.—conceld. 

Resolution re— 

Deduction of the amount of provin- 
cial employment tax from the in- 
come-tax payable to the Central 
Government, 263-65. 

Non-Indian companies and protective 
tariffs, 235, 239, 246. 

Payment of contributions from Rail- 
way Revenues to General Revenues. 
34, 55-6. 

JUMNA— 
Question re— 

Lease of land at Patpore Cabin near 
Bridge, Delhi. 56. 

Railway land leased out at Patpore 
Cabin near Delhi —— Bridge. 53. 

K 

KAILASH BEHARI LAL, BABU— 

Question ve scales of pay of time- 
checkers in the Jamalpur Workshop. 
48. 

KALKA— 

Question re occupation of second class 
Ladies ae Room by males at 
ae -7L, 

KANCHRAPARA— « 

‘@uestion re non-appointment of Muslim 
clerks in —— Workshop Eastern 
Bengal Railway. 439-40, 454. 

KARACHI— 
Question re— 

Channel of promotion for markers 
employed in the —— Division of 
the North Western Railway. 877. 

Delay in disposing of the building 
plans in the —— Cantonment. 64. 

Fatalities by accidental drowning in 
the Native Jetty, ——. 435-36. 

Increase in third class accommoda- 
tion in certain express trains be- 
tween and Peshawar. 282. 

KAROL BAGH— © 

Question re— 

Allegations against the staff employ- 
ed at Gholi Bhatyari Tank near 
—, Delhi. 738-39. 

Blasting of rocks by gun powder in 
.» —, Delhi. 740. 

KAROL BAGH—contd. 

Question re—contd, 

Installation of sanitary fittings, etc., 
in ——, Delhi. 740-4i. 

Provision of water and drainage sys- 

tem in ——, Delhi. 737-38. 

Unsatisfactory sanitary condition of 
Naiwala in ——, Delhi. 74-42. 

KASAULI— 

Question re house scavenging tax in 
— Cantonment. 70. 

KHALEELI, MR. A— 

Oath of Office. 435. z 

KHAN, MR. NIAZ MUHAMMAD— 

Oath of Office. 2. 

KHURSHAID MAHAMMAD, KHAN 
BAHADUR SHAIKH— 

Oath of Office. 2. 

KIDNAPPING(S)— 

Question re tribal raids and —— of 
Indians. 296-306. 

KOHAT— 

Question re lease and purchase of land 
in —— Cantonment. 69. 

KOSI BRIDGE— 

Question re tool collected on Ramganga 
and between Moradabad and 
Rampur. , 455. 

L 

LAPOUR— 
Question re— 

Collection of statistics of ——. 
356-357. 3 

Scheme for the registration of dock. 
360. 

Scheme of replacement of Indian 
by Sinhalese —— in Ceylon. 
489-90. 

LABOURER(S)— 

Question re— 

Filling up of vacancies of —— 
under the District Controller of 
Stores, Halishahar, Eastern 
Bengal Railway. 440. 

Non-recrnitment of Muslims in the 
cadres of —— and inferior staff 
on the Fastern Bengal Railway. 
656-57. 
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Question re—contd, 

Recuitment of Muslims as ——, 
etc., on the North Western Rail- 
way. 53-32. ¢ 

Statement (laid on the table) re noti- 
fication prohibiting the emigration 
of बाधा हित —— from British India 
to Ceylon for the purpose of un- 
skilled work. 308. 

LADIES WAITING ROOM— 
See ‘‘Waiting Room’. 

LAHORE— 

Question re— 

Certain information in respect of 

broadcasting stations at Delhi 

and ——. 520-2. 

Drama broadcasted from —— on 

the occasion of the centenary cele- 

brations of Maharaja Ranjit 

Singh. 520. 

Ticket checking Staff in the Delhi 

and —— Divisions of the North 

Western Railway. 869-70. 

LALCHAND NAVALRAI, MR.— 

Code of Civil Procedure’ (Amend- 
ment) Bill— 

Motion to consider, 352. 

Consideration of the Report of the 
Public Accounts Committee. 808- 
22, 

Contempt of Courts (Amendment) 
Bill— 
Motions to consider and to circu- 

late. 597. 

Defence of India Bill— 
Consideration of— 

Clause 2. 679, 587, 583, 703, 704. 
Clause 5. 708. 

Clause 8. 75-I6 

Clause 9. 732, 733 
Clause 0. 747-48. 

Clause 45. 756-57, 759. 

Clause l. 768-69. 

22970 for Excess Grant in respect 
of— 

Ajmer-Merwara. 505-06. 

Working Expenses—Maintenance 
end cape, of Locomotive Power. 

LALCHAND NAVALRAI, MR.—contd: 

Hindu Women’s Right to Diyorce 
Pill— 

Motion to refer to Select Com- 
mittee. 76-80, 96, 2li, 593. 

Hindu Women’s Rights to Property: 
(Amendment) Bill— 

Motions to consider and to cir- 

culate. 604. 

Indian Arbitration Bill— 

Motion to refer to Select Com- 
mittee. 368-7. 

Indian Bar Council ~ (Amendment) 
Bil— 

Motions to consider and to circu 
late. 60I-02. 

Indian Census Bill— 

Motions to consider and to refer to 
Select Committee. 342, 343. 

Consideration of clauses. 344. 

Motion to pass. 346-47. 

Indian Oaths (Amendment) Bill— 

Motion to consider. 87-20, 822. 

Consideration of clauses. 823, 824, 
825, 826, 827-28, 829, 830. 

Indian Penal Code (Amendment) 
Bill— 

Motion for leave to introduce. 
605-06. 

Indian Railways (Amendment) Pill— 

Motion to refer to Select Com- 
mittee. 350. 

Indian Salt (Amendment) Bill— 

Motion to consider, 348. 

Motion re— 

Report of the Pacific Locomotive 
Committee. 473-76, 480-482. 

Muslim Intestate Succession Bill— 

Motion to refer to Select Com- 
mittee. 608. 

Press. and Registration 
(Amendment) Bill— 

Motion far leave to introduce. 606. 
Question re— 

Admissibility of foreign line passes 
to retired employees of State 
Railway. 863. 

Agreement with out-station appren- 
tices recruited in Sukkur Work- 
shops.  5-52, § 

Appeal in the Bandra Passenger 
Boat Collision’ Case. 65-66. 

of Books 
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LALCHAND NAVALRAI, MR.—contd, 

Question re—contd, 

Application of the Hours of Em- 
ployment Regulations to Van 
Sorters on the North Western 
Railway. 86-62. 

Assistant station masters and’ loco. 
foremen, etc., qualifying from 
the Walton Training School. 

Cashing of crossed Indian Postal 
Orders. 450-5l. 

Certain information in respect of 

broadcasting stations at Delhi 
and Lahore, 50-2. 

Channel of promotion for markers 

employed in the Karachi Division 

of the North Western Railway. 

57. 

Cirenlar re production of stamped 
authority for appearance on be- 

half of income-tax assessees in 

Bombay and Sind, etc. 62I-3. 

Closing of the vehicular traffic over 

the Lansdowne Pridge between 

Rohri and Sukkur. 56. 

Delay in disposing of the building 

plans in the Karachi Cantonment. 

64. 
Drama broadcasted from Lahore on 

the occasion of the centenary ¢ele- 

brations of Maharaja Ranjit 

Singh, . 50. 

Examination of illiterate . drivers 

and skunters sent for training to 

the Walton Training School. 652- 
53. 

Fatalities by accidental drowning 
in the Native Jetty, Karachi. 
435-36. 

Functions of the Defence Co-ordi- 
nation Department. 589-90. 

Hooliganism on the railway pre- 
mises. 52. 

Indians holding locomotive fore- 

man’s and inspector’s posts on 

the North Western Railway. 520- 

श, 

Invoice typists on the North West- 
ern Railway. 649-50. 

Joint Inspecting Assistant Commis- 

sioner of Income-tax for Sind 

and Northern Division of Bom- 
bay Presidency. 227-28. 

Marking of service stamps in red 

ink. 

Murder of a special ticket. examiner 
on the North Western Railway. 
2-3. 

LALCHAND NAVALRAI, MR.—contd. 

Question re—contd. 

Notice regarding purchase of spec- 
tables in Dr. Shroff's Charitable 
Eye Hospital, Delhi. 69. 

Pay of daily-rated ; staff, officiating 
in higher: grade .on... Railways. 
65-52. 

Prohibition to defend Indian Mer- 
ee under trial in Congo. 280- 

Promotion of locomotive running 
staff on. the North Western Rail- 
way. 52. 

Promotion of locomotive staff om 
the North Western Railway. 520. 

Promotion of shunting staff of the 
North Western Railway. 864. 

Promotion og stenographers in Divi- 
sional Offices of the North Wes- 
tern Railway. 453-54. 

Promotion of Train Controllers. to 
Station Masters’ grade on the 
North Western Railway. 650- 
5l. 

Promotions of cleaners, firemen 
and shunters on the North West- 
ern Railway. 653. 

Protest against the levy of a stamp 
duty on authorisations by _ in- 
come-tax assessees. 228-29. 

Provision of uniforms, etc., to 
Indian sailors on Steam Navi- 
gation Companies: 485-86. 

Railway _servant’s right of cross- 
examination of witnesses in de- 
partmental enquiries. 59-20. 

Recording of weather conditions at 
Naushero in Sind. 609-0, 

Recruitment of inferior staff on the 
aot Western Railway.: 855- 

Refund .of. overdrawals by certain 
employees on the North Western 
Railway. 862. 

Relay of programmes by the Delhi 
Broadcasting Station. 3-5. 

Removal of bar for clerical — staff 
on the North Western Railway. 
864-65. 

Re-organisation of the Sind and 
Baluchistan Postal Circle. 5-7. 

Report of the Chatfield Committee. 
63-4 

Report of the committee on the 
Simla exodus. 223-24. 
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LALCHAND NAVALRAI, MR.—contd 

Question re—contd. 

Reservation of certain posts - and 
districts for Europeans in the 
Indian Medical Service. 487-88. 

Reyision of the scale of pay of 
mechanicians called for interview 
at Bombay. 225-27. 

Rules for out-station 
prentices 
North 
5L7-9. 

Running of passenger trains by 
grade II drivers on the North 
Western Railway. 653. 

Safeguarding of the Indian salt in- 
dustry. 9. 

Savings due to the transfer of 
British _ troops to the Imperial 
Establishment. . 63. 

Indian ap- 
of workshops on the 

Western Railway. 48-57 

Special concessions given to Anglo- 
Indians in the Railway, Posts 
and Telegraphs and Customs De- 
partments. 39-92, 

Transfer of British Indian troops to 
the Imperial establishment. 224- 

Wilson Committee on Indianisation 
of 4009... 589-9. 

Question (Supplementary) re— 
Appeals of the Muslim staff on the 

Eastern Bengal Railway. 5i6. 
Division of Officers of the Railway 
Bey in certain categories. 

Foreign passes for retired railway 
employees. 285. 

Inadequate representation of Mus- 
lims. in the lower gazetted service 
285 the North Western Railway. 

Increase in third class accommoda- 
tion in certain express train be- 
ace Karachi and Peshawar. 

Military forces requisitioned  b: 
the Collector of Padaun. 229. z 

Removal of illiteracy of adult popu- 
lation in the Centrally Adminis- 
tered Areas. 68. 

Representation from Indians in 
South Africa about recent legis- 
lation. 67. 

Representation of Muslims in the 
superior services on Railways. 
682-83. 

Revision of pass rules for railway 
employees. 283. 

LALCHAND NAVALRAI, MR.—concld 

। Question (Supplementary) re—concld. 

Steps taken to free certain inspec- 
tors from the control of. the Rail- 
way Board. il. > 

Utilisation of indigenous system of 
medicines in India. 397. 

Resolution re— 

Appointment of a committee on the 

“Bunder Boat’? disaster. | 269-73, 

276, 277. 
Appointment of a committee to in- 

quire into the affairs and general 

administration of the East Indian 
Railway. 67, 648. 

Provincial Autonomy for Baluchis- 

tan. 629, 

Workmen’s Compensation (Second 
Amendment) Pill— 

Motions to consider and to refer to 

Select. Committee. .877, 884. 

LAND(s)— 

Question re— 

Disposal of —— by the Delhi Im- 
provement ‘Trust. 66-67. 

Increase in the rents of Nazul —— 
in Delhi. 74. 

Lease and purchase of —— in 
Kohat Cantonment. 69. 

Lease of —— at Patpore Cabin 
near Jumna Bridge, Delhi. 56. 

Railway —— leased out at Patpore 
Cabin near Delhi Jumna Bridge. 
53. 

LANSDOWNE PRIDGE— 

Question re closing of the vehicular 
traffic over the —— hetween Rohri 
and Sukkur. 56. 

LEASE— 
Question re— 

— and purchase of land in Kohat 
Cantonment. 69. 

—— of land at Patpore Cabin near ५ 
Jumna Bridge, Delhi. 56. 

LEGISLATION— 

Question re— 

—— for the prevention of traffic in 
women and children in the Cen- 
trally administered areas. 34. 

Representation from~ Indians in 
South Africa about recent ——. 
67. 
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LEGISLATIVE ASSEMBLY— 

Question re— 

Conversion of the . Anglo-Indian 
seat in the ——. from a noml- 
nated to an elected one. 744. 

Holding of Autumn Session of the 

—. 743. 

Speech delivered to the Council of 

State and the by His Excel- 
lency the Viceroy, 45-54, 

LEGISLATURE— 

Motion for Adjournment re issue of 

Ordinances, Nos. I and II when 

the —— is in Session. 72-73. 

LHAKSAR— 

Question 7९ drainage scheme at —— 

station on the Hast Indian Rail- 

way. 36-37. 

LICENCE FEE(S)— 

Question re revenue derived from 

rents and ——, etc., on State Rail- 

ways. 7. 

LIGHT— 

Question re inconvenience for want 

of —— on a road to Sylhet Bazar 
railway station. 7-8, 874. 

LIGHTHOUSES AND 
SHIPS— 

Demand for Excess Grant in respect 

of ——. 496. 

LOCOMOTIVE(S)— 

Question ve manufacture of —— in 
India. 39. 

LIGHT- 

LOCOMOTIVE COMMITTEE— 

Motion re Report of the Pacific ——. 
54-64, 464-83. 

LOCOMOTIVE FOREMAN(EN)— 

See ‘“Foreman(en)’’. 

LOCOMOTIVE INSPECTOR(S)— 
See ‘‘Inspector(s)’’. 

LOCOMOTIVE. RUNNING STAFF— 
See ‘Staff’. 

LOCOMOTIVE STAFF— 

See ‘‘Staff’’. : 

LOWER GAZETTED SERVICE— 

Question re— 

Inadequate representation of Mus- 
lims in the —— on the North 
Western Railway. 854-55. 

Increase in the percentage of Mus- 

lims in the —— and Senior Sub- 

ordinate Service of Railways. 

Promotion of Muslims to the ——. 
855. 

Promotion of Muslims to the —— 
on the East Indian Railway. 
874. 

Promotions to the —— on the 
North Western Railway. 858-59. 

Vacancies in the —— on the East 
Indian and Eastern Bengal Rail- 
ways. 847. 

LUCKNOW— 

Question re certain allegations 
against the servants of the Maha- 
raja of Darbhanga while travelling 
from —— to Delhi. 38. 

M 

MAGISTRATE(S)— 
Question 7९ designation of officers on 

State Railways authorised to make 
complaints to ——. 867. 

MAHABARNI MELA— 

Question re measures to cope with the 
traffic during the —— at Hard- 
war. 35. 

MAHARAJA OF DARPHANGA— 

See “Darbhanga, Makaraja of’. 

MAIL(S)— 

Question re— 

Delay in the delivery of —— at 
Bijnor. 448-49. 

Reduction of distance restrictions 
imposed on third class passengers 
in the East Indian Railway ——. 
669-70. 

MAINTENANCE— 

Question re —— cadre of the Vizaga- 
patam Port. 46. 
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MAITRA, LAKSHMI 
KANTA— 

Defence of India Bill— 

Motions to consider and to refer to 
Select Committee. 404: 

Motion to consider. 549, 569. 
Consideration of— 

Clause _2. 573, 574-75, 577, 580, 
583, 584, 585, 586, 587. 

Clause 2. 686-88, 693, 694, 696, 
697, 70l. 

Clause 5. 709. 

Clause 6. 77% 

Clause 8. 722-24, 726. 

Clause 9. 733. 

Clause 0. 735-36, 744-46, 

Clause 3. 750, 756, 764. 

Clause 7. 764-65. 

Panth Piploda Courts (Amendment) 
Bil— ५ 

Motion to consider. 794. 

PANDIT 

Question re— 

Area under a Medical Officer for 
rendering treatment to railway 
employees. 66. 

Income and expenditure of Ahmeda- 
bad Cantonment Board. 40-43. 

New. rules for examination for 
recruitment of Inspectors | and 
Head Clerks to Superintendents 
of Post Offices, etc. 6l. 

Resolution *e amendment of the re- 
solution on road’ development. 796. 

Workmen’s Compensation (Second 
Amendment) Bil ies 

Motions to consider and to refer to 
Select Committee. 878. 

Consideration’ of clauses. 889, 890. 

MAJDIA— 

Motion for adjournment re —— Train 
Disaster on the Eastern Bengal 
Railway.  7-72. 

MALAYA— 

Question re denial of rights of citi- 
zenship to Indians in ——. 3l. 

MALE(S)— 
Question re occupation of second class 

Ladies Waiting Room by —— at 
Kalka. 670-7. 

MANAGER(8)— 
Question re— 

Communal composition of persons 
recruited in the General ——'s 
Office on the astern Bengal 
Railway. 848. 

Position of Muslim clerks on the 
re-organisation of the Personneli 
Pranch of General ——'s Office: 
on the Eastern Bengal Railway- 
850. 

MANU SUBEDAR, MR.— 

Question re— 

Government servants lent to Indian 
States. 37. 

Persons under detention in the 
Andamans, etc. 25. 

Rate of interest. allowed for Pro-- 
vident Fund, ete. 44-46, 

MANUFACTURE— 

Question re— 

of locomotives in India, 39. 

Purchase or —— of new carriages 
for horses on the Assam Bengal 
Railway. 38. 

MARKER(S)— 
Question re— 

Channel. of promotion for. _—— 
employed in the Karachi Divi- 
sion of the North Western Rail 
way. 57. 

MECHANICIANS— 

Question ve revision of the scale of 
pay of called for interview at 
Bombay. 225-27. 

MEDICAL DIPLOMA BILL— 
See “Bill(s)”’. 

MEDICAL OFFICER— 

Question re area under a —— for 
rendering treatment to railway em- 
ployees. 66. 

MEDICINE(S)— 

Question re— 

Purchase of medicines for the New 
Delhi Ayurvedic and Unani dis- 
pensaries. 358, 

Utilisation of indigenous system of 
—— in India. 3657. 

MELA— * 

Question re measures to cope with the 
traffic during the Mahabarni —— 
at Hardwar. 35. 
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MERCHANT(8)— 

Question 7e prohibition’ to defend 

Indian —— under trial in Congo. 

280-82. 

MERCHANT SHIPPING (AMEND- 

MENT) BILL— 

See “Indian ——? under, ‘‘Pill(s)’’. 

METER SHOP(S)— 

Question re working of the —— in 

the Power House, Moghalpura 

Workshops. 532. 

MIDDLE EAST COMMAND— 

Question Te existence of the —— of 

the Army. 392-93. 

MILITARY— 
=e 

Question 7९ —— forces requisitioned 

by the Collector of Badaun, 222. 

MILITARY ENGINEER SER- 

WICES— 

=e 4९-- 

Paucity of Muslims in the —— in 

India. 29-2I. 

Paucity of Muslims in the Sur- 

veyor of Works cadre in the ——. 

22. 

MILLER MR. C. C— 

Indian Arbitration Bill— 

Motion to refer to Select Com- 

mittee. 5370-72. 

Motion re Report of the Pacific Loco- 

motive Committee.’ 467-69. 

MINE(S)— 

Demand for Excess Grant in respect 

0६ a= 

Question 7e— 

Accidents in coal —— and coal rais- 

ings in ——. 26 

Higher rate of deaths in —— in 

Assam. 36. 

MINORITY COMMUNITY(IES)— 

Question re employment of Inspectors 

for certain purposes on railways 

and check on irregularities re Te- 

cruitment of ——. 530: 

MITRA, MR. DHIRENDRA NATH— 
Oath of Office. 797. ” = 

MODY, SIR: P= 
Defence of India Bill— 

Consideration of clause 5. 759,. 

76l-62. 

Motion to pass. 774-75. 

Hindu Women’s Right to Divorce 
Bill— 

Motion to refer to Select Com- 

mittee. 594, t 

Registration of Trade Marks Bill— 

Motion . to refer . to Select Com- 

mittee. 844-45. 

MOGHALPURA— 
Question re— 

Exclusion of Muslims from) the 
efficiency section ‘of the —— 

workshops. 524. 

Functions of the establishment, sec- 

tion of the —— Workshops. 53l. 

Provision of certain necessities in- 

the Mosque attached to the —— 

Workshops. | 856-57. 

Working of the meter shop in the 

Power House, —— Workshops. 

532, 

MONEY— 
Question re use of foreign —— _ to- 

create internal’ trouble in India. 
535. 

MONUMENTAL S2RAI— 

See ‘‘Serat’’. 

MORADABAD— 
Question re— 

Diversion of the Delhi-Dehra Dum 

Express via ——. 868. 

Promotion of Assistant Station Mas- 

ters and Guards in the —— Divi- 

sion of the Hast Indian Railway. 

858-69. 

Toll collected on Ramganga and. 

Kosi bridges between. —— and, 

Rampur. 455. 

MOSQUE(S8)— i ; 

Question re provision of certain nec 

sities in.the —— attached to, the 

Moghalpura Workshop. 856-57. 

MOTION FOR ADJOURNMENT— 

See ‘“Adjournment(s)’’. 

MOTOR VEHICLES (AMENDMENT), 

BILL— 

See ‘‘Pill(s)’’. 



40° INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 

E VEHICLES BILL— 

See ‘‘Bill(s)’’. 

“MOVE(S)— 

Question ve curtailment in the dura- 

tion of the —— of the Govern- 

ment of India Offices to Simla. 

: 797. 

“MUDALIAR, MR. 0. N. MUTHU- 

RANGA— 

‘Question re foreign experts in the 
Government of India Secretariat 
and its attached offices. 3-33. 

MUDALIAR, THE HONOURABLE 
DIWAN BAHADUR, SIR A. 
RAMASWAMI— 

<Commercial Documents Evidence 
Bill— 

Consideration of clauses. 429. 

Defence of India Bill— 

Motion to consider. 563, 563. 

‘Hindu Women’s Right to Divorce 
Bill— 
Motion to refer to Select Com- 

mittee. 9l. 

Indian Rubber Control (Amendment) 
Pill— 
Presentation of the Report of the 

Select Committee. 

Motion to consider. 492. 

Motion to pass. 494. 

adler Tariff (Fourth Amendment) 
Bill— 
‘Motion for leave to introduce. 36. 

Motion to consider. 426-27. 

Motion to pass. 427. 
Indian Tea Cess (Amendment) Bill— 

Motion for leave to introduce. 49, 
50. 

Motion to consider, 352. 
Motion to pass. 353. 

Oath of Office. 7. 

Registration of Trade Marks Bill— 

Motion for leave to introduce. 685. 
Motion to refer to Select Com- 

mittee. 84-44. 

Resolution re— 

Appointment of a committee on the 
“Bunder Boat’? disaster. 273-77. 

Non-Indian companies and protec- 
tive tariffs. 244-50, 254. 

MUDALIAR, THE HONOURABLE 
DIWAN BAHADUR SIR A. 
RAMASWAMI—contd. 

Statement (laid on the table) re— 

Acceptance of tenders by the High 
Commissioner for India. 684. 

The Insurance Rules, 939 and the 
United Kingdom-India ‘Trade 
Agreement Rules, 939. 76-lll. 

Workmen’s Compensation (Second 
Amendment) Bill— 

Motion for leave to introduce. 80l. 

Motions to consider and to refer to 
Select Committee. 875-77, 880, 
882-83, 884, 885. 

Consideration of clauses. 890, 892- 
93, 894-95, 896. 

Motion to pass. 897, 898-900. 

MUHAMMAD AHMAD KAZMI, 
QAzI— 

Question re— 

Colour test of employees on’ State 
Railways. 37. 

Territorial re-distribution for In- 
come-tax purposes of certain 
places. 70. 

Vision test of clerks on the East 
Indian Railway. 37. 

MUNICIPAL AMENITIES— : 

Question re amount spent on —— of 
New Delhi. 54. 

MUNICIPAL COMMITTEE— 

Question re consultation with the 
Delhi improvement trust by the 
Delhi ——. 38. 

MURDER— 

Question re »-—— of a special ticket 
examiner on the North Western 
Railway. 2-3. 

MURTUZA SAHIB 
MAULVI SYED— 

Question re delay in the supply of 
application forms for appointments 
of Accounting Assistants under the 

Superintendent of Insurance. 70. 

Resolution 76 Provincial Autonomy 
for Baluchistan. 636-37, 638. 

PAHADUR, 

MUSCAT— 

Quagtion re treaty with ——. 456-63. 
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EE SLIM(S)— 

Motion for Adjournment re griev- 

ances of —— employees on the 

Eastern Bengal Railway. 72. 

Question .»— 

Absence of —— Divisiousl Super- 

intendents on the North Western 
Railway. 677. 2 

Absence of —— Office Superinten- 
dents on the East Indian Rail- 
way. 533-34. 

Absence of —— Office Superinten- 
dents on the North Western Rail- 
way. 85-52. 

Absence of —— Personnel Officers 

on the North Western Railway. 
675. 

Absence of —— Signal Engineers on 
State Railways. 575-76. 

Appeals of the —— staff'on the 
Eastern Bengal Railway. 55-6. 

Appointment of a —— as Estab- 
lishment Superintendent in the 
Office of the Chief Engineer, 
Northern Command. 29. 

Deputation to the Engineer-in-Chief 
to represent the grievances of 

222. 
Employment of more —— water- 

men on the North Western Rail- 
way. 65, 

Employment of ——_ in certain 
posts on the North Western Rail- 
way. 58. 

Employment of —— in the Income- 
tax Department, Punjab. 59. 

Employment of —— in the Person- 
nel Branches of the North West- 
ern Railway. 860-6l. 

Enquiry against certain —— em- 
ployees of the Ticket Checking 
Branch of the Eastern Bengal 
Railway, 573-4. 

Exclusion of —— from the effici- 
eney section of the Moghalpura 
Workshops. 

Ignoring of the claims of —— for 
promotion in the Saidpore Work- 
ae Eastern Bengal Railway. 

Ignoring of the claims of —— for 
promotions in the Howrah Divi- 
am of the Hast Indian Railway. 

Ignoring of the claims of —— in 
the Ticket Checking Branch in 
the Howrah Division’ of the East 
Indian Railway. 660-6. 

MUSLIM(S)—contd. 

Question re—contd. 

Inadequate appointments given to 

ps in erp Division 

of the North Western Railway. 
678-79. 

Inadequate representation of —— in 
the lower gazetted service on the 
North Western Railway. 854-55. 

Increase in the percentage of 
in the Lower Gazetted Service and’ 
Senior Subordinate Service of 
Railways. 528. 

Low percentage of —— on the 
Eastern Bengal Railway. 848. 

— clerks in certain Branches of 
the Establishment Office of _ the 
Divisional Superintendent, How- 
rah. 664-65. 

— clerks in the offices of the 
District. Controller of Stores and’ 
the General Stores, Saidpur,. 
Eastern Bengal Railway. 448. 

in. certain posts in the How- 
tah Division of the East Indian 
Railway. 658-59. 

—— in the Electrical Department 
of the Rawalpindi Division of the 
North Western Railway. 857-58. 

— in the Pay Department of 
the East Indian Railway. 659. 

— Office Superintendents and 
head clerks on the North Western 
Railway. 529. 

—— Officers in the Agency Depart- 
ment of certain Railways. 667-69. 

—— personnel officers, etc., on the 
North Western Railway. 527-28. 

— recruited in the Engineering 
Department of the East Indian 
Railway. 532-33, 

Non-appointment of —— clerks in 
Kanchrapara Worleslinp , Eastern 
Bengal Railway. 439-40, 454. 

Non-appointment of —— to supe- 
Tior posts on Railways. 666. 

Non-recruitment of —— in the 
cadres of labourers and inferior 
staff on the Eastern Pengal Rail- 
way. 656-57. 

Pancity of —— in the Establish- 
ment Section on the North Wes- 
tern Railway. 850-5. 

Paucity of —— in the Military En- 
gineer Services in India. 29-2. 

Paucity of in the Surveyor of 
Works cadre in the Military En- 
gineer Services.  22I. 
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USLIM(S)—contd. 

Question re—con td. 

Position "of + clerks" on "the re- 

organisation ~ of the Personnel 

Branch of General~ Manager's 

Office on the Eastern Bengal Rail- 

way. 

Position of —— _ personnel officers 

on the North Western Railway. 

67-72: 

Preponderance of non-——— jn the 

Blectrical Branch of the North 

Western Railway. 57, 673-74. 

Promotion of —— in ‘the office of 

the Divisional Superintendent, 

Howrah. 665-66. 

Promotion of —— to the lower 

gazetted service. 855. 

Promotion of —— to the lower 

azetted service on the East 

fading Railway. 874. 

, Provision of special training faci- 

lities for —— to fit them for 

higher posts on Railways. 672- 

73. 

Recruitment of —— and non 

in certain posts on the Hast Indian 

and Eastern Bengal Railways. 

657-58. 

‘Recruitment of —— and non-—— 

in the office of the Junior Co- 

operative Credit Society and 

Staff Benefit Fund, Eastern Ben- 

gal Railway. 655. 

Recruitment of —— as labourers, 

ete.) On the North Western Rail- 

way. 5353-52: 

Recruitment of —— in the office of 

the Chief Mining Engineer, Rail- 

way ‘Poard.’- 667. 

Recruitment’ of —— on the Assam 
Bengal Railway. 663. 

‘Recruitment of —— on the Eastern 
Bengal Railway. © 655-56. 

Recruitment of —— on the North 
Western Railway. 526-27. 

Representation of —— in the Esta- 
blishment. Office. of the Works 
Manager. of ‘the Saidpore Work- 
shop, astern’ * Bengal Railway. 
446-447. 

_- yy Representation. of. —— in the Perso- 
nel Branch* of the’ North Western 

। 47704 Headquarters... Office. 

Representation of —— in, the Senior 
dinate services on Railways. 

MUSLIM(S)—coneld. 

Question. re—coneld. ; 

Representation, of —— in the supe- 

rior services on Railways.  682- 

83. 

Representation of —— in the 

Traffic ‘Inspectors’. posts on. the 
North Western Railway.  852- 
53. 

Stoppage of increments of —— in 
the | Archeological Department. 
उ4. 

Strength of —— and Hindus in cer- 
tain cadres in certain Postal Cir- 
cles. 55. 

Supersessions| of —— in the Arche- 
ological Department, 57, 34. 

Under-recruitment of —— on_ the 
North Western Railway. 679-8. 

MUSLIM FESTIVAL(S8)— 

See ‘‘Festival(s)’’. 

MUSLIM INTESTATE SUCCESSION 
BILL— 

See “‘Bill(s)’”’. 

MUSLIM LEAGUE PARTY— 

Walk out by the members of the ——. 
365. 

N 

NAIWALA— 
Question 7e unsatisfactory sanitary 

condition. of —— in Karol. Pagh, 
Delhi. 74-42. 

NATIVE JETTY— 

See “‘Jetty(ies)”’. 

NAUMAN, MR.!' MUHAMMAD— 

Consideration of the Report of the 
हब Accounts “Committee. 80l- 

Defence of India  Bill— 

Motion to consider. ” 566-69, 
Consideration of— 

Clause 2. 578. ; t 

Demand for Excess Grantin respect 
of ‘‘Working,. Expenses—Miscellane- 

us Expenses”. 502, 505-04. 

ee Women’s Right, to Divorce 

Motiom to refer to Select Committee. 
99-20I. Pa) 
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NAUMAN, MR. | MUHAMMAD— 
contd. a 

“Indian “Arbitration Bill— 

Motion to refer to Select Committee. 

372-73, 

Motion for adjournment re grievances 

of Muslim employees on the Eastern 

Bengal Railway. 72. 

Motion 7é ‘consideration of the Re- 

port of the Public Accounts Com- 

mittee, 494-95. 

Question re— 
Absence of Muslim Office Super- 

jintendents on the East Indian 

Railway. 533-34. 

Allegation against the Chief Clerk 
jn the Eastern Bengal Railway 

Office at Calcutta. 522. 

Allowance to guards working on 

Sundays on the East Indian Rail- 

way. 57. 

Appointment of tool keepers in the 

Saidpur Workshop, Eastern Ben- 

gal Railway. 450. 

Employers on the Eastern Bengal 

and the East Indian Railways. 

443. 
Filling up of certain vacancies | on 

the Eastern Pengal Railway. 654. 

Filling up of vacancies in the sub- 

ordinate cadres in certain Work- 
shops of the Eastern Bengal Rail- 

way. 447-48. 

Ignoring of the claims of Muslims 
for promotion in the Saidpore 
Workshop, Eastern Bengal Rail- 
way. 446. 

Insolvent employees.on the Eastern 
Bengal Railway. 444: 

Muslim clerks in the Offices of the 
District Controller of Stores and 
the General Stores, Saidpur, East- 
érn Bengal Railway. 448. 

Muslims recruited in the Engineer- 
ing Department of the East 
Indian Railway. 532-33. 

‘Non-appointment of Muslim clerks 
in Kanchrapara’ Workshop, East- 
ern Bengal’ Railway. 454. 

Non-grant of holiday on certain 
Muslim festivals on the Hast 
Indian and Bastern Bengal Rail- 
ways. 295-96, 

Non-recruitment of Muslims in the 
cadres of labourers and in- 
ferior staff on the Eastern Bengal 
Railway. 656-57. 

Organisation of establishment offices 
of the Divisional ‘Su erniendents 
on the East Indian Railway. 26. 

NAUMAN, , MR. MUHAMMAD— 

contd. 

Question re—contd. _ Z 

Recruitment of Muslims and non- 

Muslims in certain post’ on the 

East. Indian and Eastern Ben- 
gal Railways. ~ 657-58. 

Recruitment. of Muslims and_ non- 

Muslims in the office of the Junior 
Co-operative Credit Society and 

Staff Benefit Fund, Eastern Ben- 
gal Railway. 655. 

Recruitment of Muslims on the 
‘Eastern Bengal Railway. 655-56. 

Recruitments and promotions on the 
Eastern Bengal Railway. 294-95. 

Representation of Muslims in the 
Establishment Office of the Works. 
Manager of the Saidpore Work- 
shop, Eastern Bengal Railway. 
446-447. 

Rest to guards on the East Indian 
Railway. 57. 

Selection Boards for recruitments 

on the Eastern Bengal Railway. 

455. 

Signal and Permanent Way Inspec- 

tors on the Hast Indian Railway. 

534. 

Question (Supplementary) re— 
Absence of Muslim Office Superin- 

tendents on the North Western 
Railway. 853. 

Accident to the Dehra Dun Express. 
0. 

Advertisement of yacancies in 
Workshops of certain Railways. 
442. 

Alleged favouritism to Hindu staff 
of the Ticket Checking Pranch of 
ue Eastern Bengal Railway. 574, 
5. 

Appeals-of the Muslim ‘staff on the 
Eastern Bengal Railway. 5I6. 

Appointment of Accountants’ on the 
North ‘ Western Railway. 530. 

Classification of selection posts in 
the Ticket’-Checking Branch on 
the East Indian Railway..' 288. 

Division of Officers of the Railway 
Department in certain categories. 
799. 

Enquiry against certain Muslim 
employees of the Ticket Checking 
Bratch of the Eastern Bengal 
Railway. 953, 54. 

Exclusion of Muslims. from the effi- 
ciency sectioncof the Moghalpura 
workshops. 524. 
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pe MR. MUHAMMAD— 
contd. 

Question (Supplementary) re—contd. 
Filling up of vacancies of labourers 

under the District Controller of 
Stores, Halishahar, Eastern Ben- 
gal Railway. 440. 

Indian stalls and European refresh- 
ment rooms on the Assam Bengal 
Railway. 66-62. 

Indians in Abyssinia. 9. 

Muslim clerks in certain Pranches 
of the Establishment Office of 
the Divisional Superintendent, 
Howrah. . 664-65. 

Muslim Office Superintendents and 
Head Clerks on the North West- 
ern Railway. 529. 

Muslim personnel. officers, etc., on 
the North Western Railway. 
528. 

Muslims in the Electrical Depart- 
ment of the Rawalpindi Division 
of the North Western Railway. 
858. 

Non-appointment. of Muslim clerks 
in Kanchrapara Workshop, 
Eastern Pengal Railway. 439, 440. 

Occupation of second class Ladies 
Waiting Room by males at Kalka. 
670-77. 

Preponderance of non-Muslims in 
the Electrical Branch of the 
North Western Railway. 673-74. 

Promotions to tha lower gazetted 
service on the North Western 
Railway. 859. 

Provision of special training faci- 
lities for Muslims to fit them for 
pee posts on Railways. 672- 

|. 2 

Recruitment of Muslims on. the 
Assam Bengal Railway. 663. 

Recruitment of Muslims on the 
North Western Railway. 527. 

Representation from Indians in 
South Africa about recent legis- 
lation. 67. 

Returns showing the annual com- 
position of staff recruited on 
railways. 525. 

Seniority of non-gazetted staff on 
the East Indian Railway. 288. 

Strength of the Assistant Traffic 
Canvassers on the East Indian 
Railway. 289. 

NAUMAN, MR. 
concld. 

Question (Supplementary) re—concld. 

MUHAMMAD— 

Under-recruitment of Muslims on 
the North Western Railway. 
6890-98. 

Resolution re— 

Appointment of a committee to in- 
quire into the affairs and general 
administration of the East Indian 
Railway. 677, 6i8-20, 62, 622. 

Deduction of the amount of provin- 
cial employment tax from the 
income-tax payable to the Central 
Government. 259-60, 263; 264. 

Non-Indian companies and protec- 
tive tariffs. 24-44, 248. 

Payment of contributions from Rail- 
way. Revenues to General Reve 
nues.  34-5, 

NAUSHERO— 

Question re recording of weather con- 
ditions at in Sind. 6509-0, 

NAZUL LAND— 

Question ve increase in the rents of 
—— in Delhi. 74, 

NEHRU, MR. B. K— 
Oath of Office, 2. 

NEW DELHI— 

Question re— 

Adulteration’ of ghee and  griey- 
ances of shopkeepers in ——. 45. 

Amount spent on Municipal Ameni- 
ties of ——. 54. 

Area in —— set apart for fruit 
cultivation. 59. 

Opening of more Ayurvedic and 
Unani Dispensaries in ——. 743. 

Publications regarding planning, 
etc., and cost of construction of 
buildings, etc., of ——, 53-54. 

Purchase of medicines for the 
Ayurvedic and  WUnani dispen- 
saries. 358, 

NOMINATION(S)— 

—— to the Panel of Chairmen, 77. 

NON-GAZETTED RATLWAY 
STAFF— 

Question re appeal of —— against 
the order. of Divisional Superin- 
tendent. 872-73. ५ 
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on
l Teg WES 

Question re racial discrimination 
about visiting of ——. 55. 

NORTH WESTERN RAILWAY— 

See ‘‘Railway(s)’’. { 

NORTHERN COMMAND— 

Question re appointment of a Muslim 

in the Office of the Chief Engineer 

as Establishment Superintendent 

—. 29. 

NOTICE(S)— 

Question re— 

cles in Dr. Shrofi’s Charitable 
Eye Hospital, Delhi. 69. 

Publication of railway —— in the 
Tttehad of Patna: 294. 

NOTIFICATION (S)— 

— prohibiting the emigration) of 
unskilled labourers from. British 
Tndia to Ceylon for the purpose of 
22222 work (laid on the table). 

NURSING STAFF— 

Question re women on the ——, of 
hospitals under Government control 
in Delhi Province. 35. 

0 

OATH OF OFFICE— 
Bhandarkar, Mr. K. ४. 2. 

Bozman, Mr. ७. 8. 4, 435. 

Campbell, Mr. D. 0. 65, 

Caroe, Mr. 0. K. . 

Crofton, Mr. D. H. - 2, 

Gorwala, Mr.-A. Dy I: 

Habibur Rahman, Dr. 3, 

Hudson, Mr. D; 0. 7. 

Ingoldby, Mr. E. 2. 

Khaleeli) Mri A. 435. 

Kkan, Mr. Niaz Muhammad. 2. 

ape Muhammad, Khan, Bahadur 

Mitra, My.,.Dhirendra Nath. 797. 
Mudaliar, The Honourable Diwan 
Bahadur. Sir A. Ramaswami.-2. 

Nehru, Mr. B. ऋ ७2. ५ 

Ogilvie, Mr. 0... M./G. 509, 649. 

regarding purchase of specta- ; 

OATH OF OFFICE—contd. 

Oulsnam;, Mr. 85. H. Y. 355. 

Roughton, Mr. N. J. . 

Sheehy, Mr. J B. 3. 

Talukdar, Mr. J. N. . 

Thorne, The Honourable Mr. J. A. . 

Wakely, Mr. L. J. D. 389. 

OATHS (AMENDMENT) ‘BILL— 

See “Indian ——” under ‘‘Bill(s)’’. 

OFFENCE(S)— 

Question re —— relating to travelling 
without tickets by railway servants. 
868. 

OFFICE SUPERINTENDENT(S)— 

See ‘Superintendent(s)”’. 

OFFICER(S)— 
Question re— 

Appeals against penalties imposed 
on Income-tax —— in the Unitea 
Provinces. 395-96. 

Certain information regarding —— 
under the Railway Board. 

Designation of —— ‘on State Rail- 
ways . authorised. to make com- 
plaints to Magistrates... 867. 

Division of —— in the Railway De- 
partment in certain categories. 
285-86, 797-800. 

Employment. of - in Workshops 
of certain Railways. 44. 

Muslim in the Agency Depart- 
ment of certain Railways. | 667- 
69. 

OFFICIAL(S)— 

Question ze allowing of police —— 
to sit at departmental enquiries on 

“the North Western Railway. 44. 

OGILVIE, MR. 6. M. G.— 

Indian Air Force Volunteer Reserve 
7 (Discipline) ' Bill— 
Motion for leave to introduce. 684. 

Motion to consider. 832-33, 834. 

Motion to pass. 835. 

Motion for adjournment re Govern- 
ment of India’s decision on ques- 
tions of Indian defence. 384-86. 

Oath of Office, 509, 649, 

OPEN’ LINE WORKS— 
Demand for. Excess Grant in’ respect 
Cras 
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ORDINANCE(S)— 

Motion for adjournment 7e issue of 

—— Nos. I and II when the Legis- 

lature is in Session. 72-75. 

ORGANISATION— 

Question 7e— 

Confirmation of. stafi of the publi- 

city —— on State Railways. 

— of establishment offices of the 

Divisional Superintendents on the 
East Indian Railway. 26. 

OTHER SCIENTIFIC 
MENTS— 

DEPART- 

Demand for Excess Grant in respect 
of ——. 497. 

OULSNAM, MR. 8. प्र. Y.— 

Medical Diplomas Bill— 

Consideration of clauses. 362-63. 

‘Motion to pass. 365, 366, 367. 

Oath of Office. 355. 

OVERDRAWAL(S)— 
Question re refund of —— by cer- 

tain employees on the North West- 
ern Railway. 862. 

ए 

PACIFIC LOCOMOTIVE ~ COM- 
MITTEE— ss 

monn Report of the --++ 5-64, 

PALIWAL, PANDIT Wale 39 SRI KRISHNA 

Question re— 

Revenue derived from rents and 
licence fees, etc., on State Rail- 
ways. 777. 

Treaty with Muscat. 456-63. 

Use of running rooms by travelling 
ticket examiners on the East 
Indian Railway. 64:65. 

PANDE, MR. BADRI DUTT— 

Question re certain allegations against 
the servants of the Maharaja of 
Darbhanga while travelling from 
Lucknow to Delhi. 38. 

PANEL— 

Nominations to the —— of Chairmen. 

+० 

Panth Piploda Courts (Amendment} 

Bill— 

See ‘‘Bill(s)’’. 

PARMANAND, BHAI— 

Hinde Women’s Right to Divorce 

i_— 
Motion to refer to Select Com~ 

mittee. 74-76, 98, 20i, 22. 

Question re— 

Allegations against the staff em> 

ployed at Pholi Bhatyari_ Tank 

near Karol Bagh, Delhi. 738-739. 

Appeal of non-gazetted railway staff 

against the order of Divisional 

Superintendent. 872-73. 

Carrying oftheir families by” 

gazetted railway officers on duty 

passes while on) tour. 873. 

Certain appointments made after 

the issue of rules for recruit- 

ment and training of subordinates” 

staff on State Railways. 7072. 

Change in the timing of the special 

train running from Summer Hill 

to Simla. 865-66. 

Contracts given on the North West- 

ern Railway. 872. 

Delhi Joint Water and Sewage 

Board. 54-55. 

Designation of Officers on State 

Railways authorised to make com- 

plaints to Magistrates. 867. 

Diversion of the Delhi-Dehra Dur 

Express via Moradabad. 868. 

Indian clerks employed _in the 

Royal Air Force Units: 539. 

Introduction of the designation of 

Railway Ticket Court Inspector 

on State Railways. 866. 

Non-recovery of rents of accommo- 

dation from gazetted Railway 

Officers while on tour. 873. 

Offences relating to travelling with- 

out tickets by railway servants. 

868. 

Postal “Registration _ Acknowledg-~ 

ment Receipts returnable to_ the 

Divisional ‘Superintendent’s’ Office- 

Delhi. . 866. 

Promotion of Assistant’ Station’ Mas- 
ters and Guards m the Morada~ 

bad Division of ‘he Hast Indiar 

Railway. 868-69 
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PARMANAND BHAI—contd. 

‘Question re—contd. 

"Provision of water and drainage 
system in Karol Bagh, Delhi. 737- 
38. 

Railway accidents in the Ghazia- 
bad Yard. 872. 

“Sanction for the Batala-Beas Rail- 
way Project. 6-63. 

Selection of routine clerks for pro- 
motion in the Railway Clearing 
Accounts Office. 5 45-55. 

Ticket checking staff in the Delhi 
and Lahore Divisions of the 
North Western Railway. 869-70. 

Traffic of passengers dealt with at 
certain stations on the East Indian 
Railway. 869. 

Workings of Special Ticket Exa- 
miners in receipt. of Consolidated 
Allowance in certain Divisions of 
ae North Western Railway. 867- 

PASS(ES)— 

Question re— 

Admissibility of foreign line .—— 
to retired employees of State Rail- 
way. 

Carrying of their families by gazet- 

ted railway officers on duty —— 
while on tour. 85. 

Foreign —— for retired railway 
employees. 285. 

PASS RULE(S)— 

See ‘Rule(s)’’. 

PASSENGER(S)— 

Question re— 

Reduction. of distance restrictions 
imposed on third class —— in 
‘the ‘East Indian Railway - Mails. 
669-70. 

Traffic of —— dealt with-at certain 
stations on the East Indian Rail- 
way. 869. 

PASSENGER’ BOAT(S)— 

See ‘Boat(s)’’. 

PASSENGER SUPERINTEN- 
DENT(S)— 

See ‘Superintendent(s)”’. 

PASSENGER TRAIN(S)— 
“S8é6>‘‘Train(s)’”. 

PATNA— 

Question 76 publication of railway 
notices in the Jttehad of ——. 294. 

PATPORE CAPIN— 

Question re— 

Lease of land at —— near Jumna 
Bridge, Delhi. ; 

Railway land leased out at 
near Delhi Jumma Bridge. 53. 

PAY— 

Question re— 

Application of revised scales of, — 
to certain staff in the Delhi Divi- 
sion of the North Western Rail- 
way. 66. 

and. allowances of certain staff 
on — re-instatement on the Hast 
East Indian Railway. 8. 

of daily-rated staff officiating 
in higher grade on Railways. 65- 
52. 

of peons in the United Pro- 
vinces Income-tax _ Department. 
539. 

Revision of the scale of —— of 
mechanicians called for interview 
at Bombay. 225-27. 

Scales of of time-checkers in 
the Jamalpur Workshops. 

PAY DEPARTMENT— 

Question re Muslims in the —— of 
the East Indian Railway. 659. 

PENAL CODE (AMENDMENT) 
BILL— 

See “Indian. ——” “under “‘Bill(s)’’. 

PENSION : RULE(S)— 

Question re revision of —— of inferior 
servants.  23]-32. 

PEON(S)— 
Question re pay of —— in the United 

Provinces Income-tax Department. 

PERMANENT WAY INSPEC- 
TOR(S)— 

Question 7९ Signal and —— on the 
East Indian Railway. 534. 

PERSON (S)— 
Question re wounded in Burma 

riots sent to hospital. 874. 

92



48 INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 

PERSONNEL BRANCH(ES)— 

Question re— 
Employment of Muslims in the —— 

of the North Western Railway. 
860-6. 

Head clerks in the —— of Divi- 
sional Offices on the North West- 
ern Railway. 526. 

Position of Muslim clerks on the 
re-organisation of the —— of 
General Manager’s Office on the 

) Eastern Pengal Railway. 850. 

Representation of Muslims in the 
of the North Western Rail- 

way Headquarters Office. 68. 
6 

PERSONNEL OFFICER(S)— 
Question re— 

Absence of Muslim —— on the 
North Western Railway. 675. 

Muslim , etc., on the North 
Western Railway. 527-28. 

Position of Muslim —— on the 
North Western Railway. 67-72. 

PESHAWAR— 

Question re— 

Tnerease in third class accommoda- 
tion in certain express trains 
between Karachi and * 282, 

Leasing out of the football ground 
between the — _ Sadar polo 
ground and the dairy farm. 70. 

PETITION(S)— 

Appointment to the Committee on 
. 39%. 

PETROL TAX FUND — 

Statement (laid on the table) re 
objects on which the Aviation share 
of the —— was expended during the 
year 4958-59. 307, 

PHYSICIAN(S)— 
Question re appointment of Honorary 

Surgeons _and —— in the Irwin 
Hospital, Delhi. 68. 

PILOT(S)— 
Question re —— in the Vizagapatam 

Port. 47. 

PLANT(S)— : 
Question re delay in disposing of the 

building — jn the Karachi Can- 
tonment. 64. 

PLANNING— i 
Question re publications regarding 
——, etc., and cost of construction 
of buildings, etc., of New Delhi. 
53-54. 

POINT(S) OF ORDER— 
— raised by Mr. N. M. Joshi as 

to whether, during the discussion 
of non-official Resolutions, the Gov- 
ernment of India ought not to take 
part in the discussion and ‘indicate 
their attitude at an early stage. 
239. 

POLICE— 

Question ve allowing of —— officials 
to sit at departmental enquiries on 
the North Western Railway. 4. 

POLO GROUND— 
Question re leasing out of the foot- 

ball ground between the Peshawar 
Sadar —— and the dairy farm. 70. 

PORT(S)— 

Question re— 

Certain staff in the Vizagapatam 

Grievances of employees of the 
Vizagapatam 456. 

Maintenance Cadre of the Vizaga- 
patam ——, 46. 

Pilots in the Vizagapatam ——. 47. 

Reports of the shipping masters in 
Indian ——. 360. 

PORT TRUST(S)— 

Question re— 

Direct appojntments made by ——. 
20. 

Employees in ——. 9-20. 
European, Anglo-Indian and Indian 

Employees in —. 65. 

New appointments made in ——. 

POST(S)— 

Motion for adjournment re special 
reservation of —— and fixing mini- 
mum remuneration for  Anglo- 
Indians. 72. 

Question 7e— 

Non-apnointment of Muslims to 
superior —— on Railways. 666. 

Provision of special training faci- 
lities for Muslims to fit them for 
higher —— on Railways. 672-73. 
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POST(S)—contd. 

Question re—contd. 
Representation of Muslims in the 

Traffic Inspectors’ —— on the 
North Western Railway. 852-53. 

Reservation of certain —— and 
districts for Europeans in — the 
Indian Medical Service. 487-88. 

POST OFFICE(S)— 
Question re new rules for examina- 

tion for recruitment of Inspectors 
and Head clerks to Superintendents 
of —, etc. 6l. 

POSTAL CIRCLE(S)— 

Question re— 

Reorganisation of the Sind and 
Baluchistan ——. 5-7. 

Strength of Muslims and Hindus in 
certain Cadres in certain ——. 55. 

POSTAL ORDER(S)— 

Question 7e cashing of 
Indian 450-5. 

crossed 

POSTAL RECEIPTS— 

See ‘‘Receipt(s)’’. 

POSTS AND TELEGRAPHS— 
Question re special concessions given 

to Anglo-Indians in the Railway, 
and Customs Department. 

39-92. 

POWER HOUSE(S)— 

Question re working of the Meter 
Shop in the ——, Moghalpura 
Workshops. 532. 

PREJUDICE— 
Question re race —— against Indians 

on certain ships. 973-74. 

PREMIER(S)— 
Question re plan for Federation of 

the of the Punjab. 486-87. 

PRESIDENT, MR. (THE HONOUR- 
ABLE SIR ABDUR RAHIM)— 

Observation by —— that an Honour- 
able Member need not listen to 
remarks made across the House. 635. 

PRESS AIND REGISTRATION OF 
BOOKS (AMENDMENT) BILL— 

-See “Bill(s)’’. 

PRICE(S)— 
Question re— 

Control of ——. 729. 

Fall in tke —— of foreign starch- 
359. 

PRIMARY EDUCATION— 

See “Education’’. 

PRIVATE PROPERTY (IES)— 

See ‘‘Property(ies)’’. 

PROGRAMME(S)— 

Question 7e relay of —— by _ the 
Delhi Broadcasting Station. 3-5. 

PROHIBITION— 

Question re —— to defend Indian 
merchants under trial in Congo- 
280-82. 

PROJECT (S)— 

Question re sanction for the Batala- 
Beas Railway 6-65. 

PROMOTION (8)-- 

Question re— 
Channel of —— for markers em- 

ployed in the Karachi Division of 
the North Western Railway. 57.: 

Exemptions given to clerks for —— 
to assistants’ grade in the Cen- 
tral Secretariat. 25-26. 

Ignoring of the claims of Muslims 
for in the Howrah Division 
of the East Indian Railway. 660. 

Ignoring of the claims of Muslims 
for —— in the Saidpore Work- 
shop, Eastern Bengal Railway. 
446. 

— of Assistant Station Masters 
and Guards in tke Noradabad 
Division of the East Indian Rail- 
way. 868-69. 

— oof Cleaners, firemen and 
shunters on the North Western 
Railway. 653. _ 

— of clerks and goods markers on 
the North Western Railway.  42- 
4. Z 

—— of locomotive staff on the North 
Western Railway. 520, 52. 

—— of Muslims in the office of the 
Divisional ‘Superintendent, How- 
rah. 665-66. 

—— of Muslims to the lower gazet- 
ted’ service. 855-56. 
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PROMOTION (S)—contd. 

Question re—contd. 

— of Muslims to the lower gazet- 

ted service on the East Indian 

Railway. 874. 

— of shunting staff of the North 
Western. Railway. 864. 

—— of stenograpkers in Divisional 

Offices of the North Western Rail- 

way. 453-54. 

of subordinate staff to higher 

grades on_ the North, Western 

Railway. 673. 

— of Train Controllers to Sta- 
tion Masters’ grade on the North 
Western Railway. 650-5l. 

—— on the North Western Rail- 
way. 677-78. 

—— to the lower gazetted service 
on the North Western Railway. 
858-59. 

Recruitments and —— on the East- 
ern Bengal Railway. 294-95. 

Selection of routine clerks for —— 
in the Railway Clearing Accounts 
Office. 45-53. 

PROPERTY (IES)— 
Question ze sale of private —— by 

raffle on the North Western Rail- 
way. 283-84: 

PROTECTIVE TARIFFS— 

See ‘‘Tarifis”. 

PROTEST(S)— 

Question re against the levy of a 
stamp duty on authorisations by 
income-tax assessees. 228-29. 

PROVIDENT FUND— 
Question re— 

Grant of benefit of subscribing to- 
7 wards —— to gang mates on the 
North Western Railway. 46. 

Rate of interest allowed for ——, 
ete. 44-45. 

PROVINCIAL AUTONOMY— 

Resolution re —— for Baluchistan. 
623-47. 

PROVINCIAL GOVERNMENT(S)— 
Question re Resolutions passed by the 
Home Ministers of ——. 230. 

PUBLIC ACCOUNTS COMMITTEE— 

Presentation of the Report of “the 

Consideration of the Report of the 
—. 494-96, 80I-l6. 

PUBLICATION(S)— 

Question re —— regarding planning, 

ete., and cost of construction of 
buildings, etc., of New Delhi. 63- 
54. 

PUPLICITY ORGANISATION— 

See “Organisation”. 

PUNJAB— 
Question re— 

Employment of Muslims in the 
Income-tax Department, ——, 59. 

Plan for Federation of the Premier 
of the ——. 486-87. 

PURCHASE— 
Question re— 

Lease and —— of land in Kohat 
Cantonment. _ 69. 

— or manufacture of new car- 
viages for horses on the Assam- 
Bengal Railway. 38. 

R 

RACIAL, DISCRIMINATION— 

Question re about visiting of 
H. M. 8. “Norfolk”, 55. 

RAFELE(S)— 

Question ve sale of priyate property 
by on the North, Western 
Railway. 283-84. 

RAFIUDDIN AHMAD SIDDIQUEE, 
SHAIKH— 

Question re— 

Advertisement of vacancies in 
Workshops of certain Railways. 
44i-42., ४ 

Alleged favouritism to Hindu staff 
of the Ticket Checking Branch 
of the Bastern Bengal Railway. 
54-5. 

Appeals of the Muslim staff on the 
Eastern’ Bengal Railway. 55-l6- 

Classification of selection posts in 
the Ticket Checking Pranch, on 
the East Indian Railway. 287- 
88. 
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RAFIUDDIN AHMAD SIDDIQUEE, 
SHAIKH—contd. 

Question re—contd. 

Communal composition of persons 
recruited in the General Mana- 
ger’s Office on the Eastern Bengal 
Railway. 848, a 

Employment of officers in Workshops 
of certain Railways. 44, 

Enquiry against certain Muslim em- 
ployees of the Ticket Checking 
Branck of the Eastern Bengal 
Railway. 53-4. 

Filling up of vacancies in the sub- 
ordinate cadres in Workshops of 
certain Railways. 442-43. 

Filling up of vacancies of labour- 
ers under the District Controller 
of Stores, Halishahar, Eastern 
Bengal Railway. 440. 

Fraud batch of the Ticket Check- 
ing Pranch, Eastern Bengal Rail- 
way.  ‘6I6. 9 

Iinprovements in the condition of 
third class travel on the Assam 
Bengal Railway. 662-63. 

Indian stalls and European refresh- 
ment rooms on the Assam Bengal 
Railway. 66-62. 

Low percentage of Muslims on the 
Eastern Bengal Railway. — 848. 

Non-appointment of Muslim clerks 
in Kanchrapara Workshop, East- 
ern Bengal Railway. 439-40. 

Passenger Superintendents on tke 
East Indian Railway. 289-90. 

Pay and allowances of certain staff 
on -re-instatement on the East 
Indian Railway. 8. 

Position of Muslim clerks on the 
re-organisation of the Personnel 
Branch of General Manager’s 
Office on the Eastern Pengal Rail- 

» way." 850. 

Recruitment of Muslims on the 
Assam Bengal Railway. 663. 

Recruitment of tracers and 
draughtsmen on the Eastern Ben- 
gal Railway. 848-49. 

Seniority of non-gazetted staff on 
the East Indian Railway. 288. 

Staff control of the Assam Bengal 
Railway. 664. 

Strength of the Assistant ‘Traffic 
Canvassers on the East Indian 
Railway. _ 288-89. 

RAFIUDDIN AHMAD SIDDIQUEE, 
SHAIKH—coneld. 

Resolution re— 

Appointment of a committee to in- 
quire into the affairs and general 
administration of the East Indian 
Railway. ~ 645-47. 

Deduction of the amount, of provin- 
cial employment tax from the 
income-tax payable to the Central 
Government. 257-58, 

RAGHUBIR NARAYAN SING, 
OBROUDHRI— 

Question re— 

Bricks purchased for the construc- 
tion of the Hardwar Railway Sta- 
tion. 35. 

Drainage scheme at Lhaksar station 
on the East Indian Railway. 36- 
हा. 

Measures to cope with the traffic 
during the Mahabarni  medé at 
Hardwar. 35, 

RAID(S)— 
Question re tribal 
kidnapped. .296-306. 

and Indians 

RAILWAY (S)— or 

_ Assam Bengal— 

Question re— 

Construction of waiting tooms in 
peau station on the ——. 

7. 

Bamale waiting shed at Baramchal 
station on the ——, 437, 

Improvements in the condition of 
third class travel on the ——. 
662-63. 

Indian stalls and European refresh- 
ment rooms on the ——. 66-62. 

Purchase or manufacture of new 
carriages for horses on the ——. 
38. 

Recruitment of Muslims on the 
—. 663. 

Staff control of the —— 664. 
Verandahs at Baranckal station on 

458. * the 

Batala-Beas— 

Question ‘re sanction for the —— Pro- 
ject. 6-63. 

Bengal Provincial— 
Resolution re payment of compensa- 

tion to the —— by the East Indian 
Railway. 647-48. 2 
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RAILWAY(S)—contd. RAILWAY(S)—contd. 
East Indian— Question re—contd, 
Question re— 

Absence of. Muslim Office Superin- 
tendents on the ——. 533-34. 

‘Allowance to Guards working on 
Sundays on the ——. 57. 

Classification of selection posts in 
the Ticket Checking Branch on 
the ——. - 287-88. 

Drainage scheme at Lhaksar station 
on the ——. 36-37. 

Employees on the Eastern Bengal 
and the ——. 443. 

Grade of Assistant Station Masters 
on the ——. 

Ignoring of the claims of Muslims 
for promotions in the Howrah 
Division of the the ——. 660. 

Ignoring of the claims of Muslims 
in the Ticket Checking Branch 
in the Howrah Division of the 
—. 660-6l. 

Muslims in: certain posts in the 
Howrah Division of the ——. 
658-59. 

Muslims in the Pay Department of 
the 5 

Muslims recruited in the Engineer- 
ing Department of the ——. 532- 
33. 

Non-grant of holiday on certain 
Muslim festivals on the —— and 
Eastern Bengal Railways.  295- 
96. 

Organisation of establishment  offi- 
ces of the Divisional Superin- 
tendents on the ——. 26, 

Passenger Superintendents on the 
——.. 289-80, ४ 

Pay and allowances of certain staff 
on re-instatement on the ——. 78. 

Promotion of Assistant Station 
. Masters and Guards in the 
Moradabad Division of the ——. 
868-69. 

Promotion of Muslims to the lower 
gazetted service on the ——. 874. 

Recruitment of Muslims and non- 
Muslims in certain posts on the 

and Eastern Bengal Rail- 
ways. 657-58. 

Reduction of distance restrictions 
imposed on third class passengers 
in the —— Mails. 669-70. 

"Rest to guards on the ——. 57. 

Seniority of non-gazetted staff on 
the ——. 288. 

Signal and Permanent Way Inspec- 
tors on the ——. 534. 

Stenographers on the ——. 60. 

Strength of the Assistant Traffic 
Canvassers on the ——. 288-89. 

Traffic of passengers dealt with at 
certain stations on the ——. 869. 

Use of running rooms by travelling: 
ticket examiners on the ——. 64- 
65. 

Vacanciés in the lower Gazetted ser- 
vice on the and Eastern 
Bengal Railways. 847. 

Vision test of clerks on the —— 

Resolution re— 

Appointment of a committee to in- 
quire into the affairs and general 
administration of the ——. 65-23. 

Payment of compensation to the 
Bengal Provincial Railway by the 

“——> 647-48: 
Eastern Bengal— 

Motion’ for Adjournment re— 

Grievances of Muslim employees om 
the 72. 

Majdia Train Disaster on the ——. 
7-72. . 

Question re— 

Allegation against the Chief Clerk 
in the —— Office at Calcutta. 
822. 

Alleged favouritism to Hindu staff 
ot the Ticket Checking Branch of 
the Eastern Bengal ——. 54-5. 

Appeals of the Muslim ‘staff on the 
——.. 5i5-I6,-; 

Appointment of Tool keepers im 
the Saidpur Workshop ——. 450. 

Communal composition of persons 
recruited in the General Mana- 
ger’s Office on the ——. (5 

Employees on the —— and the 
East Indian 445. 

Enquiry against certain Muslim em- 
ployees of the Ticket Checking 
Branch of the ——, 53-4. 

Filling. up: of: certain. vacancies on 
the ——. _.654. 

Filling up of vacancies in the Sub- 
ordinate Cadres in certain Work- 
shops of the ——. 447-48. 
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RAILWAY(S)—contd. 
Eastern Bengal—contd. 

Question re—contd. 
Filling up of vacancies of labourers 

under the District Controller of 
Stores, Halishahar, — ——. 440 

Fraud batch of the Ticket Check- 
ing Branch; ——. 545. 

Holidays granted to employees on 
the — ——» 847. 

Ignoring of the claims of Muslims 
for “promotion in the Saidpore 
Workshop, ——. ८ 

Insolyent employees on the 

Low percentage of Muslims on the 
848. 

Muslim clerks in the Offices of the 
District Controller of ‘Stores and 
the General Stores, Saidpur, —. 
448, © 

Non-apspointment of Muslim clerks 
in Kanchrapara Workshop ——. 
439-40, 454. 

Non-grant of holiday on ~ certain 
Muslim festivals on the Hast 
Indian and ——. 295-96, 

Non-recruitment of Muslims in the 
cadres of labourers and inferior 
staff on the —— 656-57. 

Position of Muslim clerks on ° the 
re-organisation’ of the Personnel 
Branch of General Manager’s 
Office on the . 850. 

Recruitment of Muslims and nen- 
Muslims in certain posts on the 
Hast Indian and ——. 657-58. 

Recruitment of Muslims and non- 
Muslims in the office of the 
Junior Co-operative Credit Society 
and Staff Benefit Fund, ——. 655. 

Recruitment of Muslims on the 
——. 655-56: 

Recruitment of tracers and 
draughtsmen on the ——. 848-49. 

Recruitments and promotions on the 294-95. ; 
Replacement of the Gorai. Bridge on 

the ——, 56-57. 
Representation of Muslims in the 

Establishment Office of the Works 
Manager of the Saidpore Work- 
skop, ——. 446.47. 

Selection Poards for recruitments on 
455. the —_ 

Vacancies in the lower gazetted 
service onthe East) Indian and 4 | 

RAILWAY(S)—contd. 

North Western— 
Question re— 

Absence of ‘Muslim Divisional 
Superintendents on the ——.. 677. 

Absence of Muslim Office Superin 
dents on the ——. 85]-52. 

Absence of Muslim. Personnel Offi. 
cers on the ——, 675. 

Allowing of police officials to sit at 
departmental enquiries’ on the 
EOF कक t 

Application of revised scales of 
pay to certain staff in the Delhi 
Division of the —-, 66. 

Application ‘of the Hours of Em- 
ployment . Regulations to Van 
Sorters on the 864-62. 

Appointment of Accountants on the 
—.__ .530-37. 

Channel of promotion for. markers 
employed in the Karachi Division 
of the --- 27. 

Complaints. against shouting of 
wares on the ——, 64. 

Contracts given on the ——. §72. 
Direct recruitment of clerks, etc., 

on the ——. 682, 

Employment of more Muslim water- 
men on the ——. 65, 

Employment of Muslims in certain 
posts on the ——. 68. 

Employment of Muslims in the 
Personnel Branches of the —— 
860-6l. 

Filling up of vacancies by direct. 
recruitment on the ——, 286-87. 

Functions of the Assistant Secre- 
tary to the General Manager, 
—. 525, 

Grant of benefit of subscribing to- 
wards Provident Fund to gang 
mates on the =. 45, 
ees of ticket collectors on 

the ——, A 

Head clerks in the personnel bran- ches of Divisional Offices on the 
6 

Inadequate appointments given to Muslims in the Rawalpindi Divi- sion .of -the ——~,!/ 678-79; 
Inadequate number of trains on the . U.K: Section of the —_ 292-93. 
Inadequate Tepresentation of Muslims in the lower gazetted: service on the ——.. 854.55, t 
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RAILWAY(S}—eontd@. —— ~ £ 

North Western—conid._ 

‘Question re—contd. 

Inconvenient timings of trains on 
the DU. ऋ Section of the —. 
290-92. 

Indians holding Locomotive Fore- 
man’s and Inspector’s posts on 

शि्् the ——. ‘ 

Investigation into cases of breaches 
of _ disci ipline ine and insubordination 
against chowkidars on the ——. उ 

(Invoice typists on the ——. 649-50. 

Murder of a ‘special ticket-examiner 
on the —— 23. 

‘Muslim’ ‘Office: Superinténdents: and 
Head derks on the —— 52. 

Mfgslim- persone] -offters, “eie., on 
the +-+-६- 57-28 

Muslims im the Elecimeal Depari- 
ment of the Rawalpmdt Division 
of the —— 85758: 

‘Office Superintendent on “the ——. 
cS ae t 

Paucity of Muslims- im the Esta- 
blishment. ..Section._.on the 
850-5l. 

Position of Muslim Personnel. Offi- 
cers on the ——, 97-73. 

Preponderance of Non-Muslims in 
the Electrical Branch of the 
—. 57, 673-74. 

Promotion. of clerks’ and goods 
“markers on the ——. 2-34. 

Promotion’ of locomotive running 
staff om ithe ——. 52. 

Promotion ef locomotive Saif on 
the ——. 5200 

Promotion of subordinate staff fo 
higher grades on the ——. 673. 

Promotion of Train Controllers to 
Station Masters’ grade‘on the 
SSA IERE 

Promotions... of cleaners, firemen 
and shunters on the --- 653, 

_ Promotions to the lower gazetted 
“a. Service on the ——..\85859. 

Promotions-on the --- 677-78. 

RAILWAY(S)—contd. 

North Western—conid. 

Question re—contd. 

Reeruitment: of inferior staff on the 

Recruitment of Muslims as. labour- 
ers, etc., on the ——. 58-32, 

Recruitment of Muslims on the 
526-27. 

Recruitment of Stock Verifiers ‘on 
the ——. 853-54. 

Refund of overdrawals by certain 
employees on the ——. 862. 

Remoyal.of bar for clerical staff on 
the ——. * 864-65. 

vate property by raffle on 
283-84. 

Selections of candidates for appoint- 
5 5 ment in the —— offices. 676. 
Suspension of employees on the 

284, 

Ticket checking Staff in the Delhi 
and Lahore Divisions of the —— 
869-70 

Under-recruitment of Muslims on 
the 68. 

Vacancies . in. certain categories on 
8559-60 

i 

Workimes of |Special Ticket “Hxami- 
“Bets im -receipt of Comaclidaied 
allowance .im ceriain Divisions 
ef the —_. 867-68. 

Question re— 

Accidents on the —— 449 

Advertisement of . vacancies in 
Mombons of certain —— 44]- 

Employment ‘of Inspectors for cer- 
tain purposes 6n —— and check 
on irregularities re recruitment 
Of minority communities: 530, 

Employment officers in Workshops SS आम मा नगर —. क्षत, ose 
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RAILWAY (S}—contd. 

Question re—conid. 

Experiments made at Jamalpur to 
find out the causes of the Bihta 
—— Disaster. 445. 

Extension of the Hours of Employ- 
ment Regulations to ——. 77-2. 

Filling up of vacancies in the sub- 
ordinate cadres in Workshops of 
certain ——. 442-43. 

Garratt engines purchased by ——. 
48-9. 

Hooliganism on the —— premises. 
52. 

Increase in the percentage of Mus- 
lims in the Lower Gazetted Ser- 

Now-sppomiment of Muslims to 
Superior posts on 666. 

Pay of daily-rated staff. officiating 
in_higher grade on ~~ 65l-52. 

Posting of Head Clerks and their 
sub-heads a —. 674-75. 

Provision of special training faci- 
lities *for Muslims to fit them 
for higher posts on 672-73. 

—— accidents in the Ghaziabad 
Yard. 872. 

Representation of Muslims in the 
senior subordinate services on 
——. 685. 

Representation of Muslims im the 
Superior services on —— 662 
88. 

a है: showing the 
or of. sist 

amanal eom- 
Tecuiied on 

Bevision of a decision of the appel- 
late- authority on —— 32. 

Special concessions given ip Anglo- 
“Indians in the. —— Posts and 
Telegrapks and Customs Depari- 
ment. 39-92. 

Shahdara-Saharanpur Light— —— 

Question re— 

Acquisition of the ——. 450. 

Inconveniences on stations of the- 
59-60. 

RAILWAY (S)—contds: 5 vege yyy 

Staten. vi by a 
Question “re— ide y 

Absence of Muslim Signal Engi- 
neers on ——. 675-76. 

Admissibility of foreign line’ passes 
to;-/ retired employees. of ——. 

9 863. 4 न 

Appointments in the ‘Transporta- 
tion (Traffic) and Commercial 
Departments) of ——. 293 : 

Certain appointments made after 
the issue of rules for recruitment 
and training of subordinate staff 
on ——. 83-72. — 

Colour est of employees on.—— 
ai. 

Confirmation of siafi of the pub- 
bit ganissiion on —— 50. 

Des cf Officers co —— 
a make complaints to 
BS S67. 

jon of the designation of 
Railway Ticket Coart Inspector 
on न 966. 

Revenue derived from rents बाते 
licence fees, etc., on ——. 77. 

Staff considered surplus on ——- 

45-07. छत ऋज़ड उध्फाता 

RAILWAY BOARD— 

Demand for Excess Grant in respect 
of ——. 498-99. 

_ Question re— _ 

“Certain information regarding offi- 
cers under the ——. 506. 

Recruitment of Muslims in _ the 
office of the Chief Mming, Engi- 
meer, ——. 667. 

Steps taken io free cestame iaspec 
tows from the contzel of the ——- 

289] 

BAILWAY CLEARING ACOODNTS 
OFFICE— 

Question re selection of routine clerks 
for promotion in the -- 454-53. 

RAILWAY DEPARTMENT— 
Question re Division of officers in the 

in certain categories. 285-86, 
797-80. 

RAILWAY EMPLOYEE(S)— 
See “Employee(s)’’. 
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RAILWAY LAND— 

Question re —— leased out at Pat- 
pore Cabin near Delhi: Jumna 

_ Bridge... 53. 

RAILWAY LINES— 
Statement (laid on the table) re net 

earnings of recently constructed 

RAILWAY NOTICE(S)— 

See ‘‘Notice(s)’’. 

RAILWAY OEFICER(S)— 

Question re— 

Carrying of their famiies by gazet- 
ted ——-on caty passes while on 
tour. 873. 

Non-recovery of rents of accommo- 
dation from gazetted —— while 
on tour. 875. 

RAILWAY PREMISES— 

Question re hooliganism on 
§2. 

the. ——. 

RAILWAY REVENUE(S)— 

See ‘‘Revenue(s)’’. 

RAILWAY SERVANT(S)— 

Question re— 

Offences relating to travelling with- 
out tickets by ——. 868, 

——’s right of cross-examination of 
~ witnesses in departmental enqui 

ries. 59-20. 

RAILWAY STATION— 

Question 7e— 

Bricks purchased for the construc- 
tion of the Hardwar ——, 365, 

Tnconvenience for the want of 
light on’ a road to Sylhet Bazar 

7-8, 874. 

RAILWAY © TICKET 
PECTOR— है 

See “Inspector(s)’’. 

COURT INS- 

RAILWAYS (AMENDMENT ) PILL 
(INSERTION OF -NE (0- 
TION 42-B)— i hae 

See ‘Indian ——” under “Bill(s)”. 

RAISMAN, THE HONOURABLE 
SIR JEREMY— 

Consideration of the Report of 

Public Accounts Committee. 

495, 803, 804, 805, 82, 84-6. 

Demand. for Excess Grant in respect 
of— 

the 
494, 

Ajmer-Merwara. 505. 

Andamans. and Nicobar Islands. 
498. 

Commuted value of pensions. 504. 

Currency. 497. 

Executive Council. 496. 

Geological Survey.  496-A. 

Joint Stock Companies, 497. 

Lighthouses and Lightships. 496. 

Mines. 497. 

Gpen Line Works. 504. 

Other Scientific Departments. 497. 

Railway Board. 498-99. 

Stationery and Printing. 498. 

Superannuation Allowances and 
Pensions. 

Working Expenses—Maintenance 
and Supply of Locomotive 
Power. 499-500. 

Working Expenses—Maintenance: 
of Carriages and Wagon Stock. 
Stock. 50i. 

Working § Expenses—Maintenance- 
of Structural Works. 499. 

Working | Expenses—Miscellaneous- 
Expenses.  50I. 

Indian Salt (Amendment) Bill— 

Motion for to introduce. 
50. 

Motion to consider. 348. 

Motion to pass. 348. 

Presentation of the Report of the 
Public Accounts. Committee. 396. 

leave 

Resolution 2००० 

Deduction of the amount’ of pro- 
vincial employment tax from the 
ineome-tax payable to the Cen- 
tral Government. 260-62, 263. 

Non-Indian _ companies and pro- 
tected tariffs. 25. 

Payment of contributions from Rail- 
way Revenues to General Reve- 
nues. 308-l], 349-2]. 

Statement laid on the table re Re- 
port on the progress of the 
schemes financed from the grants 
for Rural Deyelopment. 2-47. 
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RAJAH, RAJA SIR WVASUDEVA— 

to the Com- Appointment _of —— 
396, mittee on Petitions. 

RAMGANGA BRIDGE— 

Question ve toll collected on —— 

and Kosi bridges between Morada- 
bad and Rampur. 455. 

RAMPUR— 

Question re toll - collected. on Ram- 

ganca and Kosi Bridges between 

Moradabad and ——. 455. 

RANGA, PROF. -N. .Gi— 

Question ve measures for safety of 

women travelling in ‘third class 

compartments. 44. 

RANJIT SINGH, MAHARAJA— 

Question re drama broadcasted from 
j Lahore on the occasion of the cen- 

tenary celebrations of ——. 5i0. 

RATE WAR— 

Question re between certain 
Shipping Companies. 5909. 

78५ एछछ४छ प्त छा)-. ॥ 

Question 7é¢ renairs. of monumental 
serai and Brindaban near village 

3 in the Central Provinces. 488- 
89. 

RAWALPINDI DIVISION— 

Question re— 

Inadequate appointments ‘given to 
Muslims in the of the 
North Western Railway. 678-79. 

Muslims in the Electrical Depart- 
ment of the of the North 
Western Railway. 857-58. 

RAZA ALI, SIR SYED— 

Defence of India Pill— 

Motions to consider and to refer to 
Select Committee. 48. 

Indian Census Bill— 

Motions to’ consider and to refer 
to’ Select Committee.  33-35. 

Consideration of clauses. 344-45. 

Indian Oaths» (Amendment): Bill— 

, Consideration ‘of » clauses. 824, 
826-27, 820-30. 

RAZA ALI, SIR. SYED—contd. 

Motion for Adjournment re Govern: 
ment of India’s decision on ‘ques 
tions of Indian defence. 374-77, 

378, 379, 388.05 
Workmen’s Compensation (Second 
Amendment) Bill—. 

Motions ‘to consider’ and to refer 
to Select Committee. 875, 876, 
878-82, 883. 885, 886, 888. 

Consideration . of.iclauses. 889-90, 
89I-92, 893, 894,° 895, 896-97. 

Motion to pass. 897-98, 899. 

RECEIPT(S)}— _ 
Question re postal Registration ack- 
nowledgment returnable to 
the Divisional _ Superintendent’s 
Office, Delhi. 866. 

RECRUITMENT (S)— 

Question re— 

Certain appointments made after 
the issue of rules for and 
training of subordinate staff on 
State Railways. 87i-72. 

Direct. ---+ of clerks, etc., on the 
North Western Railway. 682. 

Employment of Inspectors for cer- 
tain purposes गा railways and 
check on irregularities re —— 
of minority communities. 530. 

Filling up of vacancies by direct 
— on the North. Western Rail- 
way. 286-87. 

New rules for examination _ for 
of Inspectors ‘and Head 

Clerks to Superintendents of 
Post Offices, etc. 6l. 

Non. of Muslims in the cadres 
of labourers and inferior staff 
on the Eastern Bengal Railway. 
656-57. 

— and promotions on the Hast- 
ern Bengal Railway. 294-95. 

— of inferior staff on the North 
Western Railway. 855-56. 

——- of Muslims and non-Muslims 
jn certain posts on, the, East. 

Indian and Eastern Bengal Rail- 
ways. 657-58. 4 

of Muslims and non-Muslims 
in the office of the. Junior Co- 

operative Credit _ Society ey and 
Staff Benefit Fund stern 
Bengal Railway. 655. 

— of Muslims as labourers, ete., 
on the North Western’ Railway! 

53i-32. 5 के 
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RECRUITMEN(S)—contd. 

Question re—contd. 

‘22 — of Muslims in_the office of 

the Chief Mining Engineer, Rail- 

way Board, 667. 

_ of Muslims \ on the Assam 

Bengal Railway. 663. 

_2< of “Muslims © on__the Eastern 

Bengal “Railway. 655-56. 

5) 6f'Muslims » on the North 

“Western Railway. 526-27. : 

— ck  Verifiers on_ the 

euler Railway. 853-54. 

—— of tracers and draughtsmen 

on the Eastern Bengal, Railway- 

848-49. 
2 

tion Boards for —— on the 

पर Bengal Railway. 455. 

Under-—— of Musims on the North 

Western Railway.  679-8l. 

RED INK— 

Question 7६ marking of service stamps 

in ——. 436-37. 

REFRESHMENT ROOM(S)— 

Question 7९ Indian stalls and Euro- 

pean —— on the Aissam Bengal 

Railway. 664-62. 

REFUND(8)— 

Question 7e of overdrawals by 

certain employees on the North 

Western Railway. 862. 

REGISTRATION— 
Question ‘rescheme for the —— of 

dock labdtir. 360. 

REGISTRATION OF FOREIGNERS 
ACT— 

See ‘“Act(s)”. 

REGISTRATION. OF FOREIGNERS 
if PILL— 
‘See “Bill(s)’’. 

REGISTRATION “OF FOREIGNERS 
(EXEMPTION) ORDER— 

Statement laid on the table re ——- 

939.. 4-2. 

REGISTRATION. OF TRADE 
MARKS BI 

See छा)... 
REGISTRATION RECEIPTS— 

See ‘Receipt(s)’’. 

REGULATION (9)-- 
Question ‘+e— 

Application of the Hours of Em- 
ployment —— to Van Sorters 

on the North Western Railway. 

86-62. 

Extension of the Hours of Employ- 

ment ++ to railways, 4-2. 

RELAY— 

Question re —— of programmes by 
the Delhi broadcasting  station- 
3-5. 

REMUNERATION— 

Motion for Adjournment re special 
reservation of posts and) fixing 
Sinton — — for Anglo-Indians. 
72. 

RENT(S)— 

Question re— 

Increase in the of Nazul lana 
in Delhi. 74. 

Non-recovery of —— of, accom- 
modation from gazetted Railway 
Officers while on tour. 873. 

Reyenue derived from and 
licence fees, etc., on State Rail- 
ways. 77. 

REORGANISATION— 

Question re of the Sind and 
Baluchistan Postal Circle. 5-7. 

REP AIR(S)— 

Question re 
Mahal. 589. 

tothe tomb of Taj 

REPEALING AND AMENDING 
BILL— 

See ‘‘Bill(s)’’. 

REPORT(S)— 

Consideration of ‘the —— of the 
Hublic Accounts Committee.  80I- 

Motion re— 

Consideration of the —— of the 
Elie Accounts | Committee. 494- 

—— of the Pacific Locomotive 
Committee: © 5-64, 464-83)" 

Presentation of the —— of the 
Public Accounts Committes. 396. 
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REPORT(S)—contd. RESOLUTION(S)— 

Question re— Question re —— passed — by’ the 

65 ef 2 h attics Commnitiees Home Ministers of Provincial Goy- 
get ernments. 
of the committee on the Simla om 

exodus 2 ' 923-04. Amendmént of the —— on road. 

— of the shipping masters in 
Indian ports. 

—— of the XP: Engine Committee. 
445. 

Statement laid on the table re —— 
on the progress of the schemes 
financed from the grants for Rural 
Development. /2-47. 

REPRESENTATION (S)— 

Question re— 

Inadequate — of Muslims in 
the lower gazetted service on the 
North Western Railway. 854- 
55. 

from Indians in South Africa 
about recent legislation. 67. 

—— of Muslims in the Hstablish- 
ment Office of the Works Mana- 
ger of the Saidpore Workshop, 
Eastern Bengal. Railway. 446- 
447. 

— of Muslims in the Personnel 
Branch of the North Western 
Railway Headquarters Office. 
68i. 

of Muslims 
ordinate 
683. 

inthe senior sub- 
services on Railways. 

—— of, Muslims, in the. superior 
services on Railways. 682:83. 

— of Muslims in the Traffic Ins- 
pectors’ posts on the North West- 
ern Railway. 852-53. 

RESERVATION— 
Motion for Adjournment re special 
—— of posts and fixing minimum 
remuneration for Anglo-Indians. 
72. 

Question re Sof certain posts and 
districts for European in the Indian 
Medical Service. 487-88. 

RESERVE(S)— ४9 
Question re constitution of a —— in 

the Air Force. 395. 

development. 796. 

Adopted. 796. 

Appointment of a committee on the 
‘“‘Bunder Boat’? disaster.  268- 
4hU0s 

‘Appointment of a committee to 
inquire ‘into the affairs and gen- 
eral administration of, the East 
Indian Railway. I8 38 ५ 

Negatived.._ 623. 

Deduction of the amount of provin- 
cial employment tax from the 
income-tax payable to the Cen- 
tral Government. 257-68. 

Non-Indian companies 
tective tariffs. 233-57, 

Payment of compensation to the 

and pro- 

Bengal Provincial Railway by 
the Hast Indian Railway. 647 

8248) -+ 06 48% aa ४ 

Withdrawn. 648. OTT 

Payment of contributions | from 
Railway Revenues to General 
Revenues. 308-22. 

Provincial Autonomy for Balu— 
chistan. 623-47. 

Negatived. — 647: 

RETURN (S)— 

Question re ——- showing the annual! 
composition of staff recruited on 
railways. 524-25. 

REVENUE(S)— # 

Question re —— derived from rénts 
and, licence. fees, etc., on State 
Railways. 7. saath 

Resolution *#e payment of contribu- 
tions from Railway ——'to General. 

REVISION (S)— 

uestion re —— of a decision of, the- 

8 appellate authority on Railways. 2. 

RIGHT(S)—, 

‘Question re denial of —— of citi- 

zenship to Indians in Malaya. 3. 

—
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RIOT(S)— 

Motion ‘for Adjournment 7e, compen- 

sation for Indians who suffered 

during Purma ——. Me 

Question 7e — persons wwounded in 

Burma ——. sent to, hospital. 874. 

“ROAD(S)— 

Question Te— 

 Inconvenience. ‘for).the want. of 

light on a —— to Sylhet Bazar 

railway station. 7-8. 

Inconyenience for want of light on 

-a —— to Sylhet, Bazar, Railway 

Station. 874. 

ROAD DEVELOPMENT— 

Resolution re amendment of the reso- 

lution on)i——. 

ROCK(S)— 
Question re blasting of —— in gun- 
powder in. Karol Bagh, Delhi. 740. 

ROHRI—..; eat 

Question're closing of the vehicular 
traffie over the Lansdowne’ Bridge 
between and Sukkur. ©°56. 

ROUGHTON, MR. N. J.— 

Oath of Office. 4. 

ROUTINE CLERKS— 
“See “Clerk(s)’*: 

ROYAL AIR FORCE— 

Question re Indian Clerks employed 
in the —— Units. 539. 

RUBBER CONTROL (AMEND- 
MENT) PILL— 

See “Indian ——” under “Bill(s)”. 

RULE(S)— 

Question re— - 
Certain appointments’ made after 

the issue of —— for recruitment 
and training’ of subordinate staff 
on State Railways. 97-79 

New —— for examination for 
recruitment of Inspectors and 
Head Clerks to Superintendents 

के of Posts Offices, etc. 6. 

~, Revision of ‘pass —— for railway 
employees. 283." ~ 

—— for out-station Indian appren- 
tices of Workshops on the North 
seen Railway. .. 48-5i, ..97- 

Pees aneiiiT -of 

ee Re 

Statement laid on the Table ze the 
Insurance - 939, and the Unit- 
ed Kingdom. India Trade Agree- 
ment , 939, 76-7. = 

RULING(S), + BY MR. PRESIDENT 
(THE HONOURABLE SIR 
ABDUR RAHIM)— 

Bill(s}— 
An Honourable Member cannot dis- 

cuss the clauses on the third 
reading. 347. 

Insurance (Second Amendment) —— 
Amendment(s)— 

The amendment moved by Mr. 
Y. N. Sukthankar goes beyond 
the scope of the ——, The 
Bill seeks “to amend certain 
clauses of section 3, while the 
amendment seeks to amend 
certain other sections of , the 
Insurance. Act. The amend- 
ment is disallowed on _ the 
ground that it goes beyond the 
scope of the ——. 839-40. 

eyThe scope of a'— is not to be 
judged merely from’ its Preamble 
or its Statement of Objects and 
Reasons alone, but from all its 
provisions. 574-75. 

Demand for Excess Grant— 

Excess Grant— 

The decision . in respect of a 
motion for an excess. grant 
which does not infringe the 
limitation laid down in Stand- 
ing Order 34; \ can “be revised 
by the Assembly. 684: 

Miscellaneous— 

People who are not present in the 
House or their beliefs must not 
be discussed. 83. 

Resolution(s)— 

It is desirable for the Govern- 
ment to state their case as early 
as is practicable, but the Chair 
cannot say that in this particular 

“case (Resolution ze Non-Indian 
“Companies and protective tariffs) 
Government have ~ waited. too 
long. 239. 

Only, one issué>can 96 raised \on 
iad 638: 

RUNNING ROOM(S)— 

Question re use of ——- by travelling 
ticket. examiners ...on. the , . East 
Indian Railway. — 64-65. 
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RUNNING STAFF— 

See ‘Staff’. 

RURAL DEVELOPMENT— 

Statement laid on the table re Report 
on the progress of the schemes fin- 
2280 from grants for —— i2- 

SADAR POLO GROUND— 
See “Polo Ground’’. 

SAIDPUR— 

Question re— 

Appointment of Tool keepers in the 
—— Workshop, Eastern Bengal 
Railway. 450. 

Ignoring of the claims of Muslims 
for promotion in the —— Work- 
mae Eastern Bengal Railway. 

Muslim clerks in the offices of the 
District Controller of Stores and 
the General Stores, ——, 
Eastern Bengal Railway. 448. 

Representation of Muslims in the 
Establishment Office of the 
Works Manager of the —— 
Workshop, Eastern Bengal  Rail- 
way. 446-447. 

SAILOR(S)— 

Question re provision of + uniforms, 
etc., to Indian —— on Steam Navi- 
gation Companies. 485-86. 

SAKSENA, MR. MOHAN LAL— 

Question re allegations against 
British Army Officers travelling to 
Burope in 5.8. ‘‘Conte Biancamano”’. 
69. 

SALT (AMENDMENT) BILL— 

See ‘Indian ——” under “‘Bill(s)’. 

SALT INDUSTRY— 
Question re safeguarding of the 

Indian % 

SANITARY CONDITION— 

Question re unsatisfactory —— of 
Naiwala in Karol Bagh, Delhi. 
74-42. 

SANITARY FITTING(S)}— 

Question re installation of ——, etc., 
in Karol Bagh, Delhi. 740-क, 

SANT SINGH, SARDAR— 
Defence of India Bill— 

Motions to consider and to refer to 
Select Committee. 405-ll. 

Consideration of— 

Clause 2. 69-92, 699-700. 

Clause 5. 705-06, 770. 

Clause 8, 77:20, 724-26. 
Clause 9. 75-52, 733. 
Clause 0. 749-50. 
Clause 45. 75-53, 760. 

Clause l. 769-70. 
Motion to pass. 778-83, 79i, 792. 

Hindu Women’s Right to Divorce 
Bill— हे 

Motion to adjourn the debate. 77. 

Motion to refer to Select Com- 
mittee. 202, 2I7. 

Indian Air Force Volunteer Reserve 
(Discipline) Bill— 

Motion to consider. 834. 

Indian Arbitration Bill— 

Motion to a srefer to~ Select Com- 
mittee. . h 

Indian Census Bill— 

Motion to consider and to refer to 

Select Committee. | 5329-53, 332. 

Motion for Adjournment re— 

Government of India’s decision on 

questions of | Indian defence. 

382-84, 385, 386. 

Issue of Ordinances Nos. I and IT 

when the. Legislature is in 

Session. 73. 

Special reservation of . posts and 

fixing minimum remuneration for 

Anglo-Indians. 72. 

Motion re . Report of the Pacific 

Locomotive Committee. 60-6l, 

62. 

Question re— 

Castes of Sikhs supplying soldiers 

for the Indian. Army. 94. 

Certain information in respect of 

broadcasting’ stations)» at Delhi 

and Lahore. 5i0-2. 

Drama broadcasted from Lahore on 
the occasion of the centenary cele- 
brations of Maharaja Ranjit 
Singh. 540. 

Functions of the Defence Co-ordi- 
nation Department. 589-90. 

E
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SANT SINGH, SARDAR—contd. 

Question re—contd. 

Hooliganism on the railway premi- 

ses. 52. 

Inadequate number of trains on the 

D. U. K. Section of the North 

Western Railway. 292-93. 

Inconvenient timings of trains on 

the D. U. K. Section of the 

North Western Railway. 290-92. 

Indian troops sent abroad. 534-35. 

Observance of certain Sikh _holi- 

days in the Government of India. 

232. 

Purchase of medicines for the New 

Delhi Ayurvedic and Unani dis- 

pensaries. 358. 

Report of the Chatfield Committee. 

63-4. 

Reservation of _ certain posts and 

districts of Buropeans in the 

Indian’ Medical Service. 487-88. 

Savings due to the transfer of 

British troops to_ the Imperial 

Establishment. 65. 

Steps taken under the Registration 

of Foreigners Act. 535-38. 

Tribal raids and Indians kidnapped. 

296-306. 

Use of foreign money to create 

internal trouble in India. 535. 

Utilisation of indigenous system of 

medicines in India. 357. 5 

Question (Supplementary) 7e— 

Representation from Indians ' in 

South Africa about recent legis- 

lation. 67. 

Transfer of British Indian troops 

to the Imperial establishment. 

225. 

Resolution re payment of contributions 

from Railway Revenues to General 

Revenues. 33-4. 

SANTHANAM, MR. See 

Question re house scavenging tax in 

Kasauli Cantonment. 70. 

SATYAMURTI, MR. S— 

Question re— 

European, Anglo-Indian' and Indian 

~ employees in Port Trusts. 65. 

Foreigners in India. 44. 

Manufacture of locomotives in 

India. 39. 

SATYAMURTI, MR., S.—contd. 

Question re—contd. 27% 

New appointments made 
Trusts. 65-66. t 

Persons under detention’ in the 
Andamans, etc, 25. 

Racial discrimination about visiting 
of H. M. 8. ‘Norfolk’. 55. 

in Port 

SAVING(S)— 

Question re —— due to the transfer 

of British troops, to the. Imperial 
Establishment. -63. 

SCALES OF PAY— 
See “29४५7. 

SCHEME(S)— 

Statement laid on the table re Report 

on the progress of the —— financed 

from the grants for Rural Develop- 
ment. 42-47. 

SCHOOL(S)— 

Question re— eee 

Assistant station masters and loco. 

foremen, etc., qualifying from 

the Walton Training ——. 24. 

Examination of illiterate drivers 

and shunters sent for training to 

ite Walton ‘Training ——. 65: 
53. 

SCOTT, MR. J, RAMSAY— 

Indian Bar Councils. (Amendment) 

Bill— 

Motions to consider and to  cir- 

culate. 

- SEAMAN(MEN)— 

Question re— 

Discrimination in the «payment of 

compensation — to Indian | and 

European ——- 

Sickness insurance scheme for 

Indian ——. 

Utilisation of certain contribution 

for the benefit of Indian ——- 

360. 

SEARCH LIGHT— 

Question re —— fixed in front of 

engines. 
5 

SECOND. CLASS LADIES WAITING 

ROOM— 

See ‘Waiting Room". 
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SECRETARIAT— 

Question re— 

Exemptions given to clerks for 
promotion to assistants’ grade in 
the Central’ ——.—25-26, 

Foreign experts in the Government 
of India —— and .its attached 
Offices. 3-33. 

SELECTION(S)— 

Questicn re— 2 

— of candidates for appointment 
in the North Western _ Railway 
offices. 676. : 

—— of routine clerks for promotion 
in the Railway’ Clearing Accounts 
Office. 45-53. 

SELECTION BOARD(S)— 

Question re —— for recruitments on 
the’ Eastern ‘Bengal Railway. 455. 

‘SELECTION POST(S)— 

Question re’ classification of —— in 
the Ticket Checking Branch on the 
East Indian Railway. 287-88. 

SENIOR! SUBORDINATE SPRVICE— 

eQuestion re"°increase in the percent- 
age of Muslims in # ne. | Lower 
‘Gazetted Service and ——. of Rail- 
“ways. रु 

See also “Subordinate Service(s)’’. 

‘SENIORITY— 

Question re —— of non-gazetted staff 

on the East Indian’ Railway. 288. 

‘SERAI— 
Question re repairs. of monumental 

— and Brindaban near  yillage 

Raverkhedi in the Central Pro- 

vinces. 488-89. 

‘SERFDOM— 

Question re practices amounting to 

—— or servitude in agriculture. 

232-33 

‘SHRVANT(S)— 
Question re certain allegations against 

the —— of the Maharaja ;; of 

Darbhanga while travelling from 
Lucknow to Delhi. 38: 

‘SERVICE(S)— 
(5 Question-re’ persons in ‘Government 

~++ of countries’’ prohibiting the 
entry of Indians in their ——. 463. 

SERVICE STAMP— 

See “Stamp(s)’’. 

SERVITUDE— 

Question re practices amounting to 
serfdom® or —— in agriculture. 
2528-53: , 

SESSION(S)— 
Motion for Adjournment’ 78 ‘issue’ ‘of 

Ordinances Nos. I and Il when the 
Legislature is in ——. 72-73. 

Question / #6 “holding .of ‘Autumn —= 
of the Legislative-Assembly.: 743. 

SHAHBAN, MIAN GHULAM KADIR 
MUHAMMAD— 

Question re— i 

Allowing of polite officials to sit at 
departmental enquiries on the 
North Western Railway. 74. 

Extension of the Hours of Employ- 

ment Regulations to” railways. 

i-2. 

Foreign passes for retired railway 

‘employees. 285. 0 - Zang 

+ Grant of benefit ~ of subscribing 
towards Provident, Fund, ey gang 

mates on the North estern. 
Railway. 45. 5५४ uf 

Increase in third class accommoda- 

tion in+ certain , express. trains 

between Karachi and Peshawar. 

Promotion of clerks and goods 

markers on the North Western 

Railway. 2-4. 

Promotion of. Muslims to the lower 

gazetted service on the ~ East 

Indian Railway. 874. 

Revision of a decision pons the 

appellate authority on [ways. 

2. 

Revision of pass tules for railway 

employees. 

Sale of private property why ‘ raffle 

on the North Western ailway. 

.... 2835-84. 

Surcharge for a berth in air-condi- 

tioned carriages. 7. 

Suspension of employees jon the 

North Western Railway, 284. 

SHAHDARA-SAHARANPUR LI GHT 

RAILWAY— 

See ‘‘Railway(s)’”’. 

25
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= LAL, MR.— 

Question re— 

Adulteration of ghee and grievances 

of shopkeepers in New Delhi. 

Grievances of ticket collectors on 

the North Western Railway. 60. 

House scavenging tax in Kasauli 

Cantonment. 70. a 

SHEEHY, MR. J. F.— 

Oath of Office. I. 

SHER MUHAMMAD KHAN, |» CAP- 
TAIN SARDAR SIR— j 

Defence of India Bill— 

Motion to pass. “ पर8 782.’ |!) 

Workmen’s _Cor-pensation (Second 
Amendment) Bill— 

Motion to pass.) 898. 

SHIP(S)—., 

Question re . race: prejudice against 

Indians, on certain ——. 973-74 

SHIPPING COMPANY(IES)— _ 

Question 7९ rate war between _ certain 

—. 590-9. 

“SHIPPING MASTER(S)— 
Question re reports of the —— in 

Indian ports, 360. . 

SHOPKBEPER(S)—_ 

Question re adulteration of ghee and 

grievances of —— in New Delhi. 

५ 48: 
SHOUTING— 

stion re complaints against —— of 

ge on thé North Western Rail- 

way. 64. 

SHROFF, DR.— 

Question re notice regarding. 6 pur- 

chase of spectacles in —8 hari- 

table Eye Hospital, Delhi... 69. 

SHUNTER(S)— 

Question 7re— 

Examination of illiterate drivers 

‘and —— sent for training to the 

Walton ‘Training’ ‘School. 652- 

53. 

Promotions of cleaners, firemen 

and —— on the North Western 

Railway. 653. 

SHUNTING STAFF— 

See ‘Staff’. 

SICKNESS INSURANCE— 

See ‘Insurance’, 

SIDDIQUE. ALI KHAN, 
BAHADUR NAWAB— 
Muslim Intestate Succession Bill— 

KHAN 

Motion for leave to 
605. 

Motion to refer -to, Select Com- 
mittee. 606-07. 

introduce. 

SIGNAL ENGINEER(S)— 
Question, ve .absence of Muslim Signal 
Angingera on, State. Railways. 

SIGNAL INSPECTOR(S)— 
Question. re —— and Permanent 

‘Way Inspectors on the Past Indian 
Railway. 534. 

ALL,|, CHAUDHURY SIKANDAR 
MAULVES gc ) 

59 ४8४. ७0%. 9 {.. 3282 
Question re— aa 

Holidays” granted to “employees “on 
ie Eastern... Bengal ... Railway. 
847. 

Ignoring of the claims of Muslims 
for promotions in the Howrah 
Division of )the,-East). Indian 
Railway. 660. 

Ignoring of the claims of Muslims 
in the Ticket Checking, Branch 
in, the “Howrah Division of _ the 
East Indian Railway. 660-6l. 

Muslims in certain posts in the 
Howrah Division of the East 
Indian Railway. 658-59. 

Muslims in the Pay Department of 
the East Indian Railway. 659. 

Opening of the broadcasting 
station at, Dacca. “ 438-39. 

Vacancies in the lower gazetted 
service on the East Indian and 
Eastern Bengal Railways. 847. 

SIKH(S)— 

Question re— 

Castes of —— supplying _ soldiers: 
for the Indian Army.) 393-94. 

Observance of certain. — holidays” 
in . the. Government; of India. 

2. ib 
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SIMLA— 
Question re— 

Change in the timing of the’ special 
train running from Summer Hill 
to +—. 865-66. 

Curtailment, in» the: duration of the 

stay of the \ Government of 

India Offices in, ——.) 797. 

Report of the committee ‘on the 

—— exodus. ७323-24. 

SIND— 
Question re— 

‘Cireular ‘re production of stamped 
authority for appearance on 

behalf of income-tax assessees in 

Bombay and ——, etc. 6ii-3. 

Joint Inspecting Assistant Commis- 

sioner of Income-tax for —— 

and Northern Division of | Bom- 

bay Presidency. | 227-28. 

Recording of weather conditions at 
509-20, Naushero in ——: -0, 

Re-organisation of the —— and 

Baluchistan Postal’ Circle. 5-7. 

SINGAPORB— 

Question re British Troops sent to 

_ Egypt and ——. , 5%. 

SINGH, MR. RAM NARAYAN— 

Question re Railway land leased out 

at Patpore Cabin near Delhi 

Jumna Bridge. 53. 

SINHA, MR. SATYA NARAYAN— 

Question re_ staff considered surplus 

on State Railways.. 5-7. * 

SOCIETY (IES)— row 

Question re recruitment of Muslims 

and non-Muslims-.in. the office.of 

the Junior Co-operative Credit —— 

and Staff Benefit Fund, Eastern 

Bengal Railways. 655. 

SOLDIER(S)— 

‘Question re castes of Sikhs supplying 

: re for the Indian. Army.‘ 593- 

SOM, MR, SURYYA KUMAR— , 

Defence of India Bill— 

Consideration of— 
Clause; 2,. 575-76. 

SOM, MR. SURYYA KUMAR—contd. 
Question re— 

Blasting of “rocks by gun powder 
in Karol Bagh, Delhi. 740. 

Consultation with the Delhi Im- 
provement Trust by the Delhi 
Municipal Committee. 8. 

Creation of the appointment of 

additional Civil Surgeon for 
Delhi. 742-43. 

Curtailment in the duration of the 

stay of the Government of India 
Offices in Simla. 797. 

Holding of Autumn Sessions of the 

Legislative Assembly. 743. » 

Increase in the rents of Nazul land 

in Delhi. वा, 

Installation of sanitary fittings, 

etc., in Karol Bagh, Delhi. 

740-4. 

Opening of more Ayurvedic and 

Unani Dispensaries. in New 

Delhi. - 743. 

Unsatisfactory sanitary condition 

of Naiwala in”\Karol Bagh, 

Delhi. 74.42: 

Resolution re payment of _compen- 

sation to the Bengal Provincial 

Railway by the East. Indian Rail- 

way. 647, ans ५ 

SORTER(S)— 

Question re application of the Hours 

of Employment Regulations to Van 

—— onthe North Western Rail- 

way. 86-62. 

SOUTH AFRICA— 

Question re representation from 

Indians in —— about recent legis- 

lation.. 767. ” ;- 

SPECIAL TICKET EXAMINERS— 

See ‘‘Ticekt.. Examiner(s)’”- 

SPECIAL TRAINS— | 

See ‘“Train(s)". 0०० 

SPECTACLE(S)— 
Question” re notice regarding pur- 

chase of —— in_ Dr. Shroff’s 

Charitable Eye.': Hospital, Delhi. 

69. rota: 

SPEECH(ES)— 

sisusodelivered | toi’ the Council of 

State and the Legislative Assem- 

॥ ७99 by “His Excellency .the Vice- 

roy.) 43l-34. 



66 INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 

SPENCB, SIR GEORGE— 

Defence of India’ Bill— 

Consideration of— 

Clause 2. 702. 

Clause 6. 74. 

Clause, 0.. 748: 

Clausesl3. 77. * 
Clause 77. 766. 

Demand for Excess Grant in respect 
of— 

Ajmer-Merwara. 505, 

ee Rubber Control (Amendment) 

Consideration of clauses... 493. 

Tnsurance (Second Amendment) 
Bill— 

Motion for leave to introduce. 
685. £5 

Motion to’ consider. 838-39. 
Consideration of clauses. 840. 

Motion. toypass. 84. 

Repealing and Amending Bill— 

* ConsideFation’ "Of ‘clauses; 507: 

SRI PRAKASA, MR.— 

Question 7९ location of the income-tax 
office in Benares. 25, 

STAFF— 
‘Question re— ‘ 

Allegations against_ the staff _em- 
ployed at Bholi Bhatyari Tank 
near Karol Bagh, Delhi. 738-89. 

Alleged, fayouritism to Hindu —— 
/ of the Ticket Checking Branch’ of 

the Eastern Bengal Railway. 
54-5. - 

Appéal of non-gazetted railway) = 
against the order, of Divisional 
Superintendent. 872-73. 

Appeals of the Muslim —— on ithe 
Eastern Bengal Railway. 55-6. 

Application of revised scales of pay 
to certain —— 77 the Delhi’ Divi+ 
sion of the North Western. Rail- 
way. 

Certain appointments made after 
the issue of rules for recruitment 
and training of subordinate —— 
on State Railways. 874-72. 2 

Certain —— in the Vizagapatam 
“Port... 46,. 47. t 

Confirmation’ of —— of the © publi- 
city organisation on State’ Rail- 

Ways. 60. _ 

STAFF—contd, 

Question re—contd. 
Non-reeruitinent. 60 Muslims in the cadres of labourers and inferior 
-—— on the Eastern B ay Way... 656:57. 77 Bengal’ Rail. 

Pay ‘and allowances of certain. —— 
on re-instatement’ on ‘the E 
Indian Railway. 0 8, Emcee 

Pay a ealyatated —— officiating 
in higher di i are grade on Railways. 

Promotion of locomotive running 
—— on the North Western Rail- 
way. 52], 

*Promotion 
the North 
520. 

Promotion of shunting —— of the 
North Western Railway. 864. 

Promotion ..of . subordinate. —— to 
higher grades. on - the. North 

५ Western Railway, 673. 
7 Recruitment, of. inferior jon the 

North Western Railway. 855-56. 

Removal of bar for clerical.—— on 
the North Western” Railway. 

of locomotive —— on 
Western., Railway. 

864-65. 

Returns showing the annual”~com- 
position of —— recruited on 
railways. ©524-25. AW Dy 

Seniority of non-gazetted —— on 
{the Hast Indian Railway. 288. 

considered surplus on,,, State 
Railways. 5-7. 

Ticket. checking” in| the» Delhi 
iyo vand Lahore Divisions of the 

North Western Railway. 869-70. 

STAFF BENEFIT FUND— 

_ See ‘Fund’. 

STAFF CONTROL— 
Question re —— of the Assam Bengal 

Railway. 664. ‘ 

STALL(S)— ra 
४० Question. re _ Indian. —— and Enro- 

‘of pean refreshment rooms on_ the 
Assam Bengal Railway. 66-62. 

STAMP(S)— 
Question 76 marking’ of service +++ 

in red ink, 436-37. . 

STAMP DUTY—_ 

Question re protest against the levy 
of a —— on “ authorisations» by 
income-tax assesses. y 
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STAMPED AUTHORITY(IES)— 
See “‘Authority(ies)’’. , 

STANDARDS OF WEIGHT BILLS— 
See “Bill(s)”. * 

STARCH— 

Question re— 

Fall in the price of foreign ——. 
359. 

Price of imported ——. 359. 

Protection of indigenous —— in- 
dustry. 358-59. 

STATE(S)— 

Question re Government servants lent 
to Indian 7. 

STATE RAILWAY(S)— 

See ‘‘Railway(s)’’. 

STATEMPNT(8)— 
—— by the Leader of the House re- 

garding the International _ Crisis: 
279-80, 

Statement(s) (laid on the table) re— 

Acceptance of tenders by the High 
Commissioner for India. 684, « 

Declaration of exemption under the 
Registration of Foreigners Act. 
464. 

Net earnings of recently construct- 
ed Railway lines. 74-75. 

Notification prohibiting the emi- 
gration of unskilled labourers 
from British India to Ceylon for 
pe purpose of unskilled work. 

Objects on which the Aviation share 
of the Petrol Tax Fund was_ex- 
pended during the year 938-39. 
307. 

Registration of Foreigners (Ex- 
emption) Order, 939, i-2. 

Report on the progress of the 
schemes financed from the grants 
for Rural Development. 2-47. 

The Insurance Rules, 939, and 

the United Kingdom India 
Trade Agreement Rules, 939. 
76-I, ‘ 

STATEMENT OF BUSINESS— 

—— by the Honourable Sir 

Muhammad Zafrullah Khan. 353, 

~ 508, 845. 

\ 

STATION(S)— : 

Question re— 

Construction of waiting rooms in 
Baramchal —— on the Assam- 
Bengal Railway. 437. 

Female waiting shed at Baramchal 
—— on the Assam-Bengal Rail- 
way. 437. 

Inconveniences on —— of the” 
Shahdara-Saharanpur Light Rail-~ ' 
way. 59-60. * 

Traffic of passengers dealt with at~ 
certain on the East Indian” 
Railway. 869. 

Verandahs at Baramchal —— on\ the~ 
Assam-Bengal Railway. 438. 

STATION MASTER(S)— 

Question re— 

Assistant —— and loco. foremen, 
etc., qualifying from the Walton 
Training School. 24. 

Grade of Assistant —— onthe 
East Indian Railway. 523. 7 पर 

Promotion of Assistant —— and 
Guards in the Moradabad Divi- 
sion of the East-Indian Railway. 
868-69. ५५9४, 

Promotion of Train Controllers to 
— grade on the North Western 
Railway. 650-5- 

STATIONERY AND PRINTING— 

Demand for Excess Grant in respect - 
05०5६ 

STATISTIC(S)— 

Question 7e collection’ of —— of 
labour. 356-357. 

STEAM NAVIGATION COM- 
PANY (IES)— 

Question re provision of uniforms, 
etc., to Indian sailors . on ==. 
485-86. 

STENOGRAPHER(S)— 
Question re— 

Promotion of ——— in Divisional 
Offices of the North Western 
Railway: © 453-54. 

— on the Hast Indian Railway. 
60. 

STOCK VERIFIER(S)— 

uestion re recruitment of —— on the 

Z North Western Railway. 853-54 
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SUBBARAYAN, 
RADHA BAI— 

Question re— 

Facilities for education of the 

children of Indians in British 

Dominions and Colonies, 27-30. 

Legislation for the prevention of 

traffic in women and children in 

the Centrally administered areas. 

34. 

Women on the nursing 

SHRIMATI . K. 

staff of 

hospitals under Government con- 

trol. in Delhi Province. 

SUB-HEAD(S)— 

Question re posting of Head Clerks 

and) their»——= on ‘Railways. 674- 

75. 

SUBORDINATE CADRE(S)— 

See ‘‘Cadre(s)”’. 

‘SUBORDINATE SERVICH(S)— 
Question re representation of Muslims 

in the senior —— on Railways. 

SUBORDINATE STAFF— 

See “86७87. 

SUBSIDY (IES)— 
Question re scheme of cotton —— 

introduced in the United States of 

America. 35. 

SUDAN— 

Question re— 

Non-allowing of Indian Tradesmen 

to trade with British Troops in 

—. 394. 

SUGAR INDUSTRY (PROTECTION) 
BILL— 

See “Bill(s)”. 

SUKKUR— 
Question re— 

Agreement with out-station appren- 

tices recruited in —— Workshops. 
52-52. 

Closing of the Vehicular traffic over 

the Lansdowne Bridge between 

Rohri and ——.* 56. 

SUKTHANKAR, MR. ए. N— 
Insurance (Second Amendment) Bil— 

Consideration clauses.. 

SUMMER HILL— 
Question re change in the timing of 

the special train running from —— 

to Simla. 865-66. 

SUNDAY(S)— 

Question re allowance to Guards 

working on —— on the East Indian 
Railway. 57. 

SUPPRANNUATION ALLOW- 
ANCES AND PENSIONS— 

Demand for Excess Grant in respect 

of ——. 498. 

SUPERINTENDENT(S)— 

Question re— 

Absence of Muslim Office ——_on 

the Bast Indian Railway. 533- 

Absence of Muslim Office ——, on 

the North Western Railway. 
85-52. 

Appointment of a Muslim as Estab- 

lishment —— in the Office of the 

Chief Engineer, Northern Com- 
“mand. ee 

Muslim Office —— and Head Clerks 
on the North Western Railway. 

529. 

New rules for examination for 76- 

cruitment of Inspectors and Head 

Clerks to —— of Post Offices, 

etc. 6l. 

Office —— on the North Western 

Railway. 526. 

Passenger —— on the Kast Indian 

Railway. 289-90: 

SUPERINTENDENT OF 
ANCE— 

Question re delay in the supply of 

application forms for appointments 

of “334 28 Assistants under the 

INSUR- 

SUPERIOR POSTS— 
See “Post(s)”. 

SUPERIOR SERVICE(S)— 

Question re representation of Muslims 
in the —— on Railways. 682-83. 

SUPERSESSION (S)— 7 

Question re —— of Muslims in the 
Archological Department. 3l, 34. 
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SURCHARGE— 
Question re —— for a berth in air- 

conditioned carriages. l. 

SURGEON (S)— 

Question 76 appointment of Honorary 

—— and Physicians in the Irwin 

Hospital, Delhi. 68. 

SURPLUS(ES)— . 

Question re staff considered —— on 

State Railways. 5-7. 

SURVEYOR OF WORKS— 

Question re paucity. of Muslims in the 

—— in the Military Engineer Ser- 

vices, 42, 

SYLHET— 

Question re inconvenience for the 

want of light on a, road to —— 

Bazar railway station. 7-8. 

SYLHET BAZAR— 

Question 76 inconvenience for want 

of light on a road to —— railway 

station. 874. 

T 

TAJ MAHAL— 

Question re repairs to the tomb of 

—, 589. 

TALUKDAR, MR. J. N.—’ 

Oath of Office. 7. 

TANK(S)— 

Question re allegations against the 

staff employed at Bholi Bhatyari 

ae near Karol Bagh, Delhi. | 738- 

TARIFF (S)— 

Resolution re non-Indian companies 

and protective ——. 57. 

TARIFF (FOURTH AMENDMENT) 
BILL— 

See “Indian. ——’’’ under ‘Pill(s)”. 

TAX(ES)— 

Question 7e house scavenging —— in 

Kasauli Cantonments. 70. 

TEA CESS (AMENDMENT) BILL— 

| See “Indian ——” under ‘‘Bill(s)’’. 

TENDER(S)— 

Statement (laid on the table) 76 accep- 
tance of by the High Commis- 
sioner for India, 684. ~ 

TERRITORIAL RE-DISTRIBU- 

TON 

Question re —— for Income-tax pur- 
poses of certain places. 70. 

TEST(S)— 
Question re— 

Colour —— of employees on State 
Railways. 37. 

Vision —— of clerks on the East 
Indian Railway. 

THIRD CLASS— 

Question re— 

Improvements in the condition of 
travel on the Assam Bengal 

Railway. 662-63. 

Measures for safety of women tra- 
yelling in —— compartments. 44. 

THIRD CLASS ACCOMMODATION— 

See ‘‘Accommodation’’. 

THIRD CLASS PASSENGERS— 
See ‘‘Passenger(s)”’. 

ape THE HONOURABLE MR. 

Amendment in the Declaration re 
Registration of Foreigners Act, 
(laid on the table by) ——. 800. 

Code of Civil Procedure (Amend- 
ment) Bill— 

Motion for leave to introduce. 60. 

Motion to consider. 35l. 

Motion to pass. 352, 
Commercial Documents 

Bill— 

Presentation of the report of the 
Select Committee. 278. 

Eyidence 

Motion to consider. 427-29. 

Motion to pass. 430. 

Contempt of Courts (Amendment) 

Bill— 

Motions to consider and to circu- 

late, 598-99. 

Declaration of-exemption under the 

Registration of Foreigners Act (laid 

of the table) by ——. 464. 



70 INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 

THORNE, THE 
‘MR. J. A.—contd. 

Defence of India Bill— 

Consideration of clause 2, 58l. 

HONOURABLE 

Hindu. Women’s Right to Divorce 
Bill— 

Motion to refer to Select Com- 
mittee. 593-95, 

Hindu Women’s Rights to Property 
(Amendment) Bill— 
Motions to consider and to circu- 
late. 604-05. 

Indian Census Pill— 
Motion for leave to introduce, 50. 

Motions to consider and.to refer to 
Select Committee, 322-25, 339-42. 

Consideration of clauses. 343-44. 

Motion to pass. 345, 347-48. 

Indian Oaths (Amendment) Bill— 

Appointment of Members to Select 
Committee. 464. 

Presentation of the Report of the 
Select’ Committee. 540. 

Motion ४० consider. 86-7, 82, 

822. 

Consideration of clauses. 624-25, 
826, 827, 828, 830-3l. 

Motion to pass.  83l. 

Oath of Office. 7. 

Panth Piploda Courts Bill 
(Amendment) 

‘Motion for leave to introduce. 540. 

Motion to consider. 793-94. 

Motion to pass. 795. 

Registration of Foreigners (Exemp- 

tion) Order, 93@ (laid on the table 
by —). £7-772. 

TICKET(S)— 

Question re offences relating to travel- 
ling without —— by railway ser- 
by —).  il2-22, 

TICKET CHECKING BRANCH— 
Question re— ‘ 

Alleged favouritism to Hindu staff 
of the —— of the Eastern Bengal 
Railway. 54-5. 

Clasification of selection posts in 
the —— on the East Indian Rail- 
way. 287-88. 

Enquiry against certain Muslim em- 
ployees of the —— of the Eastern 
Bengal Railway.  53-4. 

Frand batch of the ——, Eastern 
_Bengal Railway. .55. 

TICKET CHECKING BRANCH— 

contd. 

Question re—contd. 

Ignoring of the claims of Muslims 
in the —— in the Howrah Divi- 
sion of the Hast Indian Railway. 
660-6. 

TICKET CHECKING STAFF— 

» See “Staff”. 

TICKET COLLECTOR(S)— 

Question re grievances of —— on the 
North Western Railway. 60. 

TICKET EXAMINER(S)— 

Question re— 

Murder of a special —— on 
North Western Railway. 2-3. 

Use of running rooms by travelling 

— on the East Indian Railway. 

the 

64-65. 

Workings of Special —— in receipt 

of Consolidated Allowance ° in 

certain Divisions of the North 
Western Railway. 867-68: 

TIME-CHECKER(S)— 
Question re scale’ of pay of —— ip 

the Jamalpur Workskop. 

TIMING(S)— 
Question re— 

Change in the of the special 
train running from Summer Hill 
to Simla. 865-66. 

Inconvenient —— of trains on the 
D. U. K. Section of the North 
Western Railway. 290-92: 

TOLL(8)— 

Question re —— collected on Ram- 

ganga and Kosi bridges between. 
Moradabad and Rampur. 

TOMP(8)— 
Question. re repairs to the —— of 

Taj Mahal. है 

TOOL KEEPER(S)— 
Question 7e appointment of —— 

the Saidpur 
Bengal Railway. 

in 
Workshop, Easterm 

TOUR(S)— 
Question re non-recovery of rents of 
accommodation from gazetted Rail- 
way Officers. while on. ——. 873. 
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TRACER(S)— 

Question re recruitment of —— and 

draughtsmen on the Eastern Bengal 
Railway. 848-49. 

TRADE AGREEMENT RULES— 

The Insurance Rules, 939, and the 

United Kingdom-India ——, 939 
(laid on the table). 76-il. 

TRADE MARKS BILL— 

Sce “Registration “of -——’? under 
“Bill (s)”. 

TRADESMAN (EN)— 

Question ve non-allowing of Indian 
to trade’ with British’ Troops 

in Sudan.~ 394, 

TRAFFIC=> 

Question re— 

Closing of the yehicular —— over 
the Lansdowne Bridge between 
Rohri/ and Sukkur. 56, 

Legislation’ for) the ही of 
—— in women and children in 
the Centrally administered areas. 
34. 

Measures to cope with the —— 
during the Mahabarni meld at 
Hardwar. 35. , 

—, of passengers) dealt. .with at 
certain stations on the East 
Indian ailway. 869. 

TRAFFIC CANVASSER(S)— 

Question ve strength Of the Assistant 
— on the East Indian Railway. 
288-89. 

TRAFFIO INSPECTOR(S)— 

See ‘‘Inspector(s)’’. 

TRAIN(S)— 
Question re— 

Accident to the Dehra Dun Express 

Change in the timing of the special 
— running from Summer Hill to 
Simla. 865-66. 

Inadequate number of ——.0n_ the 
D. U. K. Section of the North 
Western Railway. 292-93. 

Inconvenient timings of —— on 
the D. U. K. Section of _ the 

North Western Railway. 290-92. 

TRAIN(S)—contd. 
Question re—contd. 

Increase in third class accommoda- 
tion in certain express —— bet- 
ween Karachi and Peshawar. 262. 

Running of passenger —— b; 
grade II drivers on the Nort 
Western Railway. 653, 

TRAIN CONTROLLER(S)— 

Question re promotion of —— to 
Station Masters’ grade on — the 
North Western Railway. 650-5l. 

TRAIN DISASTER— 
Motion for adjournment. re Majdia” 
—— on the,Eastern Bengal Rail- 
way. 7-72. 

TRAINING— 

Quéstion re examination of. illiterate 
drivers and shunters sent, for —— 
to the Walton —— School. 652-53. 

TRAIN FACILITY (IES)— 
Questions7e provision of special —— 

for Muslims © to) fit, them for 
=) higher posts (90: Railways. 672-75. 
Ba) sara deri, F 
TRAINING SCHOOL(S)— 

Question re— 
Assistant station masters and loco. 

foremen, etc., qualifying + from. 
the Walton ——. 24. 

Examination of illiterate drivers 
and shunters sent for training to 
the Walton; ——. 652-53. 

TRANSFER(S)— 

Question re— 

Savings due’ to the —— of British. 
troops to the Imperial Establish- 
ment, 63. 

—— of British Indian troops _ to 
the Imperial establishment. 224- 

25. 

‘ 

TRANSPORTATION (TRAFFIC) 
DEPARTMENT— 

Question re appointments in the —— 

and Commercial Departments of 
State Railways. 293-94. 

TRAVELLING— 
Question re improyements in the 

condition of third class —— on the 
Assam Bengal Railway. 662-63. 
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5० 5 किक TICKET EXAMI- 
NER(S)— 

See ‘Ticket Examiner(s)”’. 

TREATY (IES)— 
Question re —— with Muscat. 456- 

63. 

TRIAL(S)— 
Question 76 prohibition to defend 

Indian merchants under, —— + in 
Congo. 280-82. 

TRIPAL RAID(S)— 

See ‘‘Raid(s)’’. 

-TROOP(S)— 

Motion for adjournment re despatch 
of Indian —— ontside India. 72. 

=a re— 

British —— sent to Egypt and 
Singapore. 394. 

Indian —— sent abroad. 534-35. 

Non-allowing of Indian tradesmen 
to trade with British — in 
Sudan. 394. 

Savings due to the transfer of 
British —= to’the Imperial. Es- 
tablishment. 63. 

‘Transfer of British Indian —— to 
the Imperial establishment, 224- 
25. 

TROUBLE(S)— 

Question re use of foreign money to 
create internal —— in India. 535. 

TYPIST(S)— 

Question re invoice —— on the 
North Western Railway. 649-50. 

U 
UMAR ALY SHAH, MR.— 

Defence of India Bill— 

Consideration of clause 43. 757-58. 

Hindu Women’s | right to Divorce 
Bill— 

Motion to refer to Select Com- 
mittee, 486, ..387,. 93-94,. 206, 

UNANI— : 

Question re opening of more Ayur- 
vedic and —— Dispensaries in 
New Delhi. 743. 

UNANI DISPENSARY(IES) 

UNIFORM(S)— 

Question re provision of ——, etc., to 
Indian sailors ‘on Steam Navigation 
Companies. 485-86, 

UNITED KINGDOM-INDIA TRADE 
AGREEMENT RULES— 

The Insurance Rules, 939, and the 
TEE: 939 (laid on the’ table). 76- 

ae . 

UNITED PROVINCES— 

Question re— / 

Appeals against penalties imposed 
on ‘Income-tax Officers in the 
—.~ 395-96. 

Pay of peons in the —— Income- 
tax Department. “ 539. 

UNITED, STATES. OF AMERICA— 
See “America, United States of?’ 

UNSKILLED LABOURER(S)— 

See ‘Labourer(s)’’. 

UNSKILLED WORK— 

Notification prohibiting. the’ emigra- 
tion of unskilled labourers from 
British India to Ceylon for the pur- _ 
pose of —— (laid on the table). 
308, 

Vv 

VACANCY(IES)— 
Question re— 

Advertisement of —— in Work- 
shops of’ certain’ Railways: 44- 
42. 

Filling up of certain —— on the 
Eastern, Bengal Railway. 654. 

Filling up of —— by direct recruit- 
ment on the North Western Rail- 
way. 286-87. 

Filling up of —— in the subordi- 
nate cadres in )certain) Workshops 
of the Eastern Bengal Railway. 
447-48. 

Filling up of —— in the+subordi+ 
nate cadres in Workshops of cer- 
tain Railways. 442-43. 

Filling up of —— of labourers 
under the, District Controller of 

* Stores, Halishahar, Eastern 
Bengal’ Railway. 440. 5 

—— in certain categories on the 
North, Western Railway. ‘859-60. 
— inthe lower gazetted service 

on the East Indian and Easte: 
Bengal) Railways. 847: ul 

< J 

See “Dispensary (ies)””. 
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VAN SORTER(S)— 
See ‘‘Sorter(s)’’. 

VARMA, MR. 8: Bi— 
Question re— 

Confirmation of staff of the publi- 
city organisation on State Rail- 
ways. 

Lease of. land at Patpore Cabin 
near Jumna Pridge, Delhi. . 

Stenographers on the East Indian 
Rail way. 60. 

VEHICULAR TRAPFIC— 
See “Traffic. _ 

VARANDAH(S)— 
Question. 7e —— at Baramchal sta- 

tion on the Assam-Bengal Railway. 
438. 

VICEROY, HIS 
THE— 

Speech ‘delivered=to the»@ouncil of 
State and the Legislative Assem- 
bly by ——. 43-34. 

EXCELLENCY 

VISION TEST— 

Question te —— of clerks on the 
East Indian Railway. 37. 

VIZAGAPATAM— 

Question re— 

Certain staff in the —— Port. 46, 
47. 

Grievances of employees of the —— 
Port. 456. 

Maintenance cadre of the ——— Port. 
46, = 

Pilots in the = Port. “47. 

Ww 

WAITING ROOM(S)— 

Question re— 

Construction of —— in’ Baramchal 
Station on the? .Assam-Bengal 
Railway. 437. 

Occupation of second class ladies 

—— by males at Kalka. 670-7. 

WAITING SHED(S)— 

Question re female —— at Baram- 

chal station on the Assam-Bengal 

Railway. 437. 

WAKELY, MR. &. J. D.— 

Oath of office. 389. 

WALK OUT— 

— by the members of the Muslim 
League Party. 365. 

WALTON TRAINING SCHOOL— 

Question re assistant station master 
and loco. foremen, etc., qualifying 
from the ——. 24, 

See also ‘‘School(s)’’. 

WARDHA SCHEME— 

Question re introduction of —— of 
education in Paluchistan, 490-9l. 

WARE(S)— 

Question re complaints against shout- 
ing of —— on the North Western 
Railway... 64. 

WATER— 

Question re provision of —— and 
drainage system in Karol Bagh, 
Delhi. 737-38. 

WATER AND SEWAGE BOARD— 

Question re Delhi Joint ——. 54-55. 

WATERMAN(EN)— 

Question re employment of more 
Muslim —— on the North Western 

‘Railway. 65. 3 

WEATHER CONDITION(S)— ~ 

Question re recording of —— at 
Naushero in Sind. 509-i0. 

WILSON COMMITTEE— 

Question re —— on Indianisation of 
Army. 3589-09 

WITNESS(ES)— 
Question 76 railway servant's right © 

of cross-examination of —— in 
departmental enquiries.  59-20. 

WOMAN(EN)— 
Question re— 

Legislation for the prevention of 
traffic in —— and children in 
the Centrally administered areas. 
34. 

Measures for safety of —— tra- 
yelling in third class compart- 
ments. 44. 

— on the nursing staff of hos- 

pitals under Government control 
in Delhi Province. 35. 
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WORKING EXPENSES—MAINTEN- 

AN AND SUPPLY OF LOCO. 

MOTIVE POWER— 

Demand for Excess Grant in respect 

of —. 499. 

WORKING EXPENSES—MAINTE- 
NANCE OF CARRIAGES AND 

. WAGON STOCK— 

Demand for Excess Grant in respect 
of ——. 50. 

EXPENSES—MAINTE- “WORKING 
NANCE OF STRUCTURAL 
WORKS— 

Demand for Excess Grant in respect 
of ——. 

‘WORKING EXPENSES—MISCEL- 
LANEOUS EXPENSES— 

Demand for Excess Grant in respect 
of ——. 60I-04. 

“‘WORKMEN’S COMPENSATION 
(AMENDMENT) BILL— 

See ‘Bill(s)”. 5 

"WORKMEN’S ©. COMPENSATION 
(SECOND AMENDMENT) BILL— 

See “Bill(s)”. 

“WORKS MANAGER— 
Question _ re representation of Mus- 

lims in the Establishment Office of 
the —— of the | Saidpore Work- 
shop, Eastern Pengal Railway. 446- 
447. 

“WORKSHOP(S)— 

Question re— 

Advertisement of vacancies in —— 

of certain Railways. 44-42. 

Agreement with out-station appren- 

tices recruited in Sukkur ——. 

6-52. 

Appointment of tool keepers in the 

Saidpur -—, Eastern Bengal 
Railway. | 450. 

Employment officers in —— jof cer- 
tain Railways. 44. 

Exclusion of Muslims from the 
efficiency section of the Moghal- 
pura ——. 524. 

Filling up of vacancies in the Sub- 
ordinate Cadres in certain —_—— 
of the Bastern Bengal Railway. 
447-48, 

Filling up of vacancies in the sub- 
ordinate cadres in —— of certain 
Railways. 442-43. 

WORKSHOP(S)—contd. 

Question re—contd. 

Functions of the establishment sec- 

tion of the Moghalpura ——. © 53l. 

Ignoring of the claims. of Muslims 
for promotion in the Saidpore —— 
Eastern Bengal Railway. 446. 

Non-appointment of Muslim clerks 
in. Kanchrapara _ —— Eastern 
Pengal Railway. 439-40, 454. 

Provision of certain . necessities in 
the Mosque , attached to the 
Moghalpura ——. 856-57. 

Representation’ of Muslims: inj+/the 
Establishment Office of _ the 
Works Manager of the Saidpore 
—, Eastern Bengal . Railway. 
446-47. 

Rules for out-station Indian appren- 
tices of —— on the North West- 
ern Railway. 48-5i, 57-9. 

Scale of pay of time-checkers in 
the Jamalpur ——. 48. 

Working of the ‘motor shop in the 
: pov House, Moghalpura - ——. 

x 
XB ENGINE COMMITTEE— 

See ‘“‘Committee(s)’’. 

ny: 

YAMIN KHAN, SIR MUHAM- 
MAD=—4 > 

Defence of India Bill— 

Motions to consider and to refer 
as Select Committee.  45-7, 

- Motion to consider. 548, 550-52. 

Consideration of— 

Clause 2. 58. 

Clause 5. 742. 

Clause 8. 7i6, 72. 

Clause 9. 75. 

Clause 0. 734. 
Clause 3. 763-64. 

Motion to pass. 779, 783-84.” 
Hindi’ Women's ‘Right to Divorce 
Bill. वर 2 
Motion to adjourn the Debate. 72. 

Motion (| 66 refer’ to Select: Com- 
mittee. 80, 89, 93-95,, 96. 
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रण KHAN, SIR MUHAMMAD— 

contd, 

Indian Census Bill— 

Motions to consider and to refer to 
Select Committee. _ 326-27, 329. 

Indian» Railways ~ (Amendment) Bill 

(Insertion of new section 42-B)— 

Motion to continue. 48-49. 

Medical Diplomas Bill— 

Consiceration of clauses. 364, 365. 

Motion for Adjournment re Govern- 
ment of India’s decision on ques- 
tions of Indian defence. 374, 387, 
388, 

Motion re Report of the Pacific 
Locomotive Committee,  59-60, 

64. 

Question (supplementary) ve Indians 
in Abyssinia. 8. 

Resolution re— 

Deduction of the amount of proyin- 
‘cial employment tax ‘from the 
income-tax payable to the Cen- 
tral Government, 267-68. 

Non-Indian companies and protec- 
tive tariffs. 250-52. 

Payment of contributions from 
Railway Revenues to General 
Revenues. *35, 36-7, 320. 

Provincial Autonomy for Baluchis- 
tan. 626, 627-28, 634, 636, 64. 

‘Workmen’s «Compensation (Second 
Amendment) Pill— 

Motions to consider and to refer to 
Select Committee. 877, 88, 884- 

Consideration of clauses. 890. 

YARD(S)— 

Question re Railway accidents in the 
Ghaziabad ——. 872. 

Z 

ZAFAR ALI KHAN, MAULANA— 

Defence of India Bill— 

Motions to consider and to refer to 

Select Committee. 407, 4-5. 

Motion to pass. 789-9I. 

Hindu Women’s Right to Divorce 

Bill— 

Motion to refer to Select Com- 

mittee. 97-99, 209. 

ZAFAR 
contd. 

Indian Census Bill— 

Motions to consider and to refer to 
Select Committee. 539, 

Motion for adjournment ‘re Govern- 
ment of India’s decision on ques- 
tion of Indian defence. 386-87. 

Motion 76 Report of the Pacific Loco- 
motive Committee. 475, 477-79, 

ALI KHAN, MAULANA— 

Question re— 

Absence of * Muslim  Divisiona! 
Superintendents on the North 

. Western Railway. 677. 

Absence of Muslim Signal Engi- 
neers on State Railways. 675-76. 

Inadequate appointments given to 
Muslims in the Rawalpindi Divi- 
sion of the North Western Rail- 
way. 678-79. 

Promotions on the North Western 
Railway. 677-78. 

Selections of candidates for appoint- 
ment in the North Western Rail- 
way offices. 676. 

+ Question (Supplementary) re— 

Non-grant of holiday on certain 
Muslim festivals on the East 
Indian and Eastern Bengal Rail- 
ways. 296. 

Representation from Indians in 
South Africa about recent legis- 
lation. 267. 

System of compulsory primary Edu- 
cation. in the Centrally Admini- 
stered Areas. 70. 

Transfer of British Indian troops 
to the Imperial — establishment. 
224. 

Resolution re payment of contribu- 
tions from Railway Revenues to 
General Revenues. 37-38. 

ZAFRULLAH KHAN, THE HONO- 
URABLE SIR MUHAMMAD— 

Defence of India Bill— 

Motion for leave to introduce. 
362. 

Motions to consider and to refer 
to Select Committee. 397-98, 
399, 40l, 408, 492, 48, 4I9, 42: 
25. ‘ 

Presentation of the Report of the © 
Select. Committee.  49l. 

Motion. to consider. 540-42, 543 
546, 548, 857, 555, 556, 560-62 

- 562, 569-72. 
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ZAFRULLAH KHAN, THE HON- 
OURABLE SIR MUHAMMAD— 
contd. 

Defence of India Bill—contd. 

Consideration of— 

Clause 2. 573, 577, 578, 579, 580, 
582, 584, 585, 586, 587, 588, 686, 

687, 690, _ 695, 695, 696, 697, 
698, 699, 700, 70।, 702, 703. 

Clause 5. 705, 708, 709, 7i0-I, 
772, पाठ. 

Clause 8,75, 720-8, 724. 
Es 9. 727, 732, 733, 734. 

Clause 0. 735. 

Clause 0. 746, 747, 748, 750. 

Clause 3. 75l, 752, 756, 758-59, 
760-6l, 762, 764, 77. 

Clause 47. 765. 

Clause l. 767-68, 770, 

Motion to pass. 772-74, 778, 782, 
787, 79-92. 

Hindu “Women’s Right to Divorce 
Pill— ve ee 
Motion to adjourn the debate. 7, 

73. 

Motion to refer to Select Com- 

mittee. 476, 77, 20i, 202, 2I4. 
Indian Arbitration Bill— 

Motion for leaye to introduce, 449. 

to refer to Select Com- 
mittee. 367-68, 370, 373-74, 

Motion re appointment of certain 
Members to tke Select Committee. 
80. 

Appointment of Mr. F. E, James 
to the Select Committee in place 
of Mr. A, Aikman. 874, 

Indian Bar. Councils (Amendment) 
Bill— si 
Motions to consider and to circu- 

late. 602-03. 
Indian Census Bill— 

Motion to pass. 346, 347. 

Indian Rubber Control (Amendment) 
Bill— 

Motion to appoint a member to the 
Select Committee. 449; 

Medical Diplomas Bill— 

Consideration of clauses. 363. 

Motion for Adjournment re— 

Compensation for Indians who 
बचत during Burma Riots. 

Motion 

ZAFRULLAH KHAN, THE HON- 
OURABLE SIR MUHAMMAD— 
coneld. 

Motion for adjournment re—contd. 

Government of India’s decision on 
questions of Indian defence. 36l. 
379-87, 382. 

Motion re Report of the Pacific 
Locomotive Committee. 60. 

Muslim Intestate Succession Bill— 
Motion to refer to Select Com- 

mittee. 607, 608-09. 

Repealing and Amending Bill— 

Presentation of the Report of the 
Select Committee. 397. 

Motion to consider. ~ 506-07. | 
Motion to pass. 507. 

Resolution 7e Provincial Autonomy 
for Baluchistan. 628, 63, 638-640, 

64-42. 

Statement by ——, the Leader of the 
House, re the International Crisis. 
279-80... 

Statement (laid on the table) re Noti- 
fication prohibiting the Emigration 
of unskilled labourers from British 
India| to Ceylon for, the purpose 
of unskilled work... 308. 

Statement of Business by ——. 3653, 
608, 845. 

Workmen’s Compensation 
(Amendment) Bill— 

Motion to pass. 898: 

(Second 

ZIAUDDIN AHMAD, DR. SIR— 
Motion re report of the Pacific Loco- 

motive Committee. 476-77. 

Nomination of to the Panel of 
Chairmen. 47. 

Question re— 
Accident to the Dehra Dun Ex- 

press, 9-0. 

Indians in Abyssinia. 8-9, 

Military forces requisitioned by the 
Collector of Padaun, 222. 

लय, to the tomb of Taj Mahal. 
589. 

Representation from Indians in 
South Africa about recent Legis- 
lation. 67. 

Question (Supplementary) re Indians 
selected for the Indian Medical 
Service. 230; 

GIPD—L 85LAD—26--40—80.
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